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L O K  SABH A  
Tuesday, 18th November, 1&58

The bok Sabha met at Eleven of the 
Clock.

[Mr. SrsAXm in the Chair] 

ORAL ANSWERS TO QUESTIONS 

U u  of Penicillin

f  Shri 1. B. S. Bfet:
| Shrimaii Parvathi Krishnan: 

•S3. J Shri Sabodh Hansda:
( Shri S. C. Samanta:

Shri Panirmhi:
Will the Minister of Health be 

pleased to state:
(a) whether Government’s attention 

has been drawn to the news item in 
the Hindustan Times dated the 22nd 
September, 1958 regarding the large 
number of cases where administra-
tion of penicillin has adversely affect-
ed the condition of patients;

(b) whether these reactions are due 
to spurious nature of the drug ad-
ministered or the patients were aller-
gic to the medicine; and

(c) whether Government propose to 
'undertake measures to check unres-
tricted use of penicillin?

The Minister of Health (Shri 
Karmarkar): (a) Yes.

(b) From the report received from 
the authorities in the Uttar Pradesh 
State the reactions to penicillin ad-
ministration were the result of aller-
gic manifestations exhibited by the 
oatients.

lc ) Yes. Steps have been taken to 
amend the Drug* Rules so as to lay 
down that Penicillin shall be sold only 
Kgainst a prescription from a register- 

•23KA!) LSD—1.
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ed medical practitioner. Steps have 
also been taken to check the un-
restricted use of penicillin.

Shri J. B. S. Bbt: May I know 
what measures have been taken by 
the Government to ensure that spuri-
ous penicillin does not find its way 
into the market?

Mr Speaker: Are any steps being 
taken to avoid spurious penicillin?

Shri Karmarkar: Just as we come
across other spunous drugs, we have 
not come across spurious penicillin. 
We have not received any complaints 
about spurious penicillin.

Shri Subodh Hansda: May I know
whether the penicillin produced in 
our country has produced adverse 
effects on the patients?

Shri Karmarkar; I am not sure 
whether this penicillin was produced 
in our country. As I said, whether it 
produces any adverse effect depends 
on the allergic condition of the 
patients We have not come across 
complaints saying that penicillin pro-
duced in the country as such has pro-
duced adverse results.

Shri S. C. Samaata: May I know 
how many cases have been reported 
from States other than U.P.?

Shri Karmarkar: Some cases in 
Kanpur were brought to our atten-
tion recently. I am not able to 3ay 
off-hand how many such cases have 
occurred in the country as a whole.

Shrimati Parvathi Krishnan: The
World Health Organisation have re-
ported on this matter and they have 
also suggested measures to be taken 
to check the unrestricted use of peni-
cillin and measures to ensure that 
doctors do have other drugs available 
to combat serious action. May I know 
what steps Government have in that 
regard?
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Shri Karmtrkir: The best safeguard 

is to exercise discretion with regard 
to the use of penicillin. Where it is 
not called for, it should not be used. 
It was found that some medical prac-
titioners used penicillin where it was 
not necessary, regardless of the aller-
gic reaction of the patients. So, the 
best precaution that we could take was 
to lay down that penicillin shall be 
sold only against a prescription from 
a registered medical practitioner. 
But it is possible that sometimes 
that discretion is abused.

Shri Sabodh Hansdm: Where the 
patients are allergic to penicillin, may 
I know what steps Government pro-
pose to take to replace the use of 
penicillin?

Shri Karmarkar: We are not pro-
posing to replace penicillin. Penicillin 
should be used where it is called for; 
it should not be used where it is not 
oalled for.

Shri Hem Barna: May I know if
the provisions of the Indian Pharmacy 
Act, 1948 for the establishment of 
f f i irmary Councils in different States 
in order to exercise effective checks 
afi spurious and sub-standard drugs 
and medicines have been given effect 
*0, if so in what States and with what 
rasults?

Shri Karmarkar: I require separate 
notice.

Shri V. P. Nayar: The hon. Minister 
referred to the allergic reactions on 
the administration of penicillin. May 
I know whether it has been studied 
whether such allergic reactions result 
from  penicillin or drugs used in 
combination with penicillin such as 
procain?

Shri Karmarkar: Studies are being 
xjtade in regard to the allergic reac-
tions. I would like to have notice.

ShHnatl Psrvmthl KrMman: May I
know whether the doctors are being 
aSked to keep a register of the peni- 
dBQin that they are using, as is done 

the case of poisonous drugs, in 
otder to ensure that this penicillin 
does not reach quacks?

Shri Karmarkar; We shall forward
that suggestion.

Sbrl Panppa: The hon. Minister
was pleased to say that penicillin may 
adversely affect certain people who 
are allergic to it. May I know what 
steps are being taken to find out 
whether the patients are allergic or 
not before it is administered?

Shri Karmarkar; Allergy is a 
personal factor and it cannot be fore-
seen. When a doctor treats a patient  ̂
he should exercise great caution and 
use penicillin only when necessary. 
He should go into the previous history 
of the patient's illness and if he knows 
that the patient has been allergic 
orvce, he should not administer it 
again

Slaughter House in Delhi

+
f  Shri D. C. Sharma:

* \  Shri Madhnsndan Rao:

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question No. 676 on the 28th 
August, 1858 and state the progress 
made with regard to the proposal for 
relocating the present slaughter-house 
m Delhi?

The Minister of Health (Shri 
Karmarkar): The proposal relating to 
the re-location of the slaughter house 
has been examined in great details 
by the departments of the Delhi 
Corporation and connected problems 
relating to drainage, water supply 
etc. have been fully examined. The 
Delhi Corporation also reports that a 
neconnaisance survey of the area is 
under progress and the estimated cost 
involved in acquiring the land is bring 
worked out Simultaneously, draw-
ings regarding the slaughter house 
and lay-out plans of the residential 
colony are also being worked out by 
the officers of the Corporation. Th» 
Corporation expects that the neces-
sary preliminaries would be complet-
ed within the next few months.
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Shri D, C. Sharma: May I know 
whether any site has been fixed upon. 
£U> location of the slaughter-house?

Shri K a n u A a r: Yes, Sir; the site 
that has been recommended by the 
Town Planning Organisation is 
situated in the Jwalahari village bet- 
wsen the railway line and Rohtak 
Road, between the sixth and seventh 
mile.

Phri D- C. Sharma: May 1  kjiow
*r}*ether this site is such as not' to 
cause any kind of hardship to the 
people living in the neighbouring 
areas?

ghrl Karmarkar: No, Sir; the
Town Planning Organisation have 
taken everything into consideration 
and they have arrived at the conclu-
sion that that is the best possible site.

W T  SrmVT : aRTJT̂ TPT - - 
$ fa? to t  w fprrfr-fr^flr «■
irm 3ft f̂tsr̂ rr tot ^  Vxnfrr 

«: wrmm  * amr &
$ ?

VtMWt : $T, «FT
T* f  I

Damage to Cropa by Heavy Bains

+
Shri Sam Krishaa:
SJu-imati Qa Palchoodhuri: 
Shri Raghanath Singh:
Shri Hem Raj:

M . J  Shri ftajendra Singh:
*) Shri p . C. Sharma:
I Dr. Ram Snbhag Singh:

Shri A Jit Singh Sarhadi:
) Shri Pangarkar;
^ Shri Prakaah Vir Shastri:

Will the Minister of Food and Agri 
colture be pleased to state:

(a) whether it is a fact that heavy 
and incessant rains In various parts 
of India during September, 1956 have 
caused considerable damage to stand-
ing crops and delayed the sowing of 
the rabi crops to a large extent;

(b) if so, the nature of the damage 
done and the areas affected (State- 
wise);

(c) the assistance given by the 
Central Government to each State; 
and

(d) how far the rains have affected 
the food situation in the country?

The Deputy Minister mt Agrieal- 
tare (Shri M. V. Krtthnappa): (a)
and (b). According to information 
so far received there has been some 
damage to standing crops in the States 
of Madhya Pradesh, Punjab, Bombay 
and Rajasthan. Information about 
the extent of damage and areas 
affected is not available. The Rabi 
sowing is reported to have been 
delayed in Bihar, West Bengal, 
Mysore, Bombay, Punjab and Uttar 
Pradesh.

(c) Central assistance for expendi-
ture on gratuitous relief is admissible 
to State Governments according to 
the policy laid down in this respect. 
No requests from the States have yet 
been received.

(d) It is not possible to estimate at 
this stage the effect of the heavy rains 
in September in certain areas on the 
food situation.

I would like to add that according to 
the latest indications the rice crop all 
over India, which forms nearly 40 per 
cent of our total production of cereals, 
is very good. In fact, we have received 
reports from some of the States that 
they expect bumper crops of rice. 
Due to stagnation of water in Punjab, 
Bihar, some parts of Uttar Pradesh 
and Rajasthan the standing millet 
crop has been somewhat affected. It 
is too early to say about the coming 
rabi crops. But very extensive areas 
have been sown and because of the 
heavy rains there has been sprouting 
ot seeds also. That is the position.

Shri Ram Krishan: May I know
whether it is a fact that a large port-
ion of the flood affected area has be-
come unfit for sowing rabi crops?
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The Minister ot Food and Agricul-
ture (Shri A. P. Jain): Very little
area has become unfit. In fact, I have 
toured quite extensively and found 
that rabi sowing has been extensively 
done and sprouting is very good.

Dr. Ram Sublug Singh: May I
know the quantity of wheat and other 
seeds supplied to the growers in the 
affected areas?

Shri A. P. Jain: That is done by the 
State Governments. We do not have 
the figures about it. But I under-
stand that large quantities of seeds 
have been distributed this year among 
the fanners.

Shri Vlswanatha Reddy: May I
know whether there have been re-
ports, particularly from the Andhra 
State, about the washing away of 
minor irrigation sources? May I 
also know whether the Andhra State 
has been requesting the Centre to 
give assistance to restore these minor 
irrigation sources? If so, what action 
has been taken by the Government of 
India?

Shri A. P. Jain: The concerned
Minister of Andhra saw me about an 
hour ago and he gave me papers. He is 
going to meet the Finance Minister 
also and we are looking into the 
matter.

Dr. Ram Sabhag Singh: May I
know whether any assistance has been 
rendered to the rabi growers under 
the recently launched rabi campaign, 
because the hon. Minister just now 
said that rabi sowing has been de-
layed to some extent?

Shri A. P. Jain: Yes. All over 
the area where rabi campaign has been 
taken in, improved seeds were reach-
ed; fertilisers and insecticides were 
also reached. There the teams assist 
the farmers in doing better sowing.
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Shri Panlgrahi: The hon. Minister 
said that States have reported bumper 
crops of rice. May 1 know which of 
the States have reported bumper 
crops? Have they reported any esti-
mated surpluses?

Shri M. V. Krtshnappa: The hon. 
Member’s State of Orissa has reported 
that they expect a bumper crop, pro-
vided the cyclone which they general-
ly expect m the end of November or 
first week of December does not cause 
any damage this year

Shri V. C Shukla: Are Government 
aware that m large parts of Madhya 
Pradesh the rabi crop will be poor 
because of the absence or high price 
of wheat prevailing there?

Shri A. P Jain: I made enquiries 
from the Chief Minister of Madhya 
Pradesh and he told me that seed 
has been reached practically all over 
the State. It is likely that there is an 
odd place here or there where the 
seed has not reached. But, on the 
whole it has reached all the places.

Sardar Hukam Singh: Is it a fact
that in Punjab extensive sowing of 
rabi has been done only in areas which 
have not been affected by floods dur-
ing the past few years and it has 
not been sown in areas which have 
been repeatedly visited by floods dur-
ing the last flve years?

Shri A. P. Jain: I have already said 
that there are certain areas which are 
water-logged. But my information is 
that a larger area has been brought 
under rabi crops this year than -in the 
previous few years.



Oral Answer* 18 NOVEMBER 1958 Oral Answers 216

gfcrl Garay: What will be the total 
acreage affected by the rabi drive and 
what is the target fixed for crop pro-' 
duction.

Shri A. P. Jain: We have not receiv-
ed reports from all places. But I can 
give the hon. Member information 
about one State which will give him 
some idea.

Mr. Speaker: The hon. Member
there.

Shri A. P. lain : If the House desires, 
I will give that information.

Mr. Speaker: I thought he has con-
cluded.

Shri Nath Pal: He has just begun.

Shri A. P. Jain: In Mysore out of 
the 13 lakhs acres originally selected 
operations have been done over 10 
lakhs of acres.

Shri Raffhubir Sahai: Has it not
come to the notice of the hon. Minis-
ter that in the flood affected areas of 
western U.P. seed was not made avail-
able in adequate quantities and that 
whatever seed was imported from 
Punjab arrived very late. Will the 
Minister ensure that land will not be 
left without rabi sowing?

Shri A. P. Jain: I have made per-
sonal enquiries and I am also doing 
a little bit of sowing.

Shri V. P. Nayar: How much?

Shri A. P. Jain: Large quantities of 
seed were made available. I have not 
received any complaint that seed has 
not reached the rural areas. On the 
other hand, the complaint is that some 
of the farmers have taken large 
quantities of seed, which is being sup-
plied at a cheaper rate, and have sold 
it in the market for eating purposes.
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Pandit D. N. Tiwary: Is the Minis-
ter aware of the fact that rabi has not 
been sown in many of the areas in 
Bihar because good seed is not sup- 

' plied in adequate quantities?

Shri A. P. Jain: Well, Bihar wanted 
us to supply them 25,000 maunds of 
seeds from Punjab. We have sup-
plied them that quantity and there 
has been no complaint from Bihar.

Shri Viswanatha Reddy: It is a
generally understood principle that 
gratuitous relief will be given by the 
Centre to the extent of 50 per cent, 
subject to a ceiling of Rs. 2 crores, 
to the States in the event of natural 
calamities. But it has been the ex-
perience of many State Governments, 
and particularly the Andhra State 
that this gratuitous relief is never 
given by the Central Government to 
the full: that is to say, even the 50 
per cent is not given. For instance, 
last year there was some natural 
calamity in Andhra State and the 
State Government has incurred heavy 
expenditure. But proportionate relief 
has not been given to the State Gov-
ernment so far.

Shri A. F. Jain: 50 per cent
reimbursement of the expenditure is 
made by the Centre. There are rules 
to the effect that the State Government 
can take immediate operations even 
without reference to the Centre and 
50 per cent of the expenditure will be 
reimbursed by the Centre. Of course, 
there has been some modification in 
the rules on account of the creation 
of a Special Fund in the States.
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SpecialMa ta Comtnwttan Work

+
f  Shri Subodh Hanada;

J Shri S. C. Samanta:
*7, S Shri R C. Majhi:

[  Shri Panlgrahi:
Will the Minister of Irrigation and 

Power be pleased to state:

(a) whether there is any proposal 
to maintain a panel of specialists m 
construction work:

(b) if so, whether such a list has 
been prepared; and

(c )  whether this list will include 
the names of the specialists in con- ' 
etruction work from private Arms?

The Deputy Minister of Irritation 
Power <Shri Hathi): (a) Yes.

There is a proposal to prepare a panel 
of consultants.

(b) and (c). The proposal is still 
under consideration.

Shri Snbodh Hansda: May I know 
the procedure adopted in preparing 
the panel of specialists?

Shri Hathi: The procedure would
be to have a list of the specialists in 
the construction of irrigation and 
power projects throughout the coun-
try.

Shri Subodh Hansda: May I know 
whether Government have any plan to 
utilise the services of experienced 
retired personnel of our country?

Shri Hathi: Experienced retired
officers also will be on this panel.

Shri S. C. Samanta: Is it a fact that 
CWPC is running a training institu-
tion to impart education to engineers 
in design and construction and whe-
ther these people will be enlisted as 
specialists?

Shri Hathi: These people may not 
be enlisted as specialists because they 
are trainees or fresh graduates. What 
is contemplated is to have a panel of 
experienced consultants.

Shri PixUgnhl: May I know Whe-
ther tills panel will be prepared wttk 
the advice of different State Govern-
ments or will the Government of 
India, with the help of the Irrigation 
aqd Power Commission, select per-
sons on this panel?

Shri Hathi: it will be in consul-
tation with the State Governments.

Shri K. C. Majhi: Will the list be 
maintained by the States also?

Shri Hath!: The list will be main-
tained by the Central Water ami 
Power Commission.

Shrimati Rena Chakravartty: la
there any plan m West Bengal to 
cover the area with a large number 
of hue ha irrigation wells and if so, is 
there anything......... (laughter).

Shri Hathi: We are talking of a
panel of consultants There is n* 
question of kucha wells here

Shrimati Renu Chakravartty: I am
sorry I was wondering what was 
happening

Mr. Speaker: The hon Member
referred to some other question.

Shri Mohammed Imam: Are any
special qualifications prescribed to 
term a person as a specialist’’ What 
are the sgecial qualifications'7

Shri Hathi: There are no special
qualifications prescribed. It will be 
a panel of experts and consultants in 
different branches of irrigation and 
power. No specific qualifications will 
be prescribed.

“Kaeha” Irrigation Wells in West 
Bengal

+
Shri S. C. Saihallta:
Shri S iM k  A M i :

Will the Minister of fomd and Agri-
culture be pleased to refer to the 
reply given to Unstarred Questio* 
No. 2567 on the 23rd September, lM t 
and state:

(a) whether the West Bengal Gov-
ernment has completed its investiga-
tion on the utility of the large r iir f
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“Kacha” irrigation wells; and
(b) if so, the details thereof7
The Deputy Minister of Agriculture 

(Shri M V. Krlahnappa): (a) and (b) 
The investigation on the utility of the 
large sized “kucha” irrigation wells 
undertaken by the Government of 
West Bengal is not yet complete 
They have carried out some prelimi-
nary observations on one completed 
well that was in an advanced £tage 
of construction Results indicate that 
under the most favourable conditions 
the percolation co-effcient of the sub-
soil strata did not exceed '25 in the 
month of June and 05 in the months 
of April and May, when the well 
could discharge only about 500 
gallons per hour at a draw-down of 
15 ft Government of West Bengal 
have been advised to carry out a 
second set of observations on the 
two wells that are now m advance 
stage of completion They have not 
so far been able to carry out these 
tests due to the flooded conditions m 
the River Kasai and difficulties in 
transport of the equipment etc

Shri S. C. Samanta: May I know
whether side by side the West Bengal 
Government have recommended that 
tanks will be excavated where 
kucha irrigation wells will not be 
possible7

Shri M V. Krtalmappa: They have 
taken only two wells They reported 
on the first observation that they 
made Then we told them to make a 
second observation and they said that 
due to the area being flooded the 
condition of the locality was such 
that they could not take equipment 
and other things. That is all that 
they have written They have not 
stated that they will dig additional 
wells or small wells

Stall S. C. Samanta: May I know the 
result of the pilot scheme of fateha 
irrigation wells in other parts of the 
country’

Sfcrt ML V. AfNtauqffn: One will be 
dug in Delhi State with a cost of 
Rs 40,000. A site has been acquired

and the plans are going ahead The 
work will start very soon.

Shrbmati Bents Chakravartty: What 
is the expenditure involved in the 
actual experiment being carried out 
m West Bengal7

Shii M V Krtsbnappa: It costs 
generally up to Rs 40,000 I do not 
know exactly what amount they have 
spent for these wells They were 
excavated during the famine days 
four or five years ago when there 
was scarcity under relief works 
Shri lengar, who was the Collector 
of Bagdogra, instead of spending 
gratuitous relief asked these people to 
dig these wells under relief works
So, there was no account kept of 
these

Shri N. R. Munisamy: May I know
the opinion of the techno—experts 
given in this regard’  What is the 
result about the kucha irrigation wells 
sunh near about Delhi7

Shri M. V Krlshnappa. Both our 
irrigation experts and the Planning 
Commission feel that this is an un-
economic proposition There is the 
structural difficulty It does not give 
much water and it is uneconomic 
There is always a complaint There 
is some professional prejudice or 
something of that sort So, we thought 
to get it examined bv others also and 
that i*< why it is being done

Shri Venkatasabbaiah: What is the 
probable extent of irrigation under 
this kucha well7

Shri M V. Krtdmappa: It differs 
from place to place according to the 
sub-soil water supply Generally, it 
will irrigate four to five or six acres

Shri Jaipal Singh: If further experi-
ments of the Government of West 
Bengal fail, may I know whether the 
Government will consider the advis-
ability of assigning the Kasai area to 
the State of Bihar so that better ex-
periments might he earned out by the 
Government of Bihar?
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Shri M. V. Krtshnapp*: In fact, we 
have written to the Government of 
Bihar and to all the State Govern-
ments. The Government of Bihar are 
also of the same opinion as the Plan-
ning Commission and our irrigation 
experts.

Shri Goray: May I know the dimen-
sions of the kucha wells which cost 
Rs. 40,000?

Shri M. V. Krtofmappa: This is a 
sort of a conical well with 150 to 250 
feet in diameter, sinking down to SO 
to 60 feet. It is a sort of a big well 
which sometimes consumes one acre 
of space. If a well alone can consume 
one acre of land in this country....

Shri Goray: Why don’t you call it a 
pond?

Mr. Speaker: It can be called by
different names. Next Question.

Medical Students
*3*. Shri Harish Chandra Mathar:

Will the Minister of Health be pleased 
to state:

(a) the total number of students 
receiving education in India for 
degree in Medicine and Surgery;

(b) the number of these students 
who are in receipt of scholarships or 
any other financial assistance from 
Government; and

(c) the average expenses of a 
student per month?

The Minister of Health (Shri 
Kam uurkar): (a) to (c). The infor-
mation is being collected and will be 
laid on the Table of the Sabha in due 
course.

Shri T. B. Vittal Rao: We could not 
hear the answer.

Mr. Speaker: Because hon. Members 
are talking aloud. The pond is over. 
Next Question.

Shri Harish Chandra Mathar: I said 
No. 39.

Shri Karmarkar: I said (a)
to (c). The information is being 
collected and will be laid on the 
‘Table of the Sabha in due course.

Mr. Speaker: Information is being,
collected. What does he want? Next 
question.

Skit Aasar rote—

Shri Harish Chandra Mathar: May
I ask a question?

Mr. Speaker: Shri Assar:
Shri Assar: May I know whether

Government is aware that in many 
of th*e medical colleges black money 
is accepted as guarantee for admis-
sion and if so, how does Government 
hope to check this mal-practice?

Mr. Speaker: The hon. Member
says that so much money, about 
Rs. 5,000, is accepted for admission 
into the medical colleges. In some’ 
colleges it appears that as much as 
Rs. 5,000 have been collected for 
admission. Is the Government taking 
steps to see that it is not collected? 
What is the attitude of the Govern-
ment?

Shri Karmarkar: Government are
taking steps to encourage such insti-
tutions because they are doing useful 
service by way of supplementation. 
The amount of money that we are 
giving as a subsidy for training 
schools m our colleges, these institu-
tions are charging to make the insti-
tution self-sufficient. One of the insti-
tutions that has come up first in this 
line is one of the most efficient insti-
tutions known in our country.

Shri Harish Chandra Mathur: What
is the position of the schemes regard-
ing the expansion of training parti-
cularly in Delhi and Rajasthan?

Shri Karmarkar: All feasible
schemes are considered but at the 
present moment we have already 
allotted all the amount that was 
available for helping such colleges 
during the Second Five-Year Plan.

Shri Jaipal Singh: In the informa-
tion that is being collected may we 
have a break-up of the scholarships 
that are being awarded to the general 
students, the scheduled castes and the 
scheduled tribes?
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should like to have notice.
Start I iip d  Singh: In the informa-

tion that the hon. Minister has pro* 
mised, I hope he will be able to give 
us a break up.

Shri Karmarkar: We will ask tor
that information also.

Shri Ansar Harvanl: Is there a
proposal to have a medical college at 
Aligarh and if so, at what stage it is?

Shri Karmarkar: I have no infor-
mation.

Shri Radha Raman: May I know
if the Government are aware that a 
very large number of students wish-
ing to take medical science as a 
subject are not able to get admission, 
and if so, whether any arrangements 
are being considered to make the 
seats available for them in the various 
institutions?

Start Karmarkar: We have our-
selves encouraged a scheme for up-
grading the number of seats in 
colleges. For instance, colleges which 
are admitting 50 students if they were 
to admit more, we have tried to subsi-
dise them.

Regarding the general position of 
admissions in medical colleges, it is a 
fact that more people want to join 
the medical colleges, but so far as we 
are concerned our financial resources 
are limited. If good private efforts 
come up, then we encourage them 
with moral support.

Shri Harish Chandra. Mathur: Do I
understand from the hon. Minister’s 
reply that during the Second Plan, in 
Delhi as well as in Rajasthan, the two 
Medical colleges are not likely to be 
taken up?

Shri Karmarkar: I do not think
that there is any outstanding promise 
so far as Delhi is concerned Regard-
ing Rajasthan, I think the State Gov-
ernment—I am not quite sure—was 
not able to arrive at the suitable site. 
There was competition between one 
place and another and they were not 
able to make it up. If they had come 
in time, they would have got it.

8hr| Tangamanl: What ars th«

ships which are given to the Sche-
duled Castes and Scheduled Tribes 
and other backward classes? May I 
know whether there is any scholar-
ship on the basis of merit?

Shri Karmarkar: I should require
notice regarding a precise answer to- 
that question.

Shri Harish Chandra Mathur; In
view of the fact that at least a stu-
dent in the Medical college costs- 
about Rs. 150 per month and in addi-
tion to that, the hon. Minister says- 
that he encourages the donation o f 
Rs. 5000, may I know, in such circum-
stances what steps are being taken to 
make this education available for 
people whose parents are not earning 
Rs. 10,000?

Shri Karmarkar: The problem which 
my hon. friend has raised in this- 
question is beyond us. Because, w e 
had set aside about Rs. 6.5 crores for 
help in starting new colleges and 
upgrading the number of students i»  
other colleges. As I said, we have al-
ready allotted that amount. A col-
lege came in Manipal, I think, where-
in addition to the fees they also ask 
for a donation from the students 
concerned. 1 am told that the 
demand is so great that already seats 
have been booked in advance till 1963. 
We went into the matter. The Medi-
cal Council visited that place recently 
and the Head of the University Grants 
Commission also visited it.

They have found the tuition to be 
absolutely satisfactory. In these cir-
cumstances, I do not see any reason 
for complaint about an institution 
which makes education available at 
its cost price, not a subsidised price.

Mr. Speaker: Next question.
Shri Barish Chandra Mathur: May

I know. Sir.......
Mr. Speaker; The hon. Member 

wanted to put one question. I have 
allowed it.

Shri Narayanankutty Menon: I
have a very important question. The 
position is extremely difficult.
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Mr. 8|wt>w: I have allowed a 
number of questions, eight or nine 
Next question.

Shri N tnyuankntty Menon: I
-want to ask about payment of 
scholarships

Mr. Speaker: Hon Members will 
try to raise a discussion if I permit it.

Shri Hsrtsb Chandra Mathur: Out
•of the answer

Mr 8peaker; I am not going to 
* 11 ow. 1 have shown extreme indul-
gence in putting questions. He can-
not monopolise the whole hour for 
himself I have allowed four ques-
tions. The last time, he wanted to 
put the last question I do not know 
what is meant by last Next ques-
tion.

Murder in R.M.S Van
*49. Shri S. M. Banerjee: Will the 

Minister of Transport and Communi-
cations be pleased to refer to the reply 
given to starred Question No. 293 on 
the 20th August, 1958 regarding 
murder of three postal employees in 
the R M S  Van of a moving train and 
state:

(a) what further progress has been 
made in this direction; and

(b) whether full compensation has 
been paid to the families of the em-
ployees murdered7

The Minister of Transport and 
CtmasjilctUoM  (Shri S. K. Patil):
(a) A  prosecution has been launched 
and the case is now pending before 
the Court.

(b) Gratuity andjor compensations 
as admissible under the law or rules 
have been paid except that the ques-
tion of compensation under the 
Workmen's Compensation Act, 1923 to 
Shri B. Singh, Mail Guard is still 
under examination.

Shri S. M. Banarjee; May I know 
whether the family members of this 
particular person whom the hon. 
Minister has mentioned has been

dented this compensation only be-
cause he was an employee, but he in *  
not on duty at that timeT If that la 
so, what steps are being taken to In-
clude this case also in the matter of 
compensation?

8hri S. K. Patil: There have been 
some rules about payment of this 
compensation. The note here says 
that it was not admissible as he en-
tered service after 1st April, lM7. 
He is* entitled to compensation under 
the Workmen’s Compensation Act, 
which is under consideration.

Shri S. M  Banerjee: May I know 
the amount of compensation paid to 
the employees who have been mur-
dered?

Shri S. K. Patil: Money paid to this 
particular family is Rs. 636, death- 
cum-retirement gratuity Second, 
extraordinary family pension is under 
consideration Compensation under 
the Workmen’s Compensation Act: the 
Audit report is awaited and then it 
will be paid Grant from P & T 
Compassionate Gratuity funds' not 
admissible as he is entitled to retire-
ment benefits

Shri Tangamani: In reply to ques-
tion No 293 which was replied to on 
20th of August, the hon. Minister 
stated that as soon as the trial com-
mences, we will be in a position to 
know the modus operandx of these 
six criminals May I know whether 
this investigation has revealed what 
were the defects which allowed the 
murderers to enter mto the van and 
commit the murder'’

Shri S. K. Patil: The case is still 
sub judice The prosecution w u  
launched on 27th October, 1988. It 
is too early for me to say anything in 
this matter

Shri s. M. Baaerjee: The murder
took place m 1957 and we have been 
asking repeatedly.

Mr. Speaker: The case is going on. 
What can the hon. Minister do?

Shri Tangamani: On the last occa-
sion, you were pleased to intervene 
and wanted to know___
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Mr. Speaker: The hon. Member is 
a leading advocate in bis place. How 
can I allow questions in a case which 
is stfb jttdice?

Shri Nath Pal: Does the hon Minis-
ter think that a paltry sum of Rs 650 
it adequate compensation in view of 
the fact that these lives wert lost 
when they were discharging their 
duty in the service of the country9

Shri S. K.. Patti: It is not a Question 
of my opinion There are rules ac-
cording to which compensation is 
paid I myself feel that this does not 
seem to be adequate It is a question 
of changing the rules I operate under 
the rules

Shri T. B. Vittal Rao: In addition
to these payments, there are rules foi 
the payment of compassionate grants 
May I know whether that has also 
been considered’

Shri S. K Pa til: That part also 1 
read, if the hon Member had been 
atu-ntive

Shri S. M. Banerjee: May I know 
whether it is a fact that some amount 
was also collected by the R M.S. Em-
ployees Union’  What is the amount’’ 
May 1 know whether that amount hâ  
been paid to these men’

Shri S K Patii: I am not so luck\ 
to get all this information from the 
Union.

Water Supply in Delhi
+

f  Shri Tangamani:
Shri S. M. Banerjee:
Shri Damani:
Shri A. M. Tariq:
Shri Shree Narayan Das:

/ Shri Btbhott Mhfera:
} Shri Vajpayee:
I Shri P. K. Deo:

Shri B. C. Prodban.
1 Shri Jadhav;
I  Shti Ni m Mi  Bfaaroeha:

Will the Minister of Healtk be 
pleased to refer to the reply given to

Starred Question No 478 on the 2Sth 
August, 1958 and state:

(a) whether the Committee of 
Technical Experts appointed to go 
into the question of Delhi’s long term 
needs of drinking water has submitted 
its report;

(b) if so, the details thereof; and
(c) what permanent arrangements 

have been made to improve the 
water supply position m Delhi''

The Minister of Health (Shri 
Karmarkar): (a) Not yet, Sir; but the 
recommendations of the Committee in 
regard to the stabilisation of water 
supply are expected early in Decem-
ber, 1958 In so far as the augmenta-
tion of water supply is concerned, the 
Committee would still take a few 
more months to finalise their recom-
mendations as it involves the prepara-
tion of detailed schemes together 
with their approximate costs

(b) and (c) Do not arise

Shri Tangamani: In reply to an 
earlier question, the hon Minister 
stated that it is anticipated that the 
demand of water would increase to 
150 million gallons per day in the 
next 20 years. May I know what is 
the present demand and how much we 
are able to supply’

Shri Karmarkar: I think the present 
demand is, speaking from memory, 
round about 65 to 65 million gallons 
and that is the average supply in such 
areas of Delhi where filtered water 
supply is made The other source is 
Okhla water supply That is not 
included.

Shri Tangamani: After this Com-
mittee submits its report by the end 
of this month, may I know when de-
cision will be taken on the recom-
mendations of the Committee?

Shri K&naukAT*. Immediately that 
process will begin It depends on the 
availability e< resource*. But, I hope 
that resources might be available
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One of the schemes is to sink tube- 
wells in an area 30 miles away from 
Delhi Water will be brought to 
Wazirabad by a suitable carrier 
channel which will be lined. There 
are two other alternative schemes 
The second scheme prepared by the 
Chief Engineer (Irrigation) Punjab 
is called the Gurgaon Tunnel scheme

from which it could be possible initi-
ally to get about 100 cusecs of water 
per day for Delhi at Rohtak Road. 
This scheme is being worked out in a 
manner that the supply from this 
source can be increased ultimately to 
200 cusecs per day if and when re-
quired. There are these alternative 
schemes which the committee are 
thinking of.

Shri Nansbir Bharncha: Apart from 
what*the hon. Minister may do in 
future for the augmentation of water 
supply or its stabilisation, may I know 
what is the standard of purity now 
maintained, and whether boiling o f 
water by the public for drinking pur-
poses is still necessary?

Shri Karmarkar: It is not neces-
sary. Filtered water supply is so good 
that nobody need boil water for puri-
fication. It is very good.

Shri S. M. Banerjee: May I know 
whether a committee has also been 
appointed to tame the Jamuna and if 
so, what will be the process of taming?

Shri Karmarkar; Taming?
Shri S. M. Banerjee: I read in the

newspapers that a committee has 
been appointed for taming because it 
is unruly.

Shri Karmarkar: The Jamuna some-
times offends us by being overtame. 
There is no question of taming. Of 
course, there is one point about the 
Wazirabad water supply. There is an 
jdea of building a weir there so that 
in the leaner months there would be 
sufficient water supply held up.

Shri Jadhav: What is the time of
the supply hours in different parts 
of Delhi?

Shri Karmarkar: So far as filtered 
water supply is concerned, subject to 
correction, it is all the 24 hours.

Shri Jadhav: No.
Shri Karmarkar; No? I should 

like to know. So far as my informat-
ion goes, from the Wazirabad intake
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channel the water supply is for 24 
hours. Is it not in the hon. Member's 
house? I should like to know. Some-
times it may be so, I should like to 
know that information.

Mr. Speaker: Some hon. Members 
want to be altruistic; it is not only 
about their houses, but other houses 
also.

Sllrt Jadhav: If he visits EasJ and 
West Patel Nagar, it is not 24 hours.

Skri Hem Barna: South Avenue is 
not the standard.

Tfo * o  w*rf : WPfhr ipft sft
n «pfr It %  ^ w r  £

sqrcT w  m  t?t $1
4  u? 3tprt r̂Tfen % «nrr t*t *T?r vr
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^rmf wtt «ftsr t t P̂t pft 
f%«rr WT *n: i
Mr. Speaker: It is a general quest-

ion.
Shri Karmarkar: I am not able to 

understand the question.
Mr. Speaker: He says: supply for 24 

hours is not there, what are the 
arrangements? That is what he says 
Perhaps the hon. Minister may not 
admit it.

Sbri Karmarkar: It is not a question 
of admission but of understanding the 
question. So far, it is a fact that out 
of 21 lakhs and odd of the population, 
some 4 lakhs are not being supplied 
with an adequate amount of water. 
There are certain areas where there 
are no arrangements for supplying 
filtered water at all. Now, the effort 
for augmenting this water supply 
is to supply those areas which are not 
receiving any supply and continuing 
adequate supply where the supply is 
already adequate. That is the whole 
position.

Shri B. K. Gaikwad: I know this 
much that the Members of Parlia-
ment are supplied enough water, but 
are Government and the hon. Minis-
ter aware of the fact that there are

so many labour localities where water, 
not only in the hot season but in all 
seasons, is not adequately provided?
If so, what scheme is there before the 
Government to provide water to all 
these labour localities?

Mr. Speaker: He has said so.
Shri Karmarkar: My hon. friend is 

repeating what I said. It is in order 
to make Delhi self-sufficient so far 
as water supply is concerned, that all 
these schemes are being worked out, 
and when they are completed, through-
out Delhi there will be sufficient water 
supply.

Shri B. K. Gaikwad: How long will 
it take?

Shri Radha Raman: It is a Delhi 
question. I may be allowed to put a 
supplementary.

Mr. Speaker: The hon. Member
never cared to put a question 
himself. There are 12 persons 
who have tabled the question.
I have allowed them opportunity. If 
the hon. Member is a resident of 
Delhi and having interest, I would 
have added his name also. He did 
not care to put a question

Fish Production
*42. Shri Kodiyan: Will the Minis-

ter of Food and Agriculture be pleas-
ed to state:

(a) what steps have been taken by 
the Government of India to step up 
fish production in the country during 
the Second Five Year Plan;

(b) whether as a result of these 
steps fish production has increased; 
and

(c) if so, to what extent?
The Deputy Minister of Agriculture 

(Shri M. V. Krishnappa): (a) Research 
programmes have been undertaken 
for finding out ways and means of 
increasing production of inland fish 
and for capture and utilization of 
marine fish. An extension organisa-
tion has been set up for carrying the 
results of researches to fish fanners 
and the fishing industry. •
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For development schemes and for 

schemes relating to research, survey, 
demonstration and training in power-
ed fishing, financial and technical as-
sistance are being given to the State 
Governments.

<b) Yes.
(c) From about 8.40 lakh metric 

tons in 1955 to 12-33 lakh metric tons 
in 1957 i.e., about 47 per cent over 
the 1995 figures.

I would like to add that in addition 
to this 47 per cent, increase in fish 
production, we have exported Rs. 4 to 
Rs. 5 crores worth of frozen and dried 
fish to foreign countries and earned 
foreign exchange.

Shri Kodiyan: May I know how 
much of this increase in fish product-
ion is accountable to inland fisheries 
and how much to marine fisheries?

Slur) M. V. Kriahnappa: Inland
fisheries form nearly 30 per cent, of 
the total fisheries in India; the rest ie 
marine fisheries. In marine fisheries 
there is more increase than in inland 
fisheries because the water supply 
resources are limited in regard to the 
inland fisheries.

Shri V. P. Nayar: The hon. Minis-
ter says that fish production has re-
corded an increase. How much of that 
is due to the recent occurrence of oil 
sardines and mackerel which account-
ed for over 200,000 tons last year?

Shri M. V. Kriahnappa: That is one 
of the major contributory factors for 
this year's increase. Last year, for-
tunately for Kerala, they had 2 lakh 
tons of oil sardine fish. But for that 
Kerala's food position would have 
been quite different. So, they got 
yearly 2 lakh tons, a bumper crop, 
and that has accounted for the in-
crease this year.

Shri V. P. Nayar: In view of the
extreme importance of shoal fisheries 
like mackerels and sardines, is there 
any programme to find out the move-
ment o f these shoal fisheries with a

view to find out whether their pro- 
diiction could be regular, which is 
not so today?

Shri M. V. Krishjaappa: The deep
sea fisheries exploratory project which 
has now been started at Cochin is now 
going into this Question of cross cur-
rents and movement of these mackerel 
and sardine fish in the waters of the 
West Coast.
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8W  V. C. Sbakla: Is there any  
scheme with the Central Government 
to give any aid to fishermen's co-
operative societies to aid 
fish production, and if so, how much 
money has been given in aid to such 
societies?
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Sfcri M. V. Krtahnappa: We have 
given last year and the year before 
last all told Rs. 22 lakhs grant to all 
the States, and Rs. 23 lakhs of loans.

Sluri V. C. Shnkla: I want for in-
land fisheries.

Shri M. V. Kriatmappa: It is for
both inland and marine. I have not 
got the separate figures. For example, 
Madhya Pradesh has no marine 
fisheries; it has to be given only for 
inland fisheries. We have ’given 
enough of funds, and I have written 
a letter to the Madhya Pradesh Minis-
ter to give more grants to that co-
operative which is coming forward.

Shri Kodiyan: One question, Sir.
Mr. Speaker: All right. The hon.

Member will be given the last chance.

Shrimati Senn ChaJsravartty: May 
I know if the attention of the hon. 
Minister has been drawn to th6 fact 
that the production of fish in West 
Bengal has been very low this year, 
and also that the deep sea fishing 
scheme of the West Bengal Govern-
ment has been recording rising losses? 
Is tuny enquiry being instituted into 
this matter because the profiteering in 
fish in our parts is exorbitant?

Shri M. V. Krishnappa: in fact, I
myself personally took up this mat-
ter once and discussed with Dr. Roy 
the supply position in Calcutta. The 
position in Calcutta is quit© different 
It requires about 90,000 tons of fish 
per year, whereas the present supply 
is only 40,000 tons Out of these
40,000 tons, 20,000 tons come from 
Pakistan, and that depends upon the 
conditions in Pakistan. If there is 
trouble there, then the fish stop 
coming from Pakistan, and trouble 
starts in Calcutta. It is not the de-
crease of production in Calcutta, but 
the increase of population in Calcutta 
that is causing us trouble. I have 
taken all efforts to see that the deep 
sea exploratory fishing organisation 
that is under the West Bengal Gov-
ernment is taken over by the Centre; 
and they have also agreed, and we 
are incraaaing th« production of sea

fish there. But I would request the 
hon. Member to preach to the Cal-
cutta people to eat more of sea fish, 
because they do not like to eat sea 
Ash at present. Actually, there is no 
difference between sea fish and inland 
flsh.

Shri Nath Pal: There is a project 
being operated by the Norwegian 
Government in Kerala to improve the 
methods of catching fish. Has it 
contributed to any increase in the 
fish that is being landed in Kerala, 
and whether Government are con-
templating to extend the result o f 
these experiments to other parts o f 
the country?

Shri M. V. Krishnappa: In fact, the 
mechanisation of fisheries is the most 
important thing for increasing pro-
duction. The hon. Member comes 
from the West Coast, and I may tell 
him that in the Konkan coast of Bom-
bay, the fishermen were catching from 
an ordinary unmechanised boat only 
20 tons per year. But now, we have 
mechanised 1000 boats in this coast, 
and each mechanised boat is getting 
100 tons per year, which means an 
increase lay five times. The same 
boat, when it is not mechanised 
catches only 20 tons per year, but 
when it is mechanised, it goes fifty 
to sixty miles and the production 
goes up to 100 tons, which means an 
increase of five times. That is the 
reason why in Bombay, where the- 
production was only 12,000 tons o f 
fish per year, it has now gone up to
40,000 tons per year. The Bombay 
Corporation figure shows that 40,000 
tons of fish are marketed today in 
Bombay, whereas five years ago, it 
was only 12,000 tons.

Shri Kodiyan: May I know whether 
there has been any increase in the 
per capita income of the fishermen as 
a result of the increased production?

Shri M. V. Krishnappa: Naturally,
when the production goes up, the 
income also comes down. But be-
cause of exports, and proper inland 
distribution and freezing station* 
which we have started under the
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Norwegian project, and our cold 
storage plants which have come up in 
these two years, wfe have been able 
to make the fishermen realise that 
increased income.

Mr. Speaker: Next question.
Shri Kodiyan: May I ask one ques-

tion?
Mr. Speaker: I have allowed so

many questions.
Shri Kodiyan: 1 have asked only

two questions.
Mr. Speaker: I have allowed him 

three questions.
Shri Kodiyan: You have allowed

me only two questions.
Mr. Speaker: Very well, he must be 

satisfied with that occasionally. Now, 
next question.

Development of Cam. Dam Airport

+
^ / S h r i  H. N. Makerjee:

"\_Shri Mohammed Elias:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether any progress has been 
made in regard to the development of 
Dum Dum airport for operation of Jet 
aircrafts; and

(b) if not, the reasons therefor9

The Deputy Minister of Civil Avia-
tion (Shri Mohhiddin): (a) A schemc 
lor the extension of runways and other 
•developments at Dum Dum airport for 
Jet transport operations has recently 
been approved by Government.

(b) Does not arise.
Shri H. N. Mukerjee: Is there not 

a danger that delay in preparing Cal-
cutta for jet transport methods might 
mean a probable diversion of inter-
national traffic from our busiest air-
port? And what steps are being 
taken to counter that danger?

Sluri Mohladdin: The programme of 
construction of runways has been

prepared in such a manner that the 
runways will be ready at Dum Dum 
airport by the time the jet aeroplanes 
begin their operations.

Shri Mohammed Elias: The Dum
Dum aerodrome is one of the biggest 
and busiest aerodromes in the east, 
but it is a pity that there is no good 
arrangement for the accommodation 
of the passengers and their friends, 
and there is no good arrangement for 
announcements etc. May I know 
what steps Government propose to 
take to improve the conditions m 
this respect before arrangements are 
made for the landing of the jet planes?

Shri Mohluddin: As far as the
arrangements for announcements are 
concerned, I am not aware, as the 
hon. Member says, that they are not 
good. They are quite good. As far 
as the terminal building is concerned, 
the construction of the terminal build-
ing, of course, is also necessary, and 
that question is actively under con-
sideration

Shri Jalpal Singh: May I know
whether the very bitter experience of 
the new administration building at 
Santa Cruz which seems to have 
become lop-sided, is going to be of 
any benefit in the development of the 
Dum Dum airport, in view of the 
fact that the airport will have to handle 
per jet aircraft double the present 
number of passengers?

The Minister of Transport and Com-
munications (Shri S. K. Patll): The
experience at Santa Cruz is not so 
bitter, as the hon Member suggests, 
but I can assure him that all expert* 
ence is good and will be availed of.

Shri T. B. Vittal Rao: May I know
the total amount that has been allot-
ted for the development of the Dum 
Dum airport, the scheme for which 
has just been approved by Govern-
ment?

8hri Mohl addin: I have got the de-
tails of the various schemes that have 
been approved and are under consi-
deration. The amount that win be
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ultimately necessary for the improve-
ment of the Dum Dum airport comes 
to nearly Rs. 3J crores.

Tungabhadra High Level Canal 
Scheme

+
Shri Nagl Reddy:
Shrimati Parvathi Krishnan: 
Shri Damani:
Shri Rami Reddy:

Will the Minister of Irrigation and 
Power be pleased to state: *

(a) whether it is a fact that Andhra 
Pradesh Government has been re-
quested by the Centre to implement 
the Tungabhadra High Level Canal 
Scheme in suitable stages; and

(b) if so, what are the details of 
suggestions for implementation of the 
scheme in stages?

The Deputy Minister of Irrigation 
and Power (Shri lUthi): (a) The
Governments of Andhra Pradesh and 
Mysore have been advised to develop 
the Tungabhadra High Level Canal 
Project in two stages and have been
rOCjUi-ftlCu tis auUiiiH *s juiili diiu
detailed estimates fcr the first stage 
of the scheme. They have also been 
requested to indicate the phased pro-
gramme of construction and provision 
of funds that can be found during the 
remaining part of the Second Plan 
and in the Third Plan period vts-a-vts 
their requirements for other approved 
projects.

(b) Stage I of the scheme, estimat-
ed to cost about Rs. 12 crores to 
irrigate an area of about 1,83,000 apres 
of land, is proposed to be taken up 
for execution in the first instance. 
This will be a self-contained project 
and would comprise the following 
works according to the recommenda-
tion of the Advisory Committee on 
Irrigation and Power Projects:—

1. The High Level Canal from
head to mile 116.

2. The Uruvakonda cut.
3. Mid-Pennar Regulator.
4 . Mid-Pennar North Canal.
B. Mid-Pennar South Canal.

Shri Nagi Reddy: May I know when 
the original scheme was presented by 
the State Government to the Centre, 
and whether the Central Government 
have accepted the* scheme in full?

8bri Hathi: The original scheme had 
not been technically approved by the 
advisory committee of the Planning 
Commission.

Shri Nagi Reddy: May I know the 
major technical reasons that were 
responsible for not approving the 
original scheme?

Shri Hathi: The original scheme
cost about Rs. 21*9 crores. The 
advisory committee thought that it did 
not come within the standard fixed for 
the productivity of irrigation schemes 
But, taking into account the fact that 
this scheme will benefit the famine 
areas of Rayalaseema, they have now 
accepted this scheme, and suggested 
that it may be taken up in two 
stages; the first one would cost about 
Rs. 12 crores, and the second one 
about Rs. 9 crores.

Shri Rami Reddy: May I know 
whether the Andhra Pradesh Govern-
ment have requested the Central Gov-
ernment to sanction the whole scheme, 
though the execution might be done 
in two stages?

Shri Hathi: The State Government 
did submit to the Planning Commis-
sion the full scheme, but the advisory 
committee have suggested that it may 
be taken up in two stages.

Shri Dasappa: May I know when
the first stage is likely to be com-
pleted?

Shri Hathi: I cannot say when the 
first stage is likely to be completed, 
but it can be begun as soon as the 
detailed estimates are prepared for 
this part, and provision has already 
been made in the current Plan for 
this first stage.

Shri Dasappa: May I know whether 
Government have no idea as to the 
schedule by which the first stage must 
be completed?

231CA1) L m —3.
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Shri Hathi: In fact, the provision
made for the first stage is about 
Rs. 0-2 crores out of the Rs. 12 crores.
So, that will mean that it will take 
some time before the whole stage is 
completed.

Shrimati Parvathi Krishnan: May
I know what the second stage is? In 
the statement, we have been given 
information only as to what the first 
stage is going to be.

Shri Hathl: The second stage will 
cost about Rs. 9 crores.

Shrimati Parvathi Krishnan: Wc
want to know the details of the second 
stage.

Shri Dasappa: How many acres will 
it bring under cultivation?

Shri Hathi: The total acreage to be 
irrigated under the whole scheme is 
about 3*8 lakhs acres, out of which 
the first -stagp will cover about 1,83,000 
acres.

Shri Venkatasubbaiah: May I know 
whether under this first stage land 
belonging to both the States of Andhra 
Pradesh and Mysore will be covered 
or only a particular portion of land 
in a particular State?

Shri Hathi: I think some areas in 
both the States will be covered

Shri Viswanatha Reddy: The ques-
tion asked by Shri Rami Reddy has 
not been answered. The question was 
whether the whole scheme is sanc-
tioned in toto, although its execution 
may be in stages. No reply has 
been given to that.

Shri Hathi: As I said, for the pre-
sent, one stage has been sanctioned.

Shri Nagi Reddy: That is the only 
answer which we are trying to get. 
The point is that if the whole scheme 
is sanctioned and then it is to be 
begun in stages, there is a possibility 
©f the whole scheme being executed. 
So we would like to know why the 
Central Government are adamant in 
pot accepting the whole scheme and 
trying to accept only a part of the 
fcfrem?'

Shri Hathl: It Is not ■ question of 
the Central Government being ada- 
mant. It is a question of finding 
sufficient resources. Perhaps the 
hon. Member knows that the spillover 
in respect of Andhra Pradesh from 
the Second Plan to the Third on irri-
gation is going to be Rs. 70 crores. 
So we have also to look to the fin-
ancial resources available.

WRITTEN ANSWERS TO QUESTIONS

Shortage of Doctors In Willtagdon 
HospHal

*36. Shri Sanganna: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that the 
Willingdon Hospital, New Delhi, is 
short of Doctors in the Surgical De-
partment and Nurses as a whole;

(b) if so, the reasons thereof; and
(c) the steps taken by Government 

to meet the shortage?
The Minister of Health (Shri Kar- 

markar): (a) and (b). There is no 
shortage of Medical Officers m the 
Surgical Department of the Willing-
don Hospital. As regards nursing 
staff, 17 posts are vacant at present.

(c) The vecant posts of nurses have 
tx-en advertised

Indian Council of Agricultural 
Research

*45. Shri V. C. Shukla. Will the 
Minister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 76 on the 
12th August, 1958 and state:

(a) the reason for delay in Gov-
ernment’s taking a decision over the- 
recommendations of the Indian 
Council of Agricultural Research re-
lating to the raising of the cess levied 
under the A.P. Cess Act, 1940, on 
certain items; and

(b) by what time a decision is ex* 
pected to be taken?



Written A ntw en  18 NOVEMBER 1958 Written Answers 244
The Minister of Food and Agricul-

ture (Shri A. P. Jain): (a) The pro-
posal to increase the cess from half 
per cent, to one per cent, ad valorem 
involves consideration of several 
intricate issues which are under active 
examination.

(b) It is difficult to fix a time 
limit.

Seed Farms •
•48. Shri R. C. Majhi: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the target fixed for setting up 
seed farms in the current financial 
year;

(b) whether it is like’y to be 
achieved in the stipulated period; and

(c) whether the problem of acquir-
ing land for seed farms has been 
solved?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 1587 farms.

(b) 1519 seed farms are likely to 
be set up.

(c) The problem of acquiring land 
has been solved to a great extent by 
increasing the Central assistance for 
land from Rs. 500/- to Rs. 1500/- per 
acre and by simplifying the procedure 
for acquiring land for seed farms

Indian Agricultural Research 
Institute

. . .  J  Shri Damani:
\Shri Nagi Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the nature and details of the 
courses of training provided at the 
Post Graduate School of the Indian 
Agricultural Research Institute, in-
augurated recently; and

(b) what is the system of recruit-
ment of scholars for training and how 
many scholars are undergoing train-
ing at present, State-wise?

The Minister of Food and Agricul-
ture (Shri A. F. Jain): (a) .and (b). A 
statement is laid on the Table of the 
Sabha. [See Appendix I, annexure 
No. 17.]

Water and Sewage Disposal in Cal-
cutta

fShri Tridib Kumar
*48.  ̂ Chaadharl:

[_ Shri Haider:

Will the Minister of Health be 
pleased to state whether it is a fact 
that the World Health Organisation 
have agreed to send a team of experts 
to prepare a scheme for the improve-
ment of water supply in greater Cal-
cutta?

The Minister of Health (Shri Kar- 
markar): Yes, the World Health Or-
ganisation have agreed to send a sur-
vey team to West Bengal for a period 
of three months during the year 1960 
for formulating a scheme for the im-
provement of water supply in greater 
Calcutta.
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“Visit India Year"

J"Shri Jadhav:
*5^- \  Sardar Iqbal Singh:

Will the Minister of Transport and 
Common Nations be pleased to refer 
to the reply given to Starred Ques-
tion No. 1108 on the 10th September 
19S8 and to state:

(a) whether final decision has since 
been taken on the proposal to observe 
1961 as "Visit India Year’1; and

(b) if so, what are the special 
arrangements that will be made?

The Minister of Transport and Com-
munications (Shri 8. K. Pa til): (a)
Not yet The matter is still und«r 
consideration by the Government in 
consultation with the various Depart-
ments of the Government of India 
and other agencies concerned

(b) Does not arise at present 

Bhakra Dam Project

*52. Shri Daijit Singh: Will the
Minister of Irrigation and Power be
pleased to state

(a) the annual revenue derived at 
present from the Bhakra Dam Project; 
and

(b) what will be the revenue from 
the project when irrigation water and 
electncitv are fully utilised7

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b)
Ih e information is being collected 
Tiuui lin- State G l iv l imnt-iiis of Punjab 
S” d Rajartha" and will be laid on 
the Tabic of the House when received

Sambalpur—Titiagarh Railway Line

fShri V C. Shukla:
„53 J Shri Sanganna:

] Shri Vajpayee:
[Shri V. L. Patil:

Will the Minister of Railways be 
pleased to refer to the reply given 
to Starred Question No. 166 on the 
16th August, 1958 and state:

(a) whether the preparation of the 
report on the field survey in respect 
of Sambalpur-Titlagarh railway line 
has since been completed; and

(b) if so, the broad details thereof?

The Deputy Minister o f Hallways 
(Shri S. V. Ramaswamy): (a) and
(b). The Final Location Survey has 
been completed and the verified re-
port is expected shortly.
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Posts for P. and X. Volunteers
*54. SbrJ J. B. S. Blst: Will the 

Minister of Transport and Commu-
nications be pleased to refer to the 
reply given to Starred Question No. 
1855 on the 26th April, 1958 regard-
ing voluntary service during P. and 
T. strike and state how many volunte-
ers have been employed so far and 
how many still remain to be employ-
ed?

The Minister ot Transport and 
Communications (Shri S. K. Patil):
The required information is being 
collected from P. and T. Circles and 
Subordinate offices and will be placed 
on the Table of the Sabha

Bhakra Dam

„  f  Shri D. C: Sharma:
\  Shri Ram Krishan:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No. 1509 
on the 23rd September, 1958 and 
state:

(a) the further progress made so 
far in the construction of Bhakra Dam;

kb) the total length and height of 
the concrete wall above the deepest 
foundation level constructed so far;

(c) the total expenditure incurred 
so far; and

(d) whether the work is going on 
according to schedule?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) A
quantity of 29,50,00,000 cubic yds. of 
concrete had been poured into the 
Bhakra Dam and Bhakra Left Power 
Plant up to the end of October, 1958. 
This constitutes 56.3% of the total 
concreting to be done. Concreting for 
the II Stage has been started.

(b) The concreting is being done 
along the entire length of the Dam. 
The average height of the Dam above 
the deepest foundation is now 390 ft. 
and the highest block is 414 ft. high. 
The length of the Dam at E.L. 1350,

to which average level the Dam hes 
so far been constructed, is approxi-
mately 750 ft. Length at base is 
325 ft. and will be 1700 ft. at top on 
completion when the dam rises to a 
height of 740 ft. Since August 1958, 
concreting has been done in the Left 
Pow*>r Plant only.

(c) Rs. 50,42,00,000 up to the end of 
July, 1958.

(d) Yes, Sir.

Dispensaries for P. and T. Staff

f  Shri S. C. Samanta:
Shri Subwdh Hans da:

Will the Minister of Transport and 
Communications be plear.ed to refer to 
the reply given to TJnstarred Question 
No. 633 on the 20th August, 1958 and 
state:

(a) whether any of the proposed 
nine full-time dispensaries for Post 
and Telegraph staff has since been 
opened;

(b) if so, where;
(c) whether any suggestions about 

the replacement of these dispensaries 
by mobile units came to the depart-
ment; and

(d) if so, the reaction thereto?
The Minister of Transport and 

Communications (Shri S. K. Paiii):
(a) and (b). No. Orders for appoint-
ment of doctor at Kanpur have been 
issued. The Postmaster-General, Patna, 
has been empowered to appoint 
doctor locally. The dispensaries at 
these two places are expected to start 
functioning soon.

(c) No.
(d) Does not arise.

Ships from Japan
*57. Shri Ram Krishan: Will the 

Minister of Transport and Communi-
cations be pleased to refer to the reply 
given to Starred Question No. 826 on 
the 2nd September, 1958, and state:

(a) whether the negotiations with a 
private Japanese firm for a dollar loan
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to purchase ships have been finalised; 
and

(b) if so, the main terms of the 
loan’

The Minister of Transport and
Communications (Shri S. K Patil):
<a) No, Sir Not yet

(b) Does not arise 
Automatic Telephone Exchanges

*58. Shri Tangamanl: Will the
Minister of Transport and Common! - 
cations be pleased to state:

(a) whether Government propose 
to introduce Automatic Telephone 
exchanges m important centres;

(b) how many have been so far set 
up m Madras Circle; and

(c) when the installation of Auto-
matic Telephone exchange for Madras 
Circle will be completed’

The Minister of Transport and
Communications (Shri S. K Patil):
(a) Yes

(b) Six excluding very small auto-
matic units of less than 100 lines

(c) Installation of Automatic Ex-
changes is a continuous process sub-
ject to availability of resources finan-
cial technical and personnel Installa-
tion of 8 (eight) new auto exchanges 
programmed to be undertaken m the 
2nd Plan period is expected to be 
progressively completed by 1961-62.

Uniforms for Post and Telegraph 
Employees

•59. Shri D. C. Sharma: Will the 
Minister of Transport and Communi-
cations be pleased to refer to the 
reply given to Starred Question 
No 177 on the 16th August, 1958 and 
state the decision taken by Govern-
ment on the recommendation made 
by the Uniform Committee of the 
Directorate of Posts and Telegraphs 
regarding the stoppage of the use of 
Khadi for the uniforms of certain 
classes of Post and Telegraph em-
ployees’

The Minister o f Transport and 
Communications (Shri S. K. Patil):
Hi* report is still under examination.

Hostels for Children ot Railway 
Employees

Shri S. C. Samanta:
Shri Barman:

*80. Shri Snbodh Hansda:
Shri Panlgrahi:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No 439 on the 25tk 
August, 1958 and state:

(a) how far the proposal to set up 
two subsidised hostels for the children 
of railway employees at Kharagpur 
and Cuttack m South Eastern Rail-
way has progressed,

(b) whether sites have been select-
ed,

(c) how many students can be pro-
vided in these hostels,

(d) what would be the estimated 
cost of construction of these hostels; 
and

(e) the educational institutions that 
could be availed of by the students 
residing in these hostels7

The Deputy Minister of Railways 
(Shri Shah Nawaz Khan): (a) and
(d) Plans and estimates are under 
preparation

(b) No
(c) The hostel at Kharagpur will 

ultimately cater for 150 students and 
the one at Cuttack for 100 students

(e) A statement is given below:—
S t a t e m e n t

Institutions Kharagpur Cuttack
Railway Managed

High Schools 3
Middle Schools 1
Primary Schools 1

Other than Railway 
Managed
Colleges 1 •
Technical Institu-

tions 1
High Schools 8 18
Middle Schools 5 8
Primary Schools 19 68
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All India Institute of Hygiene and
Public Health, Calcutta
fS h ri Ram Krlshan:
'‘^Shri Shree Narayan Das:

Will the Minister of Health be 
pleased to state:

(a) whether it is a fact that the 
Government of India have under con-
sideration a proposal to institute a 
post-graduate course of training tor 
teachers ot preventive and soeial 
medicine at the All-India Institute of 
Hygiene and Public Health, Calcutta; 
and

(b) if so, at what stage this scheme 
is?

The Minister of Health (Shri 
Karmarkar): (a) The Government of 
India have accorded sanction to the 
institution of the course.

(b) The course is scheduled to start 
in the ensuing academic session, 
beginning from June, 1959

C. H. S. Scheme
*62. Shri Tangamani: Will the Minis-

ter of Health be pleased to state:
(a) whether the Contributory 

Health Service Scheme has been made 
applicable to the workcharged staff of 
the Central Public Works Department 
in Delhi; and

(b) if not, the reasons therefor?

The Minister of Health (Shri 
Karmarkar): (a) No, Sir.

(b) The workcharged staff of the 
Central Public Works Department 
who have not been brought on to 
regular establishment are not entitled 
to the benefits under the Medical 
Attendance Rules

Road Accidents in Delhi
40. Shri D. C. Sharma: Will the 

Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that road 
accidents in Delhi are on the increase;

(b) the total number of accidents 
during the months of September, 
October and November, 1958 so far;

(c) the number of fatal accidents;
(d) how do these figures compare 

with those for the same period in 
1957; and

(e) the measures adopted to prevent 
road accidents in Delhi?

The Minister of  Transport and 
Communications (Shri S. K. Patil):
(a) to (e). A statement is laid on the 
Table of the Sabha. [See Appendix I, 
annexure No. 18.]

Foreign Exchange earned from 
Foreign Tourists

. .  C Shri D. C. Sharma:
\  Shri Jadhav:

Will the Minister of Transport and 
Communications be pleased to state:

(a) the total income in terms of 
foreign exchange accrued to India 
from foreign tourists who visited 
India during the year 1958 so far; and

(b) how do these figures compare 
with those for the same period in 
1957?

The Minister of Transport ««*  
Communications (Shri S. K. Patil):
(a) The foreign exchange earning 
figures are compiled by the Reserve 
Bank of India for each calendar year 
as a whole and not for parts of a year. 
As such, the figures from the 1st 
January, 1958 onwards are not yet 
available.

(b) Does not arise.
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*«><:£) *?t r̂T Tft f  sfo; «fti f t  *nm 3  
?r*rr i f a s r  «tt r w  tft ^ r m t  |

f jt u w i  Jitsr qfra^r f w w  

v*. «ft «to fcr w t  <rfr*$* ? r t
H VTT  *TTt ^  f^ TTT  ^TJTT-'TTW *TT

T m  f f t  f^rr *rr»r fsr^w *rf ^ a r i  *ptt 

f t  fV f f t r r w  sr%«r « p t r  n  t o  
h F<**$i  f k ? m  % *nW r ^t
wtnz, >r^ft «ftr Tfferrft s? f^mW «ftr 
w ^ tft  in  w t a f t  *rrfe ¥t srfte <n: 
fa^n  s w  f w  ?

qf^f*T  ?rm w r  *Wt («ft w<> 
v i o  «nfe?r) tr?» ?f^t f a r r

*PTT f —

fimret

(%>) 3£,$H,*°£
( * z )  «jrJT^Fr<T3ft ? 3 , ^ , * s e .

|pT ,.^,?'S,05.«=:

ST? 3*$.

ff* rr^  star «rfvn p ffin m  

-**. vft m  kv w r  nfw y i  w it

hwtt ?rft q-srr-qrĉ  qr tnp qm  hm »r 
7*R V t f»TT fsRW faH fa fa tf
*T<f*r*rSft

(«p ) ff*rr**r sr&r % <tfv̂ fvr 
fjnrpr ^  ^ wr $*r
fa^sft srra ;

(m) &  vrw $  % fa&ft xrm &i 
fktft w fa*) ^ Ps^f ttb^ -?kT  r r  
mrt vt vf5j*rra ^  nf, ^  srf?r- 
CTrT ^7 yrfM^rT JTWr̂  tT'TH %

§ f  ’tH
(>r) #tt»tpt « fh zn fW t % q fvw fr 

%■ wtpt w^r f?T faprrsfY w i  7

qfT ^ 5  w r  w i t  <nft («ft wo 

vTo«nfCTT) ( « )  r̂ (n ) fkvr^rsr^r 
TOTW ^ g^RT ^H^st f̂t 3TT Tft t  «ftr 
q«jT?r*R T T 'm  ^t arrant I

vrfwqeftvm

VX. «ft «wr ^  «PIT ir^t

(rsfr ^ tt  ?r»n-q2^r « r  v z h  tft 
§m vx rr f k m  z if  snrnn »mT f t  f r  
?TR?fhT =̂ft % fHHfHftrrr ^Rpft %  
f^^frvxw v[ «r*ft ?w  pRpft 5m% 

t  rWT 3^-77 pRPTraJnifWTf —

fT^T-^^arR %W5T,

l^rf^r-w  ^ tw ,

5̂ T  ^-H TFr,
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*r3T'*r*T*WTPT
%wr*r,

U IdW R, ^ ,W T ,

sfk  t r k̂  *pt t -
‘HWJT ?

fcw  ( * r r #0
n ar ifzrH n̂TT̂ n̂ T <R V3 fê TT n*TT t  I 
p faw  «rf<f3rer K, hw t u ]

«fr «w  : w  tww trfr 
fTfrr-q^T «rc ^t
f r r  ^ T n -  P > m K  f H ^ r  * rg r  < t  * p f t  :—

( ̂ *) H *i<Ti HT^ft ^T
{*imIui j^rr, fr^ ft sr pt pt  hi i ,̂Ti 
J|<fWT T̂ETT fVcRt $THt <THR
qiflr; «ftr

(* f )  ^  q r  »I? f+rTHT 5®W

f^rr *nrr ?

^=r*^msfr (mVh® *0
( * )  «rk (w ).tr^  «rcrw ^nri-^r r< 
m  forr » r t  | 1 [t% u  q f r f w  ?, 
wHŵ sr w w  ^o]

P. and T. Employees suffering from 
T. B.

47. Shri S. M. Baaerjee: Will the 
Minister of Transport and Coinmunl- 
cations be pleased to state:

(a) the number of Postal and Tele-
graph Class I, II, III, IV employees 
suffering from T. B. as on 1st October, 
1958; and

(b) the steps taken by Government 
to give them proper medical facili-
ties?

The Minister of Transport and 
Communications (Shri S. K. Patil):
(a) The number of P. & T. officials 
reported to be suffering from T. B.

and registered for treatment with the 
Heads of P. & T. Ciicles are as 
under:—

Class III .. 152
Clas3 IV 73

(b) Facilities for consultation and 
treatment of tuberculosis, as admissi-
ble under the Central Services Medi-
cal Attendance Rules, are available to 
the P & T. staff suffering from T.B. 
In addition the Department has 
reserved 151 beds in various recogni-
sed T. B Sanatoria located in differ-
ent parts of the country in which the 
staff get the entire treatment free o f 
cost. A majority of those suffering 
from T. B. are thus already under-
going proper treatment in the reser-
ved beds. The question of reserving 
more beds is also under consideration*

Protection of Wild Life in Madhya 
Pradesh

48. Shri V, C. Shukla: Will the
Minister of Pood and Agriculture be
pleased to state what amount of grant 
has been given in the past' and that 
proposed to be given for the remain-
ing penod of the Second F<ve Year 
Plan to the Government of Madhya 
Pradesh out of the sum of Rs. 135.04 
earmarked under the Second Five 
Year Plan for the protection of Wild 
Life?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Against the
total provision of Rs. 135*04 lakhs the 
share of Madhya Pradesh Govern-
ment is Rs. 6'44 lakhs. Of this, the 
Central share is limited to 50% of the 
non-recurring expenditure. The total 
expenditure during the first two years 
of the Second Five Year Plan was 
Rs. 118,000 out of which Central grant 
was Rs. 33,900. During 1958-59, the 
total expenditure is estimated at 
Rs. 68,000 of which the Central grant 
will be Rs. 16,000. Thus the total 
expenditure during the first three 
years of the Plan will be Rs. 186,000 
of which the Central share is 
Rs. 49,900. The amounts likely to be
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spent during the remaining two years 
of the 2nd Five Year Plan will depend 
on the State's proposals.

Second Banlhal Tunnel
49. Shri Ram Kriwhan: Will the

Minister of Transport and Communi-
cations be pleased to state.

(a) the progress made with regard 
to the construction of second Banihal 
Tunnel, and

(b) the amount spent so far?
The Minister of Transport and 

'Communications (Shri S. K Patil):
(a) The progress of the Western and 
Eastern Tubes of the Jawahar Tunnel 
which is the second tunnel near Bani- 
Jial is as given below

Western Tube

(I) Pilot heading completed

(II) Widening to full section com-
pleted

( 111) 92 per cent of the lining work 
completed 

•(iv) Work on roadway, footpath 
etc are m hand

Eastern Tube 
(i) Pilot heading completed 

(u) Widening to full section, 
about 54 per cent completed.

(b) Rs 146 67 lakhs upto 30th Sep-
tember, 1958

Staff in the Ministry of Railways
SI. Shri Ram Krishan: Will the

Minister of Railways be pleased to 
state the number of Assistants and 
Clerks in the Ministry of Railways 
who belong to Scheduled Castes and 
Scheduled Tribes’

The Deputy Minister of Railways 
(Shri Shah Nawax Khan): As on 15th 

November 1958
(l) Scheduled Castes 

Assistants .. 28
Clerks . .  78

<ii) Scheduled Tribes 
Assistants .. Nil 
Clerks . .  S

Telegraph Equipment
51. Shri Tangamani: Will the Minis-

ter of Transport and Communications
be pleased to state*

(a) the annual value of the equip-
ments produced m India for Tele-
graph Engineering Section of the Post 
and telegraph Department,

(b) the annual value of such equip-
ments imported from foreign coun-
tries,

(c) the details of machinery refer-
red to in parts (a) and (b) above
separately, and

(d) the break up of machinery and 
value imported country-wise’

The Minister of Transport and 
Communications (Shri S. K Patil):
(a) to (d) A statement is laid on 
the Table of the Sabha fSec Ap-
pendix 1, annexure No 21 ]

Passengers in Up Trains from 
Rurdwan Station

52. Shri Sublman Ghose* Will the 
Minister of Railways be pleased to 
state the number of passengers who 
travelled in Up trains from Burdwan 
Station, Howrah Division, for 300 miles 
and more during each month m 1958 
so far’

The Deputy Minister of Railways 
(Shri Shah Nawaz Khan): The in-
formation is given below —

January, 1958 1123
February, 1958 1007
March, 1958 1199
April, 1958 1082
May, 1958 1207
June, 1958 10S8
July, 1958 1092
August, 1958 1122
September, 1958 1071
October, 1958 .. 1124
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Toaitets visit to K oatnk, Chilka and 
Puri

58. Shri Panlgrahl: Will the Minister 
of Transport and Communications be
pleased to state:

(a) the number of foreign tourists 
who visited Konarak, Chilka and Puri 
during 1955-56, 1956-57 and 1957-58;

(b) whether any programme has 
been undertaken to provide more faci-
lities for encouraging foreign tgurists 
to visit places of interest in Orissi.; 
and

(c) if so, the details thereof?
The Minister of Transport and 

Communications (Shri S. K. Patil):
(a) No statistics are maintained re-
garding the number of tourists visit-
ing the various places of tourist inter-
est in India. It is, therefore, not pos-
sible to indicate the number of foreign 
tourists who visited Konarak, Chilka 
and Puri during 1955—58.

(b) end (c). The Second Five Year 
Plan for Tourism contains a provision 
of Rs. 2 00 lakhs for the construction 
of a rest house at Bhubaneshwar and 
addition of four rooms to the existing 
State Government rest house at 
Konarak Instead of expanding the 
existing rest house it is now proposed 
to construct a separate rest house at 
Konarak. The sites for the rest houses 
at both Bhubaneshwar and Konarak 
have been selected and the plans and 
estimates are being prepared by the 
C. P. W. D. The cost is to be met en-
tirely by the Central Government.

The State Government have opened 
tourist bureaus at Puri and Bhuban-
eshwar. The Government of India 
are granting subsidies amounting to 
half the cost subject to a maximum of 
Rs. 5,000 for each bureau.

Railway lines In O rta
54. Shri P. K. Deo: Will the Minister 

of Railways be pleased to state:
(a) t l»  names of new railway lines 

in Orissa the survey of which has 
been carried out or is proposed to be 
carried out;

(b) full details in regard to each 
survey carried out and proposed to be 
carried out, such as the mileage, the 
places to be linked and estimated 
expenditure;

(c) the names of the new lines 
which have been constructed or which 
are proposed to be constructed; and

(d) the reasons for not constructing 
the lines of which the survey had 
been completed?

The Deputy Minister o f Railways
(Shri S. V. Ramaswamy): (a) to (d). 
A statement is laid on the Table of 
the Sabha [See Appendix I, an-
nexure No 22].

Loans to Agriculturists In Orissa

55. Shri P. K. Deo: Will the Minis-
ter of Food and Agriculture be pleased
to state.

(a) the amount allotted, year-wise, 
by the Central Government to Orissa 
State for advancing loans to agricul-
turists during the First Five Year Plan 
and the amount earmarked for the 
Second Plan period; and

(b) the various schemes under 
which the amounts were so allotted?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) I. During 
the First Five Year Plan, the amount 
of loan allotted year-wise by the Gov-
ernment of India to Orissa State for 
G M.F Schemes is as follows: —

Year Amount ( k s . in
lakhs)

1 6 - 0 5  

2*24 
3 0 -4 6  
5 8 - 2 1  
27-01

T o t a l  1 3 3 ' 9 7

The amount actually advanced by 
the State Government as loan to culti-
vators, during the First Plan period, 
was Rs. 19* 26 lakhs.

1951-52
1952-53
1953-54
1954-55
1955-56
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II. The amount earmarked in the 
Second Plan for such of the schemes 
which could be implemented through 
private parties is Rs. 51 "46 lakhs.

(b) The scheme-wise break up of 
the amounts indicated above is: —

First Plan (Rs. in lakhs)
1 . Dirtribution of seeds and 

manures on loan . 1-75
3 . Loans for Development

of Jute retting tanks . 2-24
3. Loans for purchase of 

Agricultural Implements
and machineries 15 -2 7

T o t a l  . . . 1 9 2 6

Secona Plan
4. Grant of loans for pur-

chase of agricultural 
machinery 4-51

5. Maintenance of trucks 
for movements of seeds
and manures 5 '00

6. Multiplication and dis-
tribution of improved
seeds . . .  4*'95

T o t a l  . 51-46

Reserved Quota for Scheduled Castes 
and Scheduled Tribes

58. Shri Knmbhar: Will the Minister 
of Railways be nleased to state:

(a) whether the reserved quota in 
services for Scheduled Castes and 
Tribes on the South Eastern Railway 
has been filled up grade-wise during
1957-58, so far;

(b) if not, the reason therefor and 
the time by which this quota will be 
filled up; and

(c) the number of persons belong-
ing to these Castes and Tribes ap-
pointed so far, grade-wise?

The Deputy Minister of Railways 
(Shri Shah Nawaz Khan): (a) to (c). 
Information is being collected and will 
be laid on the Table of the Sabha.

Poultry Farms
57. Shri Kumbhar: Will the Minis-

ter of Food and Agriculture be pleas-
ed to state:

(a) the number of Subsidiary 
Poultry Farms at present in the var-
ious Union Territories and States to- 
which financial assistance is given 
by the Central Government;

(b) the number of poultry farms 
among them belonging to the 
Scheduled Castes and Scheduled 
Tribes and other classes separately. 
State-wise; and

(c) the financial help or equipment 
given to each farm?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) There are 
no subsidiary poultry farms in the 
States and Union Territories to which 
financial assistance is given by the 
Central Government. However, 300 
Poultry Extension-cum-Development 
Centres, which are being set up in the 
States etc., under the Second Five Year 
Plan, are eligible for Central subsidy.

(b) A statement showing the num-
ber of poultry extension centres 
allotted to each State/Union Territory 
is laid on the Table of the Sabha. 
TSee Appendix I, annexure No. 23] 
These Centres are selected by the 
State Governments themselves and 
are usually (though not exclusively) 
loclated in areas inhabited by 
Scheduled Castes/Tribes people.

(c) Two statements showing (i) the 
pattern of financial assistance for 
these Centres [See Appendix I, an-
nexure No 24] and (ii) the Poultry 
equipment so far obtained under the 
TCM aid and given to the States for 
use at these Centres [See Appendix I, 
annexure No. 25] are laid on the 
Table of the Sabha

Ayurvedic Dispensaries In Delhi
58. Shri D. C. Sharma: Will the 

Minister of Health be pleased to
state:

(a) the number of Ayurvedic dis-
pensaries in Delhi which had been
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sanctioned under the Fist Five Year 
Plan;

(b) the number of such dispensaries 
set up so far; and

(c) the number of dispensaries pro-
posed to be set up during the Second 
Five Year Plan period?

The Minister of Health (Shri Kar- 
markar): (a) to (c). Nil.

Bhakra Dan ,
59. Shri Bam Krisban: Will the

Minister of Irrigation and Power be 
pleased to state:

(a) whether the storage of water has 
been started behind Bhakra Dam; 
and

(b) if so, the total quantity of water 
stored so far?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yc&

(b) 4,71,000 acre feet

Yamsadhara Project
60. Shri Sangutina: Will the Minis-

ter of Irrigation and Power be pleaded 
to refer to tho reply given to Un-
paired Ques'ion No 3485 on the 8th 
May, 1958 and state the present s’ ago 
of progress of the Vamsadhara Pro-
ject in Andhra Pradesh’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): Most of the 
field investigations on the Gudari Dam 
site on the Vamsadhara river have 
been completed The project report 
under preparation in the Central 
"Water and Power Commission is ex-" 
pected. to be ready during the current 
'working season

• - v *>■ n -  ----- rH w iw  W fW im  i w

t o  h  : w  frfr m  
fa :

{%)  fluariH tfrtfaftfew arc# %
■ M W  &

(*sr) tor* fa*rnt s r r  fa^jft *r

(*r) w  wrw-
fro r  t o  7

( * )  fsnrtipr v t w w  *
#*TTT fra- f ,

% y t w m  ( re h a b i
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fe n  *T *T5 5TV STTr’T-ffmr 5't 
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ffK R «rr ^Wt 1
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s f t w h :  »Prr^wi
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(v )  =erm w wr 
tiwH % r^n-i <Tt f t ;
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(*■) m n rr  «rt «*f?rjRr 
* q  M f a W  tTftr fcfr q * t ; irtr 

( ’t) *rwrc # p r  farftr 3  gvrr 
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(^ )  s s . \sfc ?TW VTT I 
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^ •9ft vJ4im f^T 5? R̂*FT W^T ?THT *T̂ T
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arrr «ftr 'wtaitar <m wrow
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( v )  m  'T’STT fTTT r ^ m  * 
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«r«r faqT ,

(m) sh  % 3«n*T
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(<*).** m « -
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TW-?rn: ftnmr ircr ?£*** 
*u »f n t  q rqp r % f * m  # *ft 

t o  ^ r s r n  ? c  ^T^nr, ***<; qft «$. 

s t h  q m  sfa>-»nTT % q inTtfaa 

*twt V* % »rr<r ( * )  *«V («sr) % z*rr 
*T f̂ tn fam <«i-4» i

w  ^niff 4
(* )  ^  * r  ^

5CI«J*/irĤ> 'nP*T q55
( ^ ) ( U n d e r g r o u n d

C a b le s )  t f f w f i r —

’CWH %

t frm fc w ^fr«pt

VRTfVT

(e x p e c te d )
srrf^rq

ffT ftr i?  s m

^ m r q ?  r̂«r=r vt;

( ^) w?firr M  qq 3?

«>£ ?v>̂

5ft7 : m s - l t  VI *J( JRf TT «W h* sci »T? V 3T,tfry vifl gqn»!r »r^ 
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5pT f r f R T  ^  f e r r  >RT ’

WTW TO ffi» ^  («ft Wo So
irsr): (*p) t  (n ) ^ y ^mpr 
Jr ? i w n  »nnf nt ?  ^  frn^
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U.NJ.C.E.F.
68 Shri Shree Narayan Das: Will

the Minister of Health be pleased to 
state-

(a) the allotments made for various 
categories of programmes under 
UNICEF in September, 1958; and

(b) how these allotments have been 
allocated to different States’

The Minister of Health (Shri 
Karmarkar)- (a) and t,b) The follow-
ing allocations were made to India by 
the UNICEF Executive Board at its 
September, 1958 Session:—

(1) Basic MCW Services: $21,000 
Paediatrics Training
and Services in Tri-
vandrum 

This allotment is for 
Kerala State

(2) Paediatric Training
and Services in Bom-
bay $ 66,000

This allotment is intend-
ed for Bombay State

(3) School Feeding (6,740 
short tons slammed 
milk powder, free of
C0 3 t ) — Freight only $ 337,000
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This allotment «  for All India 
Programmes Supplies are released to 
each State from time to time 
during the year according to the prov-
ed needs. The value of freight re-
lating to supplies actually made to 
individual States will be known only 
at the end of the year

(4) Goitre Control $ 27,800
The allotment is for the Sub- 

Himalayan region where Goitre is 
found to be prevalent These regions 
are spread over parts of U P , Bihar, 
West Bengal, Assam, Tnpura, N E FA  
end Manipur This is a Government 
of India Programme and it will not be 
possible to say now how much of this 
aid will go to each State

(5) Trachoma Control $ 33,000
This allotment is for the combined 

pilot Project m three States, viz U P 
Rajasthan and Punjab The value of 
actual supplies made to each State will 
be known at the end of the year

Total allocation $ 484,500

Punctuality Week on Railways
69. Pandit D N Tlwary Will the 

Minister of Railways be pleased to 
lay a statement showing

(a) whether punctuality drive or 
punctuality week has be^n obser\ ed
is proposed to be observed in the near 
future in all the Railways, and

(b) the position regarding punctual 
running of trams on the Railways 
(Zone-wise) from August to 31st 
October, 1958’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Pun-
ctuality drives are -instituted periodi-
cally on the Railways with a view to 
improving punctuality performance of 
passenger carrying trains Such drives 
have been observed on all the Rail-
way* during 1958

(b) A statement indicating the per-
centage of trains not losing time to the 
total number of trains run in respect

of Mail and Express and other 
passenger trains is laid on the Table 
of the Sabha. [See Appendix I, 
annexure No 26]

Doubling of Beiwada-Gudnr Section
78. Shri T B. Vittal Rao: Will the 

Minister of Railways be pleased to 
state

(a) the total rail length doubled so 
far between Bezwada-Gudur Section 
on the Southern Railway,

(b) the length of the track doubled 
during the period from the 1st April 
to the 31st October, 1958, and

(c) the date by which the doubling 
of the track between Bezwada-Gudur 
Section will be completed’

The Deputy Minister of Railways
(Shri 8 V. Ramaswamy): (a) 17J
miles have been opened to traffic

(b) Total mileage under construction 
is about 46 miles of which 5 miles i«s 
readv for opening and another 8 miles 
of permanent wav have been linked

vv; x«*c *•> uuuuuu in
pa'is to a mileage aggregating 101 
By April 1959 about 40 miles is ex-
pected to be completed As the earth-
work and bridging involved is heavy, 
no definite date for completion of the 
balance can yet be given but it t« 
expected that the full 101 miles will 
br readv by 31st March, 1961

All India Institute of Medical Science*

71 Shri V, P Nayar: Will the Min-
ister of Health be pleased to state

(a) whether any priorities have 
been laid down in the subjects for 
post-graduate studies m the All-India 
Institute of Medical Sciences;

(b) if so, what are the subjects in 
the topmost priority, and

(c) what are to specific subjects or 
topics on which the post-graduate 
students arc working at present?

The Minister of Health (ghri 
Karmarkar): (a) and (b). No priorit-
ies have been laid down.
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(c) Orthopaedic*, Anatomy, 
physiology, Pharmacology, Bacterio-
logy and Pathology.

<nfz»T fifflTi!

T tp m r : t u t  *rfT*jw 

? t w t  < t * t t  * r* ft  3T ?  « r a r f  i m  a r c "  

ftr:

(v )  f e n

(«r) ^T^fvm Tvrfw «R f¥ iTT 
irmT $ ; 

(n ) w  *nr*r fifci# ?rta
7

qfkerg’T R V T t h m ir if t  v t o

m frn) : ( * )  **r * m  trmr srr-
«FTT ITTT W r f t f l  m  jfT r^ RT » v  

^Taf-w f  I

( * )  Y .U .U *  (?£ * « -* *
•*) I 

(*r) »nrrs itrstt 1 
m  ?TR-»nrr7  sr45<rrtt

for the Central Government from 
Punjab during the period 1st April to 
81st October, 1958.

(b) The prices paid for different 
variet’es of rice procured are as 
follows: —

variety Price per maund bagged
Ri. Np.

B egm i................................. 18 -oo
Dara and Sela Joshi 16-50
Ba mati Raw . . . .  25-00
Bâ mati Boiled (Sela) . 22-75
Hansraj, Mu&hkln, Parmal,

Ramjawain and Chahora :
(a) Raw
(b) Boiled .

22-25
20-50

S*r:

White Tota . . . .  12-25
Mongra 16-25
Kani . . . . .  8*50
Remarks:—•

(1) The prices specified are for lair 
average quality conforming to the 
specifications fixed for each variety and 
subject to quality cuts as provided for 
in the specifications.

(2) The prices are for grains packed 
m sound new gunn’es. For naked 
grains, the prices are Re. 0-50 per 
maund less than the prices specified 
above.

(c) In Uttar Pradesh, the prices of 
common rice ranged from Rs. 19 00 per 
maund to Rs. 29.09 per maund during 
the period mentioned above.

Procurement of Foodgralns in Punjab
73. Shri AJit Singh Sarhadi: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the quantities of foodgrams pro-
cured from the Punjab in 1958-59 so 
far;

(b) the price of procurement of each 
item; and

(c) the price of each item prevalent 
in the adjoining Uttar Pradesh State 
at the time of procurement?

The Minister of Food and Agricul-
ture (Shri A. F. Jain): (a) About
23,000 tons of rice have been procured

331 <A1) LSD—

Import of Food grains from U.S.A. 
under PX. 480.

74. Shri Hem Raj: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) the quantity of food-grains re-
ceived by India from U.SA. under 
PL 480 agreement; and

(b) the estimated value thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b). A 
quantity of about 41-5 lakh tons of 
food grains valued at Rs. 176'7 crores 
(cost and freight) has been received 
from the U.SA. under P.L. 480 agree-
ments upto the 31st October, 1958.
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liVPTOfy Ib  Ottek
75. Shri Panlgrah!: Will the Minis-

ter of Health be pleased to refer to 
the reply given to Unstarred Question 
No. 134 on the 12th August, 1998, and 
to state:

(a) whether any financial help has 
been given to Orissa during Second 
Plan period under the Leprosy Control 
Scheme; and

(b) If so, the details thereof?

The Minister of Health (Shri 
Karmarkar): (a) Yes, Sir.

(b) A sum of Rs. 4,90,036*00 has 
been given to the Orissa Government 
during the Second Plan period as Cen-
tral Government’s assistance under the 
Leprosy Control Scheme. The details 
are as follow*:

1856-57 Rs. 71,71400
1957-58. Rs 31,697*00
1958-59. .. Rs. 3,86,625 00

Non-Officials in Community Develop-
ment and NES Blocks

7ft. Shri Panigrahl: Will the Minis-
ter of Community Development be
pleased to refer to the reply given to 
Unstarred Question No. 1682 dated the 
18th December, 1957 and state:

(a) whether reply to instructions 
sent by the Central Government with 
regard to associatians of non-olBcials 
in the Planning of projects in C.D. and 
NJC.S. Blocks, has been received from 
the Development Commissioner, 
Orissa; and

(b) if so, to what effect?

The Minister of Community Develop-
ment (Shri S. K. Dey): (a) and (b). 
The Orissa Government have intimat-
ed that the Block Programme and the 
various schemes taken up in a Block 
*re approved by the Block Advisory 
Committee (now Block Development 
Committee).

AeHdents tm tMBn Kailwajw
77. Shri fcajendm Stagfe Will the 

Minister of Railways be pleased to 
state:

(a) the total number at accidents 
which took place on the Indian Rail-
ways since August, 1998 up-to-date; 
and

(b) the number of persons whs- 
lost their lives and those who received 
serious injuries?

The Deputy Minister of Railway* 
(Shri Shahnawaz Khan): (a) Five

serious accidents have occurred on 
the Indian Government Railways dur-
ing the period from 1-8-1958 up-to- 
date (18-11-1958).

(b) Four persons were killed and 
nine received serious injuries.

Awarding of Trophies

{Shri Ram Krishan:
Shrimati Mafida Ahmed:

Shri Blbhnti Mlshra:

Will the Minister of Food and Agrl- 
cnttore be pleased to state:

(a) whether there is any proposal 
to institute prizes for individuals* 
areas and village in order to provide 
Incentives for raising agricultural pro-
duction;

(b) if so, whether any decision has 
been arrived at in this regard?

The Minister of Pood *nA Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) The scheme for the award o f 
prizes to individuals has been approv-
ed and the State Governments have 
been asked to implement it from the 
ensuring Rabi season. A copy of the 
scheme is laid on the Table at the 
House [See Appendix I, annexure 
No. 27.]

The scheme for the award of com-
munity prizes for raising production 
of food grains bv a pre-determined 
level over large areas k  under con-
sideration.
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Watar Soptfy ia lMCkl
r f lu lB im K iU u :

Shri NuuUr Bharaeha:
Will the Minister of Betttti be 

pleated to state:
(a) whether the normal supply of 

water has now been restored ia 
Delhi;

(b) if so, whether the threat of 
water-borne disease has been eliminat-
ed; and

(cl if so, whether the tap water is 
now safe and no boiling is neceaoary?

The Minister of 
Karmarkar): (a) Yes.

Health (Shri

(b) and (c). During the last cnsis 
the drinking water was chiforihated 
and carefully treated at the Pumping 
Station before supply to the public. 
In this way the chances of possible 
water-borne diseases were eliminated. 
However, as a measure of extra pre-
caution, the public were advised to 
boil water before use. It is not now 
considered necessary to boil water 
any more.

Hydro-Kleetrie Potentialities ef 
Kerala

80. /  Shri Warion 
\8hri VandtTin Natr:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether Government had re-
ceived any scheme from the Kerala 
State Government for exploiting the 
hyro-electric potentialities of that
State jointly with the State of
Madras;

(b) if so, what are the main sugges-
tions made therein; and

(c) whether the Planning Com-
mission haw accepted the scheme?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
Government of India have not so far 
received any scheme from the Govern-

ment of Kerala for exploiting the 
Hydro-electric potentialities of that 
State jointly with the 8tate of Madras.

(b) and (c). Does not arise.

Bed C m  Society, India

81. Shri Mohan Swarup: Will the 
Minister of Health be pleased to state:

(a) the amount paid annually by 
Government to the Indian Red 
Cross Society, New Delhi; and

(b) the amounts paid to the State 
Branches of the Red Cross Society?

The Minister of Health (Shri 
Karmarkar): (a) Government are 
paying the following annual grants to 
the Indian Red Cross Society:—

(i) Rs. 1,00,000.
For the Society’s normal ex-

penses.
(» ) Rs. 1,60,000.
This represents the Government 

of India’s contribution to the 
International Committee of 
the Red Cross and the League 
of Red Cross Societies, Geneva 
at the rate of Rs. 75,000 each.

The following ad hoc grants have 
been paid to the Indian Red Cross 
Society by the Ministry of Defence 
and the Ministry of Home Affairs:—

Ministry of Defence
(t) Rs. 1,00,000.

Paid in two instalments for Wel-
fare Service in Military 
Hospitals. This is an annual 
grant

Rs. 
50,coo
35,000 

(tv) 65,000
v*0

(HI)
1  (1956)Mt9S7) for the Medical.
J O95S) —After-Care Fund

Aftmf ry 0}  Home Affairs.
(0 95.000 
(it) 7<*87<S 
v«i) 27,000 
(tt>) 20,701 
(v) 15.250

1 (i954>l
I
KI956)
J(1957)
J (1958) J

for Maternity and 
Child Welfare work 
in Tehri Garhwsl.



Written Answers 18 NOVEMBER, 1858 Written Answers #]$

(b) Normally Government do not 
pay any grants to State Branches of 
the Red Cross Society. The Govern-
ment of India, however, sanctioned a 
grant of Rs. 30,000 during the current 
financial year to the Red Cross 
Society’s Orissa State Branch for pur-
chasing Blood Plasma Separation Unit 
and other necessary equipment for the 
Blood Bank being established by that 
Branch.

Inclusion of Delhi In Northern Bice 
Zone

82. Shri Ram Kristian: Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) whether it is a fact that Delhi 
has been included in the Northern 
rice zone; and

(b) if so, how far it has affected the 
price of rice in Delhi?

The Minister of Food and Agricul-
ture (Shri A  P. Jain): (a) Yes, Sir

(b) The prices of different varieties 
of rice in the Delhi market have 
fallen by about Rs. 2-50 to Rs. 6-25 
per maund.

A ll India Institute of Medical Sciences

83. Shri Ram Kriahan: Will the
Minister of Health be pleased to state 
the progress made so far m establish-
ment of a new Hospital at Safdarjung 
for the All India Medical Institute to 
meet its minimum clinical require-
ments?

The Minister of Health (Shri 
Karmarkar): A permanent 250 bedded 
hospital has been sanctioned for the 
All India Institute of Medical Sciences 
The plans and estimates have not yet 
been finalised.

Pending the establishment of this 
hospital, the setting up of a tem-
porary 100-bedded hospital in the 
Nurses Home building in the campus 
o f the Institute was sanctioned in 
June 1958. The progress so far made

on the establishment of the temporary 
hospital is as follows:—

(1) Accommodation:
Necessary additions and alternations 

to the Nurses’ Home building have 
been completed. The lower two floors 
of the building will be used as wards 
and the upper two floors will be utilis-
ed for the accommodation of nurses.

(2) Staff.
The recruitment of all categories of 

staff, doctors, nurses and ancilliary 
personnel is nearing completion, a£B 
a number of them have already re-
ported for duty. The entire staff re-
quired for the hospital is expected to 
be in position by the 1st week of De-
cember, 1958.

(3) Equipment.
Of the total requirement of equip-

ment worth Rs. 5,00,000, 40 per cent, 
has already been received and the 
balance is expected to be received by 
the 1st week of December, 1958.

This Hospital is expected to start 
functioning by the middle of Decem-
ber, 1958.

Replacement of Cycle Rickshaws by 
Seooter-Rickshaws

f  Shri Ram Krishan:
\ Shrimati Ila Palchoudhuri:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the scheme of replace-
ment of cycle rickshaws in Delhi by 
scooters has been finalised;

(b) if so, the number of rickshaws 
replaced so far;

(c) total number of rickshaws to be 
replaced; and

(d) other features of the scheme?
The Minister of Transport and 

Communications (Shri S. K. Patti):
(a) No such scheme has been framed 
by the Delhi Administration.

(b) to (d). Do not arise.
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Senepnr Bridge
85. Shri Jhulan Staha: Will the Min-> 

ister of Railways be pleased to state:
(a) The total expenditure Incurred 

opto the 31st March, 1958 on the con-
struction of Sonepur Bridge;

(b) the programme lor it* com-
pletion; and

(c) the use to which the present 
existing bridge is to be put after the 
new bridge comes into use? •

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a)
Rs. 84,27,000.

(b) Target for completion is early 
1960.

(c) Proposals for the sale of the 
existing bridge to the Bihar Govern-
ment are under active consideration.

Benefit to -Grade I Clerks under 
New Deal

86. Shri Aorobindo Ghosal: Will
the Minister of Railways be pleased to 
state:

(a) the number of clerks Grade I 
who had benefited in Accounts De-
partment of Eastern and South- 
Eastern Railways under New Deal till 
December, 1957;

(b) the number of clerks Grade I 
who have not received any benefit 
under the New Deal; and

(c) the reasons for non-receipt of 
benefits?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (c). 
Information is being collected from 
the Railways concerned and will be 
laid on the Table of the Sabha.

Stall in the Ministry of Transport and 
Communications

87. Shri Daljit Singh: Will the Min- 
ter of Transport and Communications
be pleased to refer to the reply given 
to Unstarred Question No. 2359 on the 
18th September, 1958 and state:

(a) the percentage reserved for 
Scheduled Castes and Scheduled Tribes 
by Government;

(b) the reason for not filling up the 
reserved quota so far; and

(c) the time by which it will be 
filled up?

The MlnUter of Transport and Com- 
mantcattora (Shri S. K. Patil): (a)
Percentage of reservation in the Grade 
of Assistants, Upper Divis on Clerka 
and Lower Division Clerks:

Scheduled Scheduled 
Castes Tribes

(0 Open competition 12$% 5%
(»Y) Otherwise than

by open compe
tition . 1 6 -|%  5%

(b) & (c). The posts of Assistants 
and Upper Division Clerks are filled 
through the Ministry of Home Affairs. 
While filling up such posts that Min-
istry keeps in view the orders regard-
ing the communal representation for 
the Central Secretariat as a whole. As 
regards Lower Division Clerks, the 
recruitment was hitherto being made 
from the local Employment Exchange 
with due regard to the special repre-
sentation. So far as the Scheduled 
Castes are concerned they have been 
adequately represented. As regards 
Scheduled Tribes, the shortfall is due 
to the non-availability of candidates 
with the Employment Exchange There 
is at present a ban on the recruitment 
of clerks from the open market.

Medical Staff in Manipur
88. Shri TL. Achaw Singh: Will the 

Minister of Health be pleased to state:
(a) the number of doctors, health 

visitors and sanitary inspectors avail-
able in Manipur Territory;

(b) the number of students sent for 
training or deputed for study of each 
course by the Manipur Administration 
during the last three years; and

(c) the amount of stipend sanctioned 
for each category?

The Minister of Health (Shri 
Karmarkar): (a) to (c). The informat-
ion is being collected and will be 
laid on the Table of the Sabha in due 
course.
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X tin l A iaaeta.

M. Shri D u u il : Will the Minister 
of Kail ways be pleased to lay on the 
Table a statement showing:

(a) the number of Travel Agencies 
working in India and the rates of 
commission they are getting from 
Railways; and

(b) the total amount of commissions 
allowed during 1956-57, 1957*58 and
1958-59 so far*

The Deputy Minister of Railways 
(Shn Shahnawaz Khan): (a) Twenty- 
six Tourist Agencies working in India 
are authorised to issue Railway 
Tickets

The rates of commission payable to 
them, on the basic fares of the tickets 
sold by them, are:

( 1 ) For coupon tickets and special 
tickets issued to Overseas Tourists 
10 per cent.

(2) For tickets issued to residents 
of India:—

(i) On coupon-tickets and on card 
and paper tickets similar to 
those issued by Railways 3! 
per cent.

(li) On special tickets for small 
excursion parties in reserved 
carriages, excursion special 
trains and Circular Tour 
Tickets S per cent

(b) The total amount of commission 
paid by the Railways was:

Year Amount
1956-57 Rs 5-92 lakhs ap-

proximately
1957-58 R» 6-37 >, ..
I95S-59 Rs 2 66 ,

upto September

fU M O fen hi Air Conditioned Train
H . Shri SaMmaa Ghese: Will the 

Minister of Railways be pleased to 
atate the number of passengers in air 
conditioned trains (81 up and 82 
down) running from Howrah to

Delhi and back entraining from Ali-
garh Junction, Tundla Junction Gaya 
Junction, during each month m 1988 
so far?

ISie Deputy Minister « f Railway*
(Shri Shahaawax Khan): A statement 
is laid on the Table of the Sabha. (See 
Appendix I, annexure No. 28.]

Thefts and iMtttiet on Railways
91. Shri D. N. Tiwary: Will the

Minister of Railways be pleased to 
state:

(a) the number of dacoities and 
thefts or pilferages committed in trains 
or stations in Railways (Zone-wise) 
in the months of September and Octo-
ber, 1958,

(b) the number of persons wounded 
01 murdered; and

(c) the number of lines tampered
with for the purpose of committing 
thefts 01 dacoities dunng the same
period7

The Deputy Minister of Hallways 
(Shri Shahaawas Khan): (a) to (c)
The particulars are given btlcw  —

N o o f N o o f N o  o f N o  ol 
D acoi- thefts persons lines 

Railways lies and inurd tam -
pil- trca  psredt

fcrgci or with
wound-
ed

Southern 1 269 1 1
N. Eastern 201
N.E Frontier 23 1 1
Central* 1 84* 4Western 183
Eastern 242*
Northern 2 3J3 2 X
Eastern 181

•Figures relating to such offence on 
Central Railway during October are 
not available as yet

tit cannot be said definitely whe-
ther the tampering with the track in 
these cases was for romrr tting theft 
or dacoity. Investigation ha* not 
brought over the motive so far.
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O t m l

M. Sind Rajendm Singh: Will the 
Minister of fa l lm r i  be pleased to 
«tate:

(a) the rule* and conditions re-
gulating the licensing of the porters 
«a  Indian Railways;

(b) tine extent and measure of 
their responsibilities for the function-
ing of Railway transport, if any; and

(c) the total number of porters and 
their proportion to the Railway em-
ployees?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) The
principal rules and conditions under 
which licensed porters are permitted 
to carry passengers’ luggage and be-
longings to and from the railway 
carriages within the station premises 
are:—

(i) The licensed porters shall 
attend to their duties re-
gularly everyday during the 
stipulated periods;

(ii) The licensed porters shall 
carry luggage and belongings 
of passengers, as directed, 
within the station limits at 
such rates as are fixed by the 
Railway administration;

<lii) The licensed porters shall, 
while on duty, wear the uni-
form and badge prescribed by 
the Railway;

<iv) The licensed porters shall not 
demand more than the pre-
scribed porterage from thr 
passengers.

(v) The licensed porters shall be 
civil and courteous to the 
passengers and shall deal 
with their luggage with due 
care.

<vi) The porters are liable to pay 
a small license lee to cover 
the value « (  uniforms and cost 
01 supervision of their work 
by the Kail way;

(vii) The licensed porters are re-
required to execute an agree-
ment Bond with the Rail-
way undertaking to fulfil the 
conditions of their license.

(viii) The licensed porters shall not 
be deprived of their work 
unless they resign or there 
are complaints against them 
which would justify dispens-
ing with their labour.

(ix) The Railway undertakes no 
responsibility for articles 
under the custody of the 
porters.

(x) The licensed porters (not 
their families) are entitled to 
free medical aid from the 
Railway as outpatients, where 
such a facility is available.

(xi) While not engaged in convey-
ing the passengers’ luggage 
the licensed porters are liable 
to be utilised for railway work 
on payment of suitable re-
muneration.

(b) They have no direct responsi-
bility in the functioning of the rail-
way transport.

(c) Total number of licensed porters 
on all Indian Railways is about 33 000 
and their proportion to total number 
of employees of the Railways is 1 -33

12 hrs.

PAPERS LAID ON THE TABLE

S e c o n d  A n n u a l  R e p o r t  or t h e  A ll 
In d i a  I n s t i t u t e  or M e d i c a l  S c x e n c z b

The Minister of Health (Shri 
Karmarkar): I beg to lay on the
Table under section 19 of the All India 
Institute of Medical Sciences Act, 1958, 
a copy of the Second Annual Report 
of the All India Institute of Medical 
Sciences for the year 1957-58 (from 1st 
August, 195? to SI st March, 1958). 
[Placed in Library, See No. LT-1002/ 
08].
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Table

A m e n d m e n t  t o  t h e  D s l h x  D e v e l o p -
m e n t  A u t h o r i t y  R u l e s ,  1958

Shri Karmrkar: I beg to lay on the 
Table under section 58 of the Delhi 
Development Act, 1957, a copy of 
Notification No. GSR 632, dated the 
26th July, 1958 making certain amend-
ment to the Delhi Development Autho-
rity Rules, 1958. [Placed in Library. 
See No LT-1003/58].

A d m i n i s t r a t i o n  R e p o r t  o r  D e l h t  
R o a d  T r a n s p o r t  A u t h o r i t y

The Minister of Transport and Com-
munications (Shri S. K. Patti): I beg
to lay on the Table a copy of the 
Administration Report of the Delhi 
Road Transport Authority for the year 
1955-56. [Placed tn Library. See No 
LT-1004/58].

A m e n d m e n t s  t o  D e l h i  M o t o r  V e h i -
c l e s  R u l e s

Shri S. K. Patil: I beg to re-lay on 
the Table, under sub-section (3) of 
section 133 of the Motor Vehicles Act, 
1939, a copy of each of the following 
Notifications making certain amend-
ments to the Delhi Motor Vehicles 
Rules, 1940-—

(1) Notification No 12/130/56- 
MT/Home, dated the 3rd Sep-
tember, 1958 published m 
Delhi Gazette:

(2) No'ification No 12/154/56- 
MT/Home, dated the 3rd Sep-
tember, 1958 published m 
Delhi Gazette. [P(aced tn Lib-
rary. See No LT-920/58]

R e p o r t  o f  t h e  Ad Hoc C o m m i t t e e  
o n  S l a u g h t e r  H o u s e s  a n d  M e a t  I n s -

p e c t i o n  P r a c t i c e s

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): I beg to lay
on the Table a copy of the Report of 
the Ad Hoc Committee on Slaughter 
Houses and Meat Inspection Practices. 
[Placed in Library See No LT-1005/ 
58].

13*2 hrs.

ESTIMATES COMMITTEE 

T w e n t y - n i n t h  R e p o r t

Shri B. G. Mehta (Gohilwad): I beg: 
to present the Twenty-ninth Report o f 
the Estimates Committee on the action 
taken by Government on the recom-
mendations contained in the Twenty- 
fourth Report of the Estimates Com-
mittee (First Lok Sabha) on the 
Ministry of Railways—Staff matters.

12.42* hrs.

CORRECTION OF ANSWER TO A 
SUPPLEMENTARY QUESTION OK

STARRED QUESTION NO. 1360

The Minister of Health (Shri Kar-
markar) : In reply to a Supplementary 
Question asked by Shri Tangamani, in 
connection with Starred Question No 
1360 on the 18th September, 1958 it 
was stated that the number of doctors 
was 181 including 30 specialists; and 
44 additional medical men were pro-
posed to be appointed The correct 
position is that the number 181 is 
inclusive of the 44 additional medical 
men who are proposed to be appointed.

Shri Tangamani (Madurai): I would 
like to know whether all these 44 
additional medical men have been 
appointed If not, how many have 
been appointed7

Shri Karmarkar: I should like to
ascertain that

Shri Tangamani: You had directed 
that when such statements are made, 
a copy thereof should be given in 
advance so as to enable us to ask 
questions for clarification.

Mr. Speaker: Has a copy not been 
supplied?

Shri Tangamani: A copy has been 
supplied. It is only on that basis 
arising out of the statement made that 
I am asking the question.
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gfr. Speaker: He has only corrected 
his statement.

ghri Kftrmarkar: I shall find out
and supply the information.

Hr. Speaker: Hon. Ministers who 
correct their statements must also be 
prepared to answer supplementary 
questions arising out of the correction.

1884 hr*.
b u s i n e s s  a d v i s o r y  c o m m i t t e e

T h i r t y - f i r s t  R e p o r t

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):

I beg to move:
"That this House agrees with 

the Thirty-first Report of the 
Business Advisory Committee pre-
sented to the House on the 17th 
Novermer, 1958” .
Mr. Speaker: The question is:

“That this House agrees with 
the Thirty-first Report of the 
Business Advisory Committee pre-
sented to the House on the 17th 
November, 1958”.

The motion was adopted.

12 05 hrs.
TEA (ALTERATION IN DUTIES OF 
CUSTOMS AND EXCISE) BILL— 

contd.
Mr. Speaker: The House will now 

resume discussion of the Tea (Altera-
tion in Duties of Customs and Excise) 
Bill.

The House has already taken 2 hours 
and 11 minutes on this Bill.........

Sardar Hakim Singh (Bhatinda): 
No time has been allotted.

Mr. Speaker: The hon. Minister

of Custom* and Excise ) agg.
BUI

speakers have spoken, and the majo-
rity of them have pleaded that the 
relief given is not adequate. They 
also complained that enough informa-
tion was not given at the time when 
the motion was moved.

This came into force on the 28th 
September, 1958 and when my hon. 
colleague, Shri B. R. Bhagat, spoke at 
the time of the introduction of the 
Bill, he gave all relevant facts to the 
House. Yet hon. Members pleaded 
that the cost structure was not made 
available, labour was not consulted, 
consumers’ interests were not consult-
ed and so on. All these matters are 
not quite relevant to the Bill under 
consideration. We are not putting any 
new impost on tea. On the other 
hand, we are giving relief after duly 
considering the representations of the 
trade, consumers’ interests and labour's 
interests at great length.

The object of the Bill is very simple 
and, therefore, the Statement of 
Objects and Reasons is only in two 
lines. Shn Naushir Bharucha com-
plained that this was the briefest 
Statement of Objects and Reasons he 
had ever seen. The object is very 
simple, namely, to enable the common 
teas to compete in the international 
market, so there was no need to 
elaborate the object We are sure 
that what is being sought is being 
gained by the relief given.

Shri Naushir Bharucha also com-
plained that the tea shares were going 
down m the market. I do not know 
whether he has seen the latest figures. 
I have some figures with me. They 
all show that perhaps due to the 
relief given tea shares are moving up. 
In Calcutta, for instance, Brooke Bond 
which had begun at 17 75 in the 
beginning of October moved up to 
17-87, Hanthpara moved from 116 to 
124 and Hasimara from 23*37 to 23*44.

The Minister of Revenue and Civil Shri Naushir Bharucha (East Khan-
Expenditure (Dr. B. Gopala Reddi): desh): They are minor daily ftuctua-
Mr. Speaker. Sir, as many as 11 tions.
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Br. B. Gepala M W : In October,
tea shares had moved up. I am alto 
able to say that the demand for tea 
in October has certainly been more 
than in the preceding month, and 
there is no need for taking any 
alarmist view of the situation.

Member after Member has pleaded 
that our exports are likely to go down 
and we are being elbowed out in the 
international market, and African pro-
duction is going up and the chances of 
our exports going down are visible. 
But we have been constantly looking 
at the trends of the tea export market 
and we need not take an alarmist 
view of the situation. The trade has 
reacted very well to the relief given 
in the Bill. Our exports have not 
dwindled to the extent that we should 
abolish our export duty. Abolition of 
export duty also need not necessarily 
mean that our exports will be stimulat-
ed. We are sure that when we abolish 
our export duty, Ceylon might do 
likewise and do away with their 
export duty, and when this happens, 
the position at the London auctions 
will be the same. Whatever we forgo 
will go to the benefit of perhaps the 
European consumers or the shippers 
in India.

So we have to bear all these things 
in mind and without forgoing much 
of revenue we must also see that we 
do not lose our export market. There-
fore, the Tea Board, the Ministry of 
Commerce and Industry and the 
Ministry of Finance are always watch-
ing the situation and there is no 
-warrant to feel pessimistic about the 
tea trade as a whole.

I have some figures with me. In 
1954, we exported 448 million lbs. tea. 
In 1955, the exports fell to 307 million 
lbs., but this shortfall was made up 
i9 1956 when exports jumped to 
S23-0 million lbs. In 1957 the per-
formances are comparable to 1954. 
And, taking the period, January to 
October 1958, for which figures are 
available, this year's performance is 
about 40 million lbs. better than that

for the same period last year. Theet-
* fore, 1958 has been more favours late 
for the tea export trade than 1957 and 
exports have been increased by 47 
million lbs.

Likewise, the demand for our tea is 
also greater in October. In the review 
for the month of October—I may say 
this is a review of the market as a 
whole, it says:

r
"The alterations in the rates of 

export and excise duty, which 
provided a small relief, enabled' 
Exporters to bid lonely and offer 
higher prices especially for true 
exportable types from the Dooars 
and Assam.”

Likewise, they say:
“Common and low medium teas 

were the most popular descrip-
tions during the month and their 
prices advanced by 10 nP. for 
Fannings, and up to 15 nP. for 
Broken grades above the levels 
ruling at the end of September 
Medium Assams of orthodox manu-
facture were also a strong feature 
being fully firm.”

“The current levels are well 
over a rupee below the high 
levels ruling earlier in the season.”

So, all points taken together relief 
has been received very well both by 
the indications of prices and also by 
the market and the 10 nP. relief is, 
certainly, welcomed all round, with-
out foregoing much of the revenue. 
As I said, we must also safeguard our 
revenues internally. Merely for earn-
ing foreign exchange, we need not 
pass on the benefit to foreign con-
sumers. I mean the danger is that 
what relief we give to the industry 
here may not all be passed on the 
consumer here: on the other hand, the 
relief might go to the foreign con-
sumer.

Previously, common tea did not 
enjoy any preferential treatment and, 
to that extent, we are now cfcangbig
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tfee basis. Common tea hereafter will 
have a preferential treatment. Prior 
to this, common tea, medium tea or 
quality tea ware all treated alike both 
in the excise duty and in export duty. 
But, hereafter, common tea is going 
to pay only 2 nP. excise duty, while 
the export duty is the same for all 
the varieties of tea. We have divided 
the entire country into three zones 
according to the prices fetched in the 
previous auctions. I am sure tym. 
Members are in possession of the divi-
sion of the zones. The excise duty 
leviable on common tea—of course it 
is not levied on common tea as such 
but on teas grown in certain areas— 
will be only 2 nP. We have been 
watching the auctions all these years 
and we know the prices certain teas 
from certain areas fetch. Taking the 
past performance period we have 
■classified these areas into 3 categories 
Where the tea was fetching a low 
price, we have put it in the lower 
grade; where it was fetching more 
than Rs. 1-75 per lb., we have classi-
fied into grade H; and where it is good 
tea, quality tea fetching above Rs. 2 
per lb., we have classified under grade 
III Thus is a new basis indeed.

For the first time, we are trying to 
Cive relief to common tea not bv 
defining common tea because it is very 
difficult to define what it is as it gets 
blended. But, we have taken care to 
see that the entire growing area is 
divided into three zones. Vast areas 
in Siliguri sub-division of the Darjeel-
ing district and the district of West 
Dinajpur and other districts in West 
Bengal excluding Jalpeigurl and other 
sub-divisions of Jalpaiguri, the Guda- 
lur taluk of the district of Nilgiris, 
the Peermede and Meenachll and other 
districts of West Coast would also get 
the benefit at this 2 nP. 1 think this 
is the only way by which we can give 
some relief to the common tee. As I 
said the market has reacted favour-
ably.

It is not as U there are huge stocks 
lying in the godowns at Calcutta and 
the caottoft markets. Tea is in great

Tea iAUemtian. in
Duties

IS NOVEMBER 1958 of Customs and Excise ) aas
Bill

demand and we need not take an 
alarmist view ot the future ot the 
trade. We shall certainly be con-
stantly watching the situation and how 
the London auctions and auctions in 
India are taking place and whether 
there are huge stocks remaining. As 
far as we are aware there is no stock 
and the demand is very keen. There-
fore, I think, the relief that is now 
being given is sufficient for the time 
being. We cannot do much at present 
because we do want certain revenue 
resources from this export trade also 
without jeopardising our export trade. 
Therefore, there is no use going all 
out for abolishing the export duty.

In some cases, this 10 nP. comes to 
about 26’5 per cent, of relief. That 
must be adequate for the time being, 
as far as common tea is concerned. 
As far as medium tea is concerned, it 
goes up to 21 per cent; and, of course, 
quality tea will get only 5 SS per 
cent. There is no danger of the trade 
gettinp any adverse effects because of 
the African competition. After all. 
our own per capita consumption is 
only "6 lb as against 10 lbs. of con-
sumption in the United Kingdom. Our 
population is growing and our Tea 
Board is also taking all steps to do 
propaganda for the consumption of 
tea. Very likely, when the standard 
of living is going up in our country, 
the per capita consumption of tea in 
our country is also likely to grow. 
Therefore, when this '6  lb. per capita 
consumption moves up, there is vast 
scope for internal consumption alone 
Internal consumption should be deve-
loped and our export trade must also 
be maintained. Our supreme position 
in the tea market must also be main-
tained. We are constantly watching 
to see that nothing adverse affects our 
trade

We know that there are certain 
duties in Bengal and Assam—and it is 
a purely State subject—and I do not 
know whether we can successfully 
persuade the State Governments to 
forego that because they would imme-
diately want compensation to be paid
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[Dr. B. Gopala Reddi] 
by the Centre. It is a very delicate 
matter. Anyhow, the importance of 
tea trade is being felt by the Assam 
Government and the West Bengal 
Government also. Their Chief Minis-
ters and Finance Ministers are also 
aware of the importance of this tea 
trade and, I am sure, they will, cer-
tainly, take the necessary steps to see 
that no untoward hardship is put on 
the tea industry. It is a matter con-
cerning the State Governments and 
there is nothing much that we can 
do from our side.

It is also not true to say that our 
share in the United Kingdom market 
is going down. That, again, is an 
exaggerated notion of our export 
trade. In 1954, our percentage in the 
United Kingdom market was 46'7 and 
in 1955 it went slightly down to 43'1 
per cent.; in 1956 it had gone up to 
about 51-3 and in 1957, it was 46-6. 
We were doing better in 1957 as com-
pared to 1955 and in 1958 it is likely 
to go up. We are still having a sort 
of a supreme position in tea market in 
the U.K. auctions. Therefore, without 
taking an alarmist and pessimistic 
view of the future of the tea trade, 
we can safely go ahead with the relief 
now proposed. We will certainly be 
cm the watch. We will study the 
figures from time to time. There is 
also the Tea Board with a number of 
non-officials who are interested in the 
trade and we will certainly be pre- 
pared to come forward with any fur-
ther relief if needed and warranted. 
But as far as we are concerned, we 
feel that this is enough for the pre-
sent and our export trade will be 
stimulated. It is already looking up 
and we feel that without foregoing 
much of the revenue we can stimulate 
export trade. This relief means fore-
going about Rs. 1-58 crores or so and 
for the time being we feel that it is 
enough. As I said we are not levying 
any impost on tea trade; on the other 
Itand, we came forward, on the repre-
sentations of the trade, to give relief. 
The relief has had an immediate effect 
on the market; the shares are also 
looking up. The demand is growing.

Therefore, for the present what w* 
have proposed is adequate.

I do not agree with the view of ttw 
hon. Member that we should suspend 
the entire export duty for the first six 
months or so. That will be too much 
of a sacrifice without benefiting the 
trade as a whole. It may be we are 
passing that benefit to the European 
consumer or the shippers here who 
are mostly foreigners. Perhaps that 
amount of relief is not warranted. 
Therefore, I am really happy that the 
hon. Members have given general 
approval to the relief given. They 
only pleaded that we should go some 
steps forward and do away with the 
duty altogether which we cannot do 
for the time being. I am glad that the 
hon. Members have generally appre-
ciated the relief given and the market 
also has reacted very favourably. I 
have nothing more to say except that 
I thank the hon. Members for the 
general approval that they have given 
to the Bill under consideration

Mr. Speaker: The question is:

“That the Bill further to amend 
the Indian Tariff Act, 19#4, and 
the Central Excises and Salt Act, 
1944, for the purpose of altering 
the duties of customs and excise 
on tea, be taken into considera-
tion."

The motion was adopted.

Clause 2- (Amendment of Second 
Schedule, Act 32 of 1934)

Mr. Speaker: Now, we shall take up 
clause 2. Shri N. R. Ghosh.

Shri N. R. Ghosh (Cooch-Behar): 
Sir, I am responsible for the amend-
ment. I must at the beginning say 
that I am grateful to the Government 
for it has realised that the common 
tea needs protection. That is a great 
point and I would submit that I do 
welcome the principle of the Bill. 
But I am afraid that the relief that 
has been given is not adequate and I.
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am also afraid that if the relief is too 
inadequate it will defeat Its purpose. 
The hon. Minister has said that this 
relief has actually reacted on the 
market. But if you look at the price 
of auction sales, you will find that the 
price of common tea has not gone up.

12.84 bn .

[Mk. Deputy-Speaker in the Chair]

That is a point which may be taken 
into consideration. The second point 
about which I want to say a few words 
is this: whether the removal of the 
duty altogether will reajly be to the 
interest of our country. If facts are 
gone into carefully, the hon. Minister 
will And that 88 per cent, of the market 
which the common tea had in the 
London market has been lost to us and 
has gone to the new countries. The 
figures will prove it. I need not dilate 
on that point. The hon. Minister 
should remember that there is no duty 
anywhere in the world except in 
Ceylon and Pakistan. Ceylon has got 
a better climate and the tea there is 
of a better quality. The tea grown 
in Pakistan is not much. In other 
countries, there is not only no duty 
but a sort of a subsidy. There is 
besides less carriage cost and lower 
cost structure so far as British East 
Africa is concerned. Java tea had a 
very large market and they are try-
ing to regain that position. They are 
also giving a sort of a subsidy.

I do not for a moment want as such 
that the British consumers should 
benefit by our removal of duty. The 
only object of my amendment is this. 
It will be a great boon to the country; 
we will have a predominant position 
in the world tea market and it will 
be the greatest earner of foreign 
exchange. That is the only point 
which I wanted to make.

The hon. Minister has said that 
Ceylon may also remove the duty, as 
also Pakistan. If they do so, it will be 
a great boon. If they do so, what will 
happen? We have it as a mill stone

hanging from our neck. We are try-
ing to compete with the other world 
markets under a handicap. If this 
duty goes, then this impetus about 
expansion of tea in British East Africa, 
in Iran and in other countries will 
disappear. Then, I do not think they 
can compete successfully with our 
Indian tea. There will be very pro-
bably no further expansion of tea 
plantation in those countries.

There is also another point. If the 
duty is done away with by Ceylon and 
Pakistan, there will be a greater 
chance of international agreement. 
That will also go a great way to stabi-
lise this industry.

The only object of my amendment 
was to bring pointedly to the notice of 
the Government that the common tea 
does require protection and that this 
protection is not enough. It is not 
that I want to oppose the principle 
of the Bill. I am quite sure that the 
intention of the Government is not 
different from mine. The Government 
also wants to safeguard the tea indus-
try because it is a great earner of 
foreign exchange. My only request to 
the hon. Minister is that he may 
again go deeper into this question and 
consider whether this relief is adequate 
or not.

Shri Achar (Mangalore): Sir, I would 
ortly like to have information on the 
questions which I raised yesterday. 
We read in the papers and we have 
some experience in this matter. I 
mentioned this point yesterday that 
some foreign capital invested in this 
industry is going out of the country. 
As I said yesterday, we are trying to 
attract capital into our country: capital 
is very much required now. From 
that point of view, we should consider 
the question of the adequacy of the 
Telief granted. I raised this question 
and wanted to have a little informa-
tion as to how far this position was 
correct. We read in the papers but 
we have no exact information. Is it 
a fact that foreign capital invested in 
this industry is going out of the coun-
try and many of them are killing the
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eetates, shifting their activity to 
British East Africa? Is it because of 
that competition we face this position 
in the international market? I would 
like to know whether the Govern-
ment has gone into this question and 
If it has gone into this matter, I would 
be (lad to have that information.

Dr. B. Gopala Redd): Sir, as far as 
the transfer of capital is concerned, 
we do not have any figures readily 
available. I do not know whether 
even the Reserve Bank of India will 
have those figures. Anyhow, since 
Shri Achar has raised the point yester-
day and today, we will enquire from 
the Reserve Bank whether these 
figures are available with them for the 
last two or three years and see how 
much of capital was transferred on 
account of the sale of tea plantations 
in India. That information is not 
readily available.

I am also happy that the mover of 
the amendment wanted to bring this 
to the pointed attention of Govern-
ment. As I assured in the very begiD- 
ning, we are constantly on the watch. 
We will certainly see that our trade 
does not suffer any impediment 
because of the export duty. I can 
assure him that we will certainly not 
stand on any prestige or anything and, 
if it is warranted, we will certainly 
think of giving additional relief; but 
just now we do not feel that it is 
necessary. As I have already said, 
the October reaction in the market 
was very favourable. The Calcutta 
Review also says: "Despite generally 
gloomy prospects for common teas 
early in the season, a review of the 
market conditions during the period 
presents a satisfactory picture. Move-
ment and disposal of tea have on the 
whole been swift and the volume of 
exports to date, as well as Calcutta 
sale prices, show an improvement as 
compared with 1957”. The prices also 
moved up this month. Medium Dooars 
which was roughly between Rs. ) 90 
to Rs. l -64 in 1957 moved up to Rs. 1 ‘86 
in October 1958. Medium Assam 
which used to be between Rs. 1 64 to

IU. ld l  moved up to Rs. 1-W. Medium
C.T.C. which was between Rs. 2-16 to 
Rs. 2*80 has now gone up to Rs. 2'2B. 
Beet C.T.C. which used to be between 
Rs. 2 60 to Rs. 3*00 has now moved Up 
to Rs. 2*80 to Rs. 9*10. Therefore, the 
October reaction, as 1 said, is really 
very favourable. Also, the Mid-Season. 
Review sums up by saying: “Thus, the 
usual seasonal decline in prices which 
sets in with the arrival of rains teas 
on the market has so far been 
averted.”

I would, therefore, requeat the hon. 
Member not to press the amendment. 
I give the assurance that we will cer-
tainly look into the matter constantly 
and we will be watching the reactions 
very carefully.

Mr. Deputy-Speaker: What is the 
reaction of the hon. Member so fsr 
as the amendment is concerned?

Shri N. R. Ghosh; In view of the 
assurance, I am not moving it.

Mr. Deputy-Speaker: The question
is:

“That Clause 2 stand part of the 
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

Clause 1, the £nact»rvfl Formula end 
the Title were added to the Bill.

Dr. B. Gopala Reddi: Sir, 1 bag to 
move:

“That the Bill be passed.1*

Mr. Deputy-Speaker: The question
is:

“That the BUI be passed."

The motion was adopted.



Jfotfcm n :  1» X O V t t m  1868 Modification of Union 300
Public Service Com-

mission (Conrulta- 
Hom) Regtilatiom

U K M
MOTION RX: MODIFICATION OF
UNION p u b l i c  s e r v i c e  c o m m i s -
s i o n  (CONSULTATION) REGULA-

TIONS
Mr. Depaty-Speaker: The House

will now take up fu rth er considera-
tion of the motions for modification 
of the Union Public Service Commis-
sion (Consultation) Regulations, 1958 
which were moved cm the 27th Sep-
tember, 1868.

The House would recall that for 
want of time the debate on these 
motions was held over for discussion 
during this session.

Under Article 320(5) of the Con-
stitution, these Regulations are sub-
ject to amendment only during the 
session in which they were so laid.

The Minister of Home Affairs had, 
however, stated on the last occasion 
that he had no objection to consider 
any subsequent recommendations 
made by the House in regard to these 
regulations.

Therefore, at the time of putting the 
question on any of these motions, I 
propose putting to the House only the 
first part which contains the resolu-
tion of the House, since the second 
part of the motion which is a recom-
mendation to Rajya Sabha is not called 
for under present circumstances.

Two hours are available for this 
discussion.

Shri Hartah Chandra Matter (Pali): 
Mr. Deputy-Speaker, Sir, I had moved 
my amendments to the Regulations 
which have been laid on the Table of 
the House and which were framed and 
prepared by the President under the 
proviso to sub-clause (8) of article
320 of the Constitution. You have 
just mentioned, Sir, the constitutional 
position. I also mentioned It on the 
27th September. I still have certain 
doubts. I do not know how we will 
Set out of this constitutional difficulty. 
If it were the rules made by this 
House the House could have just 
accorded special sanction for the 
relaxation of those rules and could

discuss them in the next session. But 
in this particular matter article 320 
makes a binding condition that these 
Regulations should be discussed during 
the very session in which they are laid 
on the Table. I do not know whether 
by a mere expression of wish of the 
House we can ignore a specific pro-
vision of the Constitution. The con-
stitutional provision is quite clear, and 
I think the constitutional difficulty 
does persist. But just now the whole 
matter is in the possession of the 
House; I do not know what attitude 
the Speaker will take and what atti-
tude the House will take in this 
matter. So far as I am concerned, I 
do feel that the constitutional difficulty 
is there and there is possibly no way 
of getting out of it.
12*37 hra.

[M u . S p e a k e r  in the Chair.]
I will now confine myself to the 

observations which I have to make in 
respect of my amendments to these 
Regulations. Sir, as you know, it has 
taken Government almost more than 
eight years to frame these Regulations 
about which, as a matter of fact, a 
demand had been made on the floor 
of both the Houses while discussing 
the U.P.S.C. Report, because this 
matter has been repeatedly mentioned 
in the various annual reports of the 
U.P.S.C. However, now that these 
Regulations are before us, let us 
examine them on their merits.

I think it should be clear to every-
one in this House that article 320 lays 
down clearly that all matters referred 
to in this article in sub-clause (8) 
are matters which fall within the pur-
view of the U.P.S.C. and, until and 
unless there are very special reasons 
and exceptional circumstances, these 
powers should stay with the U.P.S.C. 
If there are certain special circum-
stances, a provision has been made in 
the proviso to sub-clause (3) which 
gives the President the power to frame 
certain rules and regulations exempt-
ing certain subjects from the purview 
of the U.P.S.C. But, as I submitted, 
there must be certain very good
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reasons with the Government for 
making these exceptions, because 
when the article was framed it was 
taken into consideration that these 
particular subjects must be within the 
jurisdiction of the U.P.S.C.

There is another article, further up, 
which says that there are certain other 
matters over which the power of the 
U.P.S.C. could be extended—that is 
article 321. What we would ordinarily 
expect from the Government is to 
■create greater respect and confidence 
for these institutions which are sup-
posed to be institutions of very great 
importance for maintaining the moral 
tone and temper of the services, insti-
tutions which are supposed to be there 
to instil a sense of security among the 
services. Therefore, it is natural for 
us to expect that Government would 
do everything to strengthen the 
U.P.S.C. to extend its powers and 
some use would be made of article
321 for that purpose But, as it hap-
pens, the Government seems to have 
no use for article 321. Now they have 
come with certain regulations under 
the proviso to article 320, taking away 
certain powers of the Union Public 
Service Commission, and they have 
laid these regulations on the Table of 
the House. Even when we had a 
foreign Government, when the execu-
tive wanted to have more power in 
their hands, even they did not con-
sider it necessary to have so many 
•exemptions as have been resorted to 
now. I thought at least that the 
exemptions today will be much lesser, 
and that the scope would shrink 
instead of being expanded. I do not 
know what reasons have prompted the 
Government to do this Maybe the 
hon. Minister has certain very good 
reasons, but at least I have no such 
good grounds. They have never been 
put before this House in any manner 
-and we do not know what the diffi-
culties of the Government are and 
why they want all these exemptions.

Now, I will take those particular 
^exemptions to which I have tabled my

amendments. The first is:
“This House resolves that in 

pursuance of clause (5) of article 
320 of the Constitution, the follow-
ing amendment be made in regu-
lation No. 3 of the Union Public 
Service Commission (Consulta-
tion) Regulations, 1958, laid on the 
Table on the 11th September, 1958, 
namely: —

in sub-clause (c), omit 
“to a Central Service, Class H, 

or”.
The second is: *

“This House resolves that in 
pursuance of clause (5) of article 
320 of the Constitution, the follow-
ing amendment be made in the 
Schedule to the Union Public 
Service Commission (Consulta-
tion) Regulations, 1958, laid on 
the Table on the 11th September, 
1958, namely:—

omit item No. (5) . .
I am first taking the Schedule, and 

speaking on why I want the exemp-
tions to be done away with. Under 
item 5, the exemption is:

“Posts of the personal staff 
attached to the holders of posts 
mentioned in 1—4 above".

They want that these posts should 
have nothing to do with the Union 
Public Service Commission and should 
lie with the sweet will and the dis-
cretion of the holder of the post. 1 
can understand that the Ministers may 
want sometimes, though I do not see 
very good reasons, that they should 
have freedom of choice to have their 
Private Secretaries appointed, though 
I think it would have been quite 
enough to meet the requirements of 
the situation if the choice had been 
given freely to the Ministers but the 
exemption was restricted to those who 
are already in the service. In that 
case, anybody they like or anybody 
whom they consider to be appropriate 
for the post would be selected. But 
now, the position is this. They can 
make any fresh appointment It is 
not necessary that they should take 
anybody from those who are already
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an the permanent cadre. Even if we 
permit this sort of exemption to the 
Ministers, I do not see why it is 
necessary now to extend the sc opt- not 
only in regard to Private Secretary 
fcut to the Deputy Private Secretary, 
Assistant Private Secretary, Personal 
Assistant and the Stenographer. Now, 
what happens is that this creates a 
sort of domestic atmosphere. I <do 
not understand why they cannot really 
appoint a stenographer who is already 
in the service, on the permanent cadre. 
I do not know why they cannot really 
appoint some good public servant who 
is there and who may be very good 
to be a Personal Assistant or a Deputy 
Private Secretary. They may at the 
most have one of these officers chosen 
from even outside the cadre of the 
services, but if you permit all these 
officers who are all the time with the 
Minister to be persons to be selected 
from outside the permanent cadre, 
exclusively by the Minister, of his own 
choice, then, it does create a sort of 
domestic atmosphere round the Minis-
ter.

The Ministers had some sort of 
exemption even before. But now, it 
has been extended almost to everyone 
who falls within the category 1 to 4, 
where appointments are made by the 
President and also Hie High Court 
judge. Even the High Court judge 
likes that his Private Secretary or 
Stenographer or Personal Assistant 
should not be one from the services? 
1 do not see why a High Court judge 
or why a Supreme Court judge or the 
Chief Justice wants that his Secretary 
or Private Secretary or Personal 
Assistant and Stenographer should not 
be picked up from among the perma-
nent cadre 01 the services, from the 
judiciary or from somewhere else. I 
see absolutely no reason

So also, in regard to other posts, in 
connection with the Heads of Depart-
ments, previously there was an exemp-
tion only in case of one individual. 
Excepting the Ministers, it was only 
the Ckan|Jtroller and Auditor-General 
who could have his Private Secretary 
apDohtted br his choice from outside

mission (Consulta-
tion) Regulations 

the services. Now, it extends almost 
to everyone. As I said, it is extended 
to the Supreme Court judges, High 
Court judges, Ambassadors, to Coun-
sellors, to Ministers, Deputy Ministers 
and all of them. And again, it is res-
tricted not only to Private Secretary. 
What will happen now is, apart from 
creating a sort of domestic atmosphere 
particularly in respect of Ministers, my 
apprehension is that a political ele-
ment will enter the field. As you 
remember, sometimes back, I read that 
now, in Kerala, the Ministry proposes 
to have political leaders appointed a£ 
Private Secretaries,—political leaders 
of that particular ruling party  to be 
appointed as Private Secretaries, poli-
tical leaders to be appointed as Deputy 
Private Secretaries and political lead-
ers now to be appointed also possibly 
as Stenographers and Personal Assist-
ants. (Interruption.) If you contra-
dict it, it would be very good.

Shri Braj Raj Singh (Firozabad): 
In all other States also

Shri Harish Chandra Mtthsr: I
cannot vouchsafe for the truth of it, 
but it has appeared with headlines in 
the papers. It has not been contra-
dicted.

Pandit Thaknr Das Bhargava (His- 
sar) • Anyhow, with these provisions, 
there is a clear possibility of that 
being done

Shri Harish Chandra Matknr: It
has not been contradicted. Firstly, t 
say that it is absolutely wrong in 
principle. Now I say that there is a 
possibility of the extension of it and 
an extension to such an extent that 
political leaders are appointed to those 
posts. That possibility, as I said, is 
of course there. There is nothing to 
deny the chance or the likelihood of 
that, and what I said was that I read 
in the papers that the Kerala Ministry 
has already taken a decision that their 
Private Secretaries,—even names 
appeared in the papers—such and such 
persons, are to be appointed and that 
political leaders are to be appointed as 
Private Secretaries.
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Mr. Speaker, just consider, if a Pri-

vate Secretary is another political 
leader, what would be the impact 
which it will have on the Ministry 
and the Secretariat? He will certain-
ly have a very, very influential impact 
and effect on the entire Secretariat 
and even the Secretary to Govern-
ment. 1 do not know what the inten-
tion of the hon. Minister was when 
he contemplated such exemptions. I 
do not think they had any such thing 
in mind. But I wish to warn the 
Home Minister that this possibility is 
there, and this will be resorted to. 
Further, there would even be a pres-
sure brought upon the Ministers in all 
the States: that the Private Secretary 
should be from among the people in 
the ruling party, from those who have 
been their colleagues in field work 
and who have not been able to get any 
job anywhere. So, I think this sort of 
exemption is absolutely dangerous. It 
should be restricted again only to the 
Ministers for having one Private Sec-
retary at the most. There is no ques-
tion of extending it to a Deputy Pri-
vate Secretary; there is no question of 
extending it to a Personal Assistant or 
Stenographer. It should not be also 
for all the other heads of departments 
or for the judges or, for example, 
such other sorts of persons. It is not 
at all necessary.

Passing on to exemption No. 6— 
“Posts in the Secretariat of the Lok 
Sabha and the R&jya Sabha”—my 
first reaction in this case was also the 
same, namely, that there should be no 
exemption in this matter also. But a 
little consideration and a little further 
thought made me believe that it was 
a most welcome sort of exemption. It 
was a welcome exemption because I 
feel that the Secretariat of the legis-
latures should not have even a distant 
influence from the Ministry and the 
Executive. It should be independent 
of the Ministry. It should be inde-
pendent of the executive. Though my 
first reaction, as I honestly expressed, 
was that this exemption should not be 
there, on further consideration, it 
m l«»: me *eel ttwt this exenwtion is

certainly warranted, so thBt the sec-
retariat of the Parliament and the 
judiciary is not even distantly affect-
ed by the executive or governmental 
machinery. At the same time, with 
great respect to you, Mr. Speaker, I 
feel that you should evolve certain 
machinery which will replace this, 
particularly in the light of this exemp-
tion, and which will have a salutary 
and a very healthy effect on the sec-
retariat recruitment, promotion and 
independence. In your discretion, in 
consultation with your secretariat and 
in consultation with the U.P.S.C. or 
just as you feel advised, I think some 
sort of machinery might be evolved, 
so that there is no abuse of this 
exemption at all.

I come to exemption No. 7, viz., all 
technical and admin istrktive posts 
under the Atomic Energy Commission.
I know that the technical staff of the 
Atomic Energy Commission were 
exempted even previously. I could 
understand that exemption for a 
limited period, say for five years, 
because it is a growing department 
and its development should not be 
hampered in any manner. But I 
absolutely see no reason why even the 
administrative posts of that particular 
department should be exempted. At 
least to my mind, there appears to 
be not even a distant justification for 
having this additional exemption, 
exempting even the administrative 
posts from the U.P.S.C. How are the 
administrative posts of this particular 
department or branch of administra-
tion different from others? If they 
have been doing it well so far, I would 
like to know from the hon. Home 
Minister the practical difficulties which 
they have faced during these five 
years of the existence of this Atomic 
Energy Commission which have made 
it incumbent on them to come out 
with this exemption. I have referred 
to item No. 1 1 . Then comes the item, 
"Any service or post or class of posts 
in respect of which the Corn mission 
has agreed that it shall not be neces-
sary for it to , be consulted”. My 
stir ’ ’««t «Hec*f<- 1 J* to it<“ No. it .
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You will realise the implications at 
mis. If you just accept this exemp-
tion, Parliament is cut out completely. 
This is a very fine way of having a 
sort of mutual agreement between 
the Ministry and the U.P.S.C. and 
cutting out the authority and super-
vision of Parliament, which is given 
by article 320.

•
Any exemptions which are made 

must be laid on the Table of the 
House, so that Parliament has an 
opportunity to discuss it. If we grant 
this exemption, in future all the rights 
and powers of this Parliament will be 
abrogated to the Home Ministry and 
the U.P.S.C. Now they have brought 
these exemptions before the House 
and we are criticising them. In future, 
they can come to any agreement and 
exempt every damn thing. They can 
do anything they like and Parliament 
will never know about it. This is 
running absolutely counter to the very 
provisions of the article. I think this 
is very unfortunate and it should be 
done away with.

In the case of certain security 
measures, Government has powers to 
give exemptions. I feel any Govern-
ment, which has got to carry out its 
responsibility, must have that power 
that without reference to the U.P.S.C., 
they can discharge the services of 
anyone they like on security consi-
derations. That is absolutely an 
understandable proposition. I will 
remember that on the floor of this 
House, many times questions have 
been put, particularly in respect of 
certain railway employees, and an 
assurance was given that each and 
every case would be examined and 
some satisfactory solution would be 
found. While agreeing to the neces-
sity of such an exemption, we also fee] 
that we should be told what machi-
nery is being evolved by the Govern-
ment, which would create a sort of 
confidence at least in the representa-
tives of the people that this power is 
properly exercised. I concede that it 
is absolutely necessary for the dis-
charge of its responsibility by any 
Government. But as In the case of 
preventive detention, they must evolve

certain formula or procedure that the 
case will be referred to such and 
such committee and something will be 
decided within a year or 6 months. We 
cannot feel happy if the case is kept 
pending endlessly for years together 
and if some good account of it is not 
given to Parliament. So I think that 
some light must be thrown on the 
subject and I repeat that this power is 
certainly necessary tor the Govern-
ment

I would like to refer to one or two 
other small points. They have stated 
certain punishments and they have 
said, for instance, that when if an 
officer is censured, reference would be 
made to the U.P.S.C. All other pun-
ishments—dismissal and so on—are 
there But I cannot understand one 
thing; it appears to have been done 
in an almost surreptitious manner. 
There must be some good explanation 
why the efficiency bar has been 
excluded. If any officer is deprived of 
crossing the efficiency bar, I consider 
it to be a very great punishment, 
because it adversely affects all his 
future career. Even a censure has got 
to be referred to the U.P.S.C. But if 
an officer is not permitted to go beyond 
the efficiency bar, no reference appeals 
to be necessary, because the catalogue 
does not include that particular type 
of punishment. To this day, it has 
not been so. I do not know what 
reasons have prompted the Govern-
ment to make this exemption. I think 
there must be very good reasons for 
it

I think I have hardly anything to 
add to what I have said.

Shri KodJyan (Quilon—Reserved— 
Sch. Castes): Mr. Speaker, Sir, these
regulations have been brought before 
the House in accordance with the pro-
viso to clause (3) of article 320 of the 
Constitution. This was long overdue 
and there has been strong criticism in 
both the Houses about the delay in 
placing these regulations before Par-
liament. I am glad at least now these 
regulations have been framed by the 
Government and placed before the 
House. Looking to the provisions of
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these regulations one cannot rest con-
tent with the line taken by Govern-
ment in this regard. By these regula-
tions what the Government intend to 
do is to take away the jurisdiction of 
the Union Public Service Commission 
from a large number of appointments 
in the different categories. One can, 
of course, understand Government's 
intention of not consulting the Union 
Public Service Commission in the 
matter of appointments to posts like 
Heads of diplomatic, consular and 
other Indian Missions in countries 
abroad, and also to posts in respect of 
which the authority of appointment is 
specifically conferred on the President 
by the Constitution, or to posts like 
Chairman and Members of tribunals, 
boards, commissions or committees or 
any other similar bodies created either 
by or under the provision of a statute 
or by a resolution of either House of 
Parliament. But looking to the provi-
sions of these regulations I cannot 
understand the inclusion of item 5 in 
the Schedule.
IS bn .

Tbia item relates to posts in the 
personal staff attached to holders of 
posts mentioned in items 1 to 4 of the 
Schedule, that is to say, personal staff 
attached to Chairman, Members of 
boards, tribunals, commissions or com-
mittees or other bodies created by a 
statute or by a resolution of Parlia-
ment. There is no justification for 
excluding these appointments from the 
purview of the Commission, because 
the persons who hold these posts are 
only ordinary staff; therefore, they do 
not deserve any particular considera-
tion.

Similarly in item No. 7 even the 
administrative posts in the Atomic 
Energy Commission are being exempt-
ed from the purview of the Commis-
sion. Even for selecting people for 
appointment to Central Services in 
Class 2 and Class 3 cadres it is not 
necessary to consult the Commission. 
Further the Commission need not be 
consulted in regard to any order made 
under the Central Services (Safe-
guarding of National Security) Rules

or the Railway Service Rules of 19M- 
A considerable number at posts came 
under the category of temporary 
appointments and with regard to these 
temporary appointments if they are 
not to exceed a period of one year, the 
Commission need not be consulted. 
Thus it will be seen that a large num- 
"ber of appointments have been taken 
away from the jurisdiction of the 
Commission. This is a very wrong 
step on the part of Government.

Hie Public Service Commissions 
have been created by the Constitution 
as independent and impartial bodies to 
recruit suitable and honest men to the 
Central and State services; therefore, 
in order to create confidence among 
the people and also create an atmos-
phere of justice and complete impar-
tiality in the matter of recruitment to 
different services, it is necessary to 
strengthen the Union Public Service 
Commission and to extend its juris-
diction over more appointments. The 
number of appointments to be taken 
away from the jurisdiction of the 
Commission should be reduced to the 
minimum. In Kerala the Government 
have handed over a large number of 
appointments to the Public Service 
Commission. Even the appointment of 
teachers is now entrusted to the Com-
mission. The hon. Member who pre-
ceded me 8aid that in Kerala the Gov-
ernment are trying to appoint party- 
men to the posts of Private Secretar-
ies, Deputy Secretaries, Under Secre-
taries and similar other posts.

Shri Harish Chandra Math nr: I
said only Private Secretaries; the like-
lihood is for all.

Shri Kodiyan; He mentioned
Deputy Secretaries and Under Secre-
taries as welL

Shri V. P. Nayar (Quilon): That
is at the Centre, not in Kerala.

Shri Harish Chandra Mathar: Any-
where there is a possibility oi  its 
taking place.

Shri V. P. Nayar: Who is the Prime 
Minister's Private Secretary? Does fee 
come from the services?
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Shri Kottyaa: In Kerala not a sin-
gle partyman has been appointed to 
depirtmental poets, or to any other 
poet* in the Secretariat. Only some 
Private Secretaries and Personal As-
sistants have been appointed to Minis-
ters- It is necessary, in my opinion. 
D u r i n g  previous Congress regimes 
there had been instances at partymen 
>v»ing appointed directly to posts of 
departmental heads. Even partymen 
have been appointed on the Servid 
Commission previously.

One can see how these powers are 
being withdrawn from the Commis-
sions. It is being done in the name of 
autonomous institutions. The Seventh 
Report of the Commission says that it 
is not easy to recruit persons for poets 
in the Indian Institute of Technology, 
Kharagpur and Government managed 
steel projects, as they were constitut-
ed as autonomous bodies like a uni-
versity. Sir, we are expanding our 
activities in the public sector and more 
and more autonomous institutions are 
likely to come up.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Is
this a general discussion on the Report 
of the U.P.S.C ?

Mr. Speaker: It has to be confined
to these Rules.

Shri Kodiyan: I am only pointing
out the exemptions—how a number of 
appointments are being withdrawn 
from the purview of the Commission.

Mr. Speaker: The general report of 
the Commission is not before us. So 
far as these exemptions are concerned, 
the hon. Member may say whether the 
power has been abused in regard to 
any of them.

Shri V. P. Nayar: Unfortunately,
although these Regulations are called 
Union Public Service Commission 
(Consultation) Regulations, what it 
contains is of cases where consulta-
tion need not be made. What are we 
to discuas? The Regulations are call-
ed U.P.S.C. Consultation Regulations;

but in actual fact they refer to class-
es of appointments in which there 
need be no consultation at all.

Shri Kartell Chandra Matter; This 
is the phraseology of the Constitution.

Mr. Speaker: Hon. Members forget 
that under the Constitution the Com-
mission shall be consulted; exemp-
tions shall be regulated by the rules 
made by the President. All the other 
appointment* require consultation 
with the U.P.S.C.

Shri V. P. Nayar: Non-consultation 
Rules would have been more appro-
priate!

Shri Kodiyan: Therefore, if the ap-
pointments in the autonomous institu-
tions are taken away from the pur-
view of the Commission it is likely 
that appointments made to companies 
and other organisations in the pablic 
sector would be corrupted. An ex-
planation is being given that for high-
ly technical posts, the Public Service 
Commission may not be able to 
recruit the right type of persons. 
They can do it with the help of ex-
perts. Let there be some experts in 
the Commission so that they may have 
a strong machinery to recruit persons 
to all kinds of posts, including techni-
cal posts.

As I have already pointed out, 
Government are not prepared to give 
more powers to the Commission. On 
the contrary there are instances of 
Government utilising temporary ap-
pointments to have persons appointed 
permanently in some poets.

Mr. Speaker: Has he got any statis-
tics of these powers being abused— 
of persons being brought in tempo-
rarily and made permanent?

Shri Kodiyan: Yes. One Shri
Krishna Dayal Bhargava has been ap-
pointed Director of Archives. He is 
an MA. in History of the Allahabad 
University. He was appointed Senior 
Technical Assistant in the National 
Archives in 1942. He applied for
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the post of Assistant Director of 
Archives in 1945, but it was rejected 
by the U.P.S.C. In 1946 he was ap-
pointed as archivist temporarily by 
the department. Then, in 1948 he 
went to the Defence Ministry as 
narrator. In 1949 and 1930 he applied 
for the post of archivist but was re-
jected by the U.P.S.C. Then he was 
appointed as research officer in the 
Press Information Bureau in 1950 
Some time later he was promoted as 
Deputy Director of Publicity Division 
temporarily. Then he was made 
permanent in the post of Under Sec-
retary and was included in the ap-
proved list of Deputy Secretaries, 
though he has not even once acted as 
Deputy Secretary. He again applied 
for the post of Director of Archives in
1957. Again he was rejected by the 
U.P.S.C. There were some other 
people who were first, second and 
third in the selection by the U.P.S.C. 
But none of them were appointed. 
This shows how sometimes the Com-
mission is being overlooked and how 
temporary appointments are being 
vulized for making persons perma-
nent over the head of the Commission 
I would like to know what explana-
tion the hon. Minister would like to 
give regarding this kind of practice

Then I will point out another inst-
ance as to how even after the selec-
tion by the U.P.S.C. people are not 
appointed to the posts to which they 
have been selected. The Union Home 
Ministry is following a novel practice 
of enquiring the character and back 
history of candidates selected by the 
U.P.S.C. They conduct these enquir-
ies through the Police Department 
Whatever be the qualifications and 
merits of a particular candidate, if a 
police constable or officer reports that 
his character is not good, and that 
he has connection with the commu-
nist party or other parties.......

Mr. Speaker: This, I am afraid, re-
lates to the general report of the 
Union Public Service Commission. 
We are now dealing with exceptions 
and exemptions for which the rules

have been framed. If the advice that 
has been given by the U.P.S.C. baa 
not been accepted in a particular 
case, or treated indifferently by the 
Government that should not be dis-
cussed here.

Shri BraJ Baj Singh: That shows
the mind of the Government. Under 
exemption they want more power.

Mr. Speaker: The mind of the Gov-
ernment need not be brought in at 
every stage. Let us apply our mind, 
so far as the exemptions are con-
cerned. The mind is large. There-
fore, let us confine it to this matter— 
exemptions should be given or should 
not be given If there are abuses, 
they may be mentioned

Shri Kodiyan: I do not want to en-
large the pomt. What I wish to bring 
to the notice of the House is how this 
practice is denying the right of our 
people to be appointed to certain 
posts in the Central Srviees through 
the U.P.SC Therefore, 1 would re-
quest the hon. Minister to bring for-
ward certain modifications in the Con-
sultation Regulations that have been 
laid on the Table of the House. If 
the hon Minister is not prepared to 
accept my suggestion, then at least he 
may accept the motions moved by my 
hon. fnend, Shri Harish Chandra 
Mathur I very strongly support his 
motions

Shri Naushir Bharucha (East Khan- 
desh): Mr. Speaker, in the first place I 
must invite the attention of the House 
to the manner in which the rules 
were placed before the House and 
very little time was left to the House 
to pass within fourteen days this 
particular regulation. In this con-
nection, the Chair was pleased to find 
a way out as a result of which we 
are in a position nopr to discuss them 
though, in my view, having regard to 
the language of article 320, it would 
be out of order for any amendment 
to be passed by the House.

Mr. Speaker: I will ask the hon. 
Member one question. If perchance
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no amendments ere moved within 
fourteen days of the time the rules 
are placed on the Table of the House, 
(joes it prevent this House at any later 
stage from passing any resolution 
that steps ought to be taken to modify 
these rules?

Shri Naushir Bharucha: The amend-
ments must be moved within four-
teen days.

«
Mr. Speaker: Is it not open to this 

House to do that at any time after 
the rules are framed’  Hon Members 
may not have had an opportunity to 
find out how the rules work. Then, 
should they wait on indefinitely and 
leave it to the Government to modify 
the rules’  Can they not pass a reso-
lution, thereby asking the Govern-
ment to modify the rules’

Shri Naushir Bharucha: The r e s o -
lution only recommends It has not 
the same effect as an amendment

Mr. Speaker: That is true Just as 
an amendment is carried through, a 
resolution is also carried through 1 
am not saying that amendments ought 
not to be moved. I said the othei 
day, and still I say, that sufficient time 
ought to be given in future when 
these matters are brought up for dis-
cussion Jn the House Otherwise, 
that provision will become useless 
This »s an extraordinary case 1 
suggested, and the hon Homo Munster 
agreed, that if a resolution is passed, 
he will try not to stick to the techni-
cal objection that within fourteen 
days the amendments have not been 
passed. I am sure that he would 
adopt whatever resolutions are pass-
ed by the House and then try to 
modify the rules. So far as the pre-
sent case is concerned, there is no 
other alternative. In future, suffi-
cient time will be given to the House 
to consider the regulations.

Shri Harish Chandra Mathar; I
think there is some confusion. As a 
matter of fact, even the Order Paper 
which we have in our hand refers 
only to the motion moved on the 27th

September 1958, namely, the text of 
the motion. Then there were the 
amendments on that day. If you 
kindly look at the Order Paper which 
has been circulated, when I just 
opened it I found... .

Mr. Speaker: What is the motion’

Shri Harish Chandra Mathar: I And
myself jn the same position as my 
hon friend, Shn Bharucha. I do not 
know how to get out of this constitu-
tional difficulty So far as the hon 
Minister is concerned, I am afraid, 
his explanation is not at all satisfac-
tory It is definitely stated that they 
should publish such regulations suffi-
ciently in time In this case, they 
aie published in time As a matter 
of fact, the amendments could not be 
moved and the discussion could not 
take place on the 23rd or 24th be-
cause this item on the agenda was 
pushed away day by day It was the 
responsibility of the Government to 
see that it was discussed But, apart 
from that, on that day I moved the 
amendments The Order Paper refers 
to “further consideration of motions 
for modification These are m
the form of amendments

Mr Speaker: What is the diffi-
culty'’ I know what exactly happen-
ed on that day. 1 recollect it 
Does the hon Member want me to 
1 ule out his own amendments’  
That is exactly the technical position 
If the hon Member wants me to rule 
them out I have no objection That 
difficulty occurred last time because 
we were m the last day and we could 
not complete it Therefore, the hon 
Home Minister suggested that even 
though technically the time is over 
because the session has come to an 
end, he will treat whatever resolu-
tions are passed by this House as 
amendments As a matter of fact, 
this is an amendment with the 
addition of the words ‘This House 
resolves” except the other portion. I 
believe the hon. Deputy Speaker 
ruled that with respect to recom-
mendations they must go to the other
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House. But if it is an original reso-
lution here the hon. Minister said 
that he will give as much effect to 
these resolutions, if they are carried, 
as to any amendments that are 
carried. Now, except for this, there 
is no other technical difficulty if these 
are treated as resolutions. I am go-
ing to treat everyone of these recom-
mendations as resolutions and if the 
resolutions are carried, the hon. 
Minister will certainly stand by hi* 
assurance. So far as that is concern-
ed, there is no difficulty. In future 
I will certainly see that sufficient time 
is given. When oace it is placed on 
the Table of the House, I will ask 
the Secretariat to put it as quickly as 
possible on the agenda and bring it 
before the House.

Shri Braj Raj Singh; As a nutter of 
fact within fourteen days of their 
being laid on the Table of the House 
we moved the amendments. If they 
are not discussed within fourteen 
days then the legal position arises 
that there are no regulations passed 
as a matter of fact. So, the Govern-
ment should come forward afresh, 
lay the regulations on the Table of 
the House and then they should be 
discussed.

Mr. Speaker: The regulations stand 
unless they are modified.

Shri Braj Raj Singh: Amendments 
were moved to them.

Mr. Speaker: That does not mean 
that the amendments were carried.

Shri Braj Raj Singh: They were not 
discussed.

Mr. Speaker: Hon. Member should 
read the Constitution. There are 
certain provisions in some Acts that 
the rules will not become rules un-
less approved by the House, m which 
case if the rules are made they will 
not be valid. Now, this is a different 
case. The President is entitled to 
make rules and regulations and place 
them on the Table of the House. If
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the House so desired, it might amend 
them in that Session itself. Mere 
notice of a particular amendment is 
no good, unless it is carried. If H is 
not carried the rules stand. D ie 
rules are in operation from the date 
on which they are passed. They can 
be modified by any Resolution or any 
amendment within that Session. It 
is not that that is not being done. 
Tht rules are there. Now, it is open 
to the House at any time, even with-
out the fourteen days period, to pass 
any Resolution to modify them. That 
is what we are doing. Let us not 
spend any more time on this.

Shri Harlsti Chandra Mathur rate—

Mr. Speaker: I have given my
ruling. I will treat all these amend-
ments as original Resolutions if they 
are earned. The Government has 
agreed to carry them out.

8hrl Naushlr Bh&racha: I was only 
making a passing reference.

Mr. Speaker: That has been done. 
Now let us go to the substance.

Shri Naushir Bharacha: Now, com-
ing to the Regulation itself, the origi-
nal intention m appointing the Public 
Service Commission was to take away 
from the purview of the Government 
the patronage of certain appointments 
so that the public at large may not 
feel that any sort of nepotism was 
exercised by the Government In 
Bombay we went to the extent of en-
trusting to the Public Service Com-
mission even municipal appointments 
because we felt that it was desirable 
that an independent body should make 
appointments on merits. The regula-
tions placed before this House com-
pletely undermine that main 
objective.

If we look to the language of article 
320, sub-clause (5), we will find that 
the exemption should be of such ft 
nature that they are of a rare occur-
rence and each of these exemptions 
has as its basis certain defined reason
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»  to why th« Public Service Com- • 
mission shovid not be cauultad. 
Several items of this schedule have 
already been criticized. I desire to 
invite attention, for instance, to item 
No. 7. Here, all technical and ad-
ministrative posts in or under the 
Atomic Energy Commission are 
exempted. One could understand 
something about the technical posts 
being exempted though I am sure tji%t 
some representative of the Atomic 
Energy Commission would be there 
when appointments are made, but 
what is exceptional there in adminis-
trative posts? Even this category of 
posts is sought to be removed from 
the purview of the Commission. May 
1 know whether, when these exemp-
tions were drawn up the Government 
proceeded on certain principles or 
whether they proceeded talcing de-
partment after department saying 
that let the Atomic Energy Commis-
sion not be involved in consultation or 
let this or that particular body not be 
involved in further consultation? 
There must be some sort of a princi-
ple laid down on which exemptions 
must be made. If you look at the 
schedule, you will find that there is 
no such principle underlying it.

Then, take the question of appoint-
ment of judicial commissioners and 
district and additional district judges 
in Union territories. What is extra-
ordinary in Union territories and in 
the appointment of district judges in 
the Union territories so that the Public 
Service Commission must not be con-
sulted? At least judiciary is one ser-
vice where appointments should not 
only be on merits, but appointments 
of such a character should be left in 
the hands of such a body that the 
public feels confident that an inde-
pendent judiciary exists. If appoint-
ments of district judges in Union 
territories are made by the Govern-
ment, it is obvious that the judiciary 
in. the Union territories more or less 
will look up to tiie Government for 
the sake of their daily bread and this 
is what we want to avoid. That is 
why a reference to the Public Service

Commission is necessary. I ask the 
hon. Home Minister to tell us the- 
principle underlying this. What is 
the great reason for this Government 
to take away from the purview of 
the Public Service Commission even 
appointments like district judgesT 
Then, what is left to it?

Then, again, if you come to sub-
ordinate judges and munsifs in Union 
territories of Manipur, Tripura and 
Himachal Pradesh, is there anythin* 
particularly in those Union territories 
of Manipur, Tripura and Himachal 
Pradesh whereby even sub-judges and 
munsifs must be directly appointed by 
the Union Government and the Pub-
lic Service Commission must not have 
any say? Is it suggested that the 
Public Service Commission is incom-
petent in making selections of munsib- 
even when they are to be posted in 
Manipur or Tripura? What is the- 
underlying rationale with regard to 
this exemption? Did the Government 
have any principle in its mind while 
making exemptions or is it that they 
have just made them because it struck 
their fancy and imagination? Is that 
the way of doing it? Is that the scant 
courtesy that the Government is 
showing to the Public Service Com-
mission?

Then, take for instance No. 11. Any 
service or post in the N.E.F.A. area is 
exempt. What is extraordinary 
about the administration of N.E.F.A.?

Mr. Speaker: In framing these
Regulations, they must, I suppose all 
have been notified in Hie official 
gazette. Now, may 1 ask the hon. 
Minister to show m the statement of 
objects as to why a particular cate-
gory of posts is sought to be exempt-
ed so as to give an opportunity to 
hon Members of Parliament to find 
out the basis on which the exemp-
tions are sought to be made and if the 
exemptions are sought to be made, as 
Shri Bharucha says, what is the other 
agency indicated that will make the 
appointments.

Shri Datar: I will explain this.



Motion re: 18 NOVKMBKR 1068 Modification ©/ Union y»*.
Public Service Com- 

■mittion (Corurulte- 
tion) Reputation*

Mr. Speaker. Just as a statement of 
•objects and re*sons is appended to a 
Bill, m the case of such Regulations 
If the reasons therefor clause by 
'dause could be given, hon Members 
then need not ask these questions 
They may know beforehand and then 
-discuss

Shri Naushir Bharucha: Now, with 
regard to exemptions, this is not all 
It you turn to Regulation No 2, it 
aays

•‘It shall not be necessary to 
consult the Commission in regard 
to any of the matters mentioned 
in sub-clauses (a) and (b) of 
clause (3) of article 320 of the 
Constitution in the case of the 
services and posts specified in the 
Schedule to these Regulations ’

Kcgulation 3 says

“Save as otherwise expressly 
provided in the rules governing 
recruitment to the civil service or 
civil post concerned, it shall not 
be necessary to consult the Com-
mission in regard to the selection 
for appointment—

(a) to a post included in an all- 
India service, of any officer 
who is already a member of 
an all-India Service ’

Therefore, practically every officer in 
an all-India service is exempted if he 
is shifted from one department to an-
other That is the meaning of it An 
officer may be a very good 
officer m one department but 
he may be useless in another de-
partment What does this Govern-
ment do’  It wants the freedom to 
transfer a Class I officer from one 
department to another without con-
sulting the Commission Surely, 
favour* can be shown by the 
Government m such transfers May 
I ask whether it is the intention of 
the Government to retain within its 
power the patronage of this type of

transfers’  What is the basis under-
lying this regulation9 If entire cate-
gories of officers have been exempted, 
then what is left for the Public Ser-
vice Commission, may I ask, in the 
matter of consultation’

Then, the Commission need not be 
consulted >n regard to the selection 
or appointment to a post included in 
Ceptral Service Class I, of any officer 
in the Armed Forces So, all the 
officers in the Armed Forces are also 
exempted so far as their appointment 
to a Central or an all-India service is 
concerned

In other words, the Government 
have retained the completest free-
dom to make whatever change* they 
like by way of transfer from one de-
partment to another irrespective of 
an examination of the qualifications 
of such an officer They have depriv-
ed the Union Public Service Commis-
sion of the most important task on 
which the U P S C had a right to 
have its, sa\

Then coming to Regulation 5 It 
bays

“It shall not be necessary to 
consult the Commission in regard 
to the making of any order in any 
disciplinary case other than etc ’

A large category of cases is taken 
away from the purview of the Com-
mission This Government owe* an 
explanation to this House in respect 
of every Regulation and I hope the 
hon Home Minister will give his 
explanation with regard to them

My impression after looking into 
all these things is that the UP SC 
is reduced in its functioning and its 
scope to such an extent that it has 
become virtually an ineffective body 
when it comes to the question of ap-
pointment of officers of the All India 
Services Secondly, the Government 
have made these Regulations with the 
object of acquiring greater patronage 
so that they can distribute it to 
whomsoever they liked. If these 
Regulations are accepted, the Govern-
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ment will be open to the charge of 
nepotism because there is no indepen-
dent body to make these appoint-
ments. Thirdly, when the purview 
of the Commission is destroyed m the 
matter of judicial appointments, the 
charge will be that the judiciary is 
sought to be made subservient to the 
executive and an independent judi-
ciary is being taken away. Why was 
it that we accepted in the Constitu-
tion the appointment of the Public 
Service Commission? So that, there 
may be an independent body of
officers appointed who may know 
that they cannot be removed simply 
because a Minister frowns upon them 
All these powers are being taken away 
and these powers are going to be
abused as an instance has been shown 
how a small privilege obtained by 
the Government has been abused: 
then, the question arises whether it 
is worth while to have the Public 
Service Commission after all these 
major Government appointments are 
taken away. My hon friend pointed 
out that already a large section of 
appointments has been taken away 
because they are statutory’ 
bodies. It is true that we are not 
concerned with it at the moment But,
it goes to show that day by day the
Government withdraws from the 
purview of the Union Public Service 
Commission most important appoint-
ments which it has a right to make. I, 
therefore, submit that I strongly 
object to the Regulations as they are 
made and in the public interest as 
well as in the interest of the reputa-
tion of the Government, this Govern-
ment most modify these Regulations 
substantially.
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Mr. Speaker: The hon Member
wants him to speak m English. If 
possible he may speak in English.

Pandit Thakur Das Bhargava: When 
the provisions of article 320 were 
enacted in the Constitution, their 
entire tenor shows that, as a matter of 
fact, the power of the Government 
was going to be restricted by the 
appointment of the Union Public 
Service Commission, so much so that 
even in regard to principles of 
appointment, in regard to methods of
appointment and in every other
matter, powers were given to the
Union Public Service Commission and 
they were given the right to be
consulted Government could not get 
out of it except under this proviso 
which the framers of the Constitution 
must have in their wisdom put in only 
for rare and the rarest of cases. After 
all, when general rules are made and 
exception also is provided, it is incum-
bent on those who want to take 
advantage of the exception to justify 
every exception. In this case, I find 
that large inroads have been made on 
the rights of the Union Public 
Service Commission and Government 
want to take authority to themselves 
so that they may in their wisdom do 
what they like. My humble submis-
sion is, we have seen the same trend 
in regard to the other Bill which is 
coming, the Parliament (Prevention of 
Disqualification) Bill in which also 
the Ministers want to keep to them-
selves all the powers of nepotism and 
favouritism which they can possibly 
show to Members of Parliament. I 
say that so far as thus Rouse is con-
cerned, so far as the public is concern-
ed, I should say, the greatest amount 
of complaint in the public is about this 
bhrashtachar, they say that appoint-
ments go by nepotism and not by
merit That is the real difficulty. The
entire country has nothing on its lips 
except this talk of nepotism, etc. Ia
an atmosphere like this, when we
come to the exceptions, after having 
waited for eight years. Government
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have come now to make these excep-
tions and these exceptions are of a 
very exceptional nature. As a matter 
of fact, though the law had not pro-
vided for this and if the Government 
had given the public an opportunity 
to discuss these exceptions it woold 
have been better. After all, so far as 
the Houses are concerned, though they 
are representative of the public, still 
the public is desirous that in matters 
like this, the public should know what 
is happening.

I may submit that I an  very thank-
ful to you for finding out a solution 
for the difficulty in which we were 
placed. These Regulations were 
brought here in time. But, at the 
same time, the Government is res-
ponsible to see that they are discus-
sed. I do not want to question your 
ruling since you have been pleased 
to give a ruling that these Regulations 
will be regarded as good Regulations 
unless and until the Government 
choose to modify them. You have 
really solved the difficulty. Other-
wise, the difficulty would have been 
that, without these discussions also, 
these Regulations would have been 
taken to be passed.

Mr. Speaker: Quite so.

Pandit Thakur Das Bhargava: At
the same time, there is another view 
also which, now, is not relevant, but 
which I must submit for your con-
sideration. When the law provides 
that a certain thing should take place 
in a particular way, the thing can 
only take place in that way and in no 
other. You know the ruling of the 
old Privy Council m which confes-
sions were recorded by the very pen 
at the confessor, yet the Privy Council 
held that since they were not orally 
made as provided by law to the 
magistrate, the confessions were ruled 
■out. The law provided for it and 
the President is able to make the
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Regulations. At the same time, the 
Regulations must pass through a 
cauldron and that cauldron is examin- 
rtation by both Houses. If hath the 
Houses in their wisdom want to make 
any amendments by way of repeal, 
then, they will be regarded as protanto 
repealed. That stage is gone. It 
means, if proper opportunity for dis-
cussion is not given, It is a fraud 
upon the legislature. The Regula-
tions cannot be treated to have been 
passed. If the matter is taken to the 
court, the court will say, since there 
was no occasion for discussion, since 
the House had no opporunity Car 
examination, these Regulations will 
not be taken to be good. That is one 
aspect. To that aspect, I need not 
refer because the Government has ac-
cepted .......

Mr. Speaker: The Government can 
easily say, the House agreed. W« could 
have sat the whole night that day or 
even extended it or adjourned it to 
the next day and next day. The 
President did not prorogue it. The 
House was not willing.

Shri Braj Raj Singh: In the Supreme
Court, it may be stated that it was 
submitted that fourteen days were 
passing and these Regulations ought 
to be passed within 14 days. The 
Government suggested that they have 
got certain other important business

Mr. Speaker: Why did the hon 
Member agree to it? He may have 
insisted

Shri Braj Raj Singh; We are in
your hands

Mr. Speaker: 1 was willing to sit. 
As a matter of fact, I would have sM 
on till 12 o’clock that day and given 
enough opportunity. Hon. Members, 
in the earlier period of the day, are 
very anxious and full of energy. As 
the day declines, I am not able to get 
sufficient quorum here. Therefore, it 
is not one-sided. We must also see 
to it. I could have sat till 12  o’clock 
if required. If the Government hud
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prorogued the other House, we can 
tab* the Government to task for 
proroguing it without allowing these 
amendments to be carried in that 
House. Therefore, hon. Members 
also must see to that. Anyhow, so 
far as the present situation is concern-
ed, there is nothing lost. If the House 
accepts any of these Resolutions, they 
will be treated as proper amendment*. 
Though technically they will not be 
amendments, they will be incorporat-
ed and the Government will take 
steps to see that the rules are modi-
fied. That is the present case. Here-
after, hon. Members will take care to 
see and I shall see that this matter is 
included in the agenda as quickly as 
possible. That is the way m which 
-we can get over the difficulty.

Pandit Thaknr Dm  Bh&rgava: I
was only making a remark in passing. 
I am even now submitting that the 
Government, perhaps, may not be 
competent to modify these Regula-
tions According to the Constitution, 
they can make Regulations. Accoid- 
mg to the Constitution, these Regula-
tions can be repealed or amended in 
a certain way and in no other way 
Supposing a Resolution is passed, the 
question win be, how can the Gov-
ernment give effect to that Resolution. 
The right of the Government is that 
they can make Regulations. The 
question is whether they can modify 
these Regulations at pleasure, ihis 
will be another question to which we 
need not at this stage address our-
selves.

Mr. Speaker: Whoever passes a lew 
can modify it. These Regulations 
are not passed by this House. The 
Regulations are passed by the Gov-
ernment. Therefore, whoever pastes 
a Regulation is entitled to modify it 
If it is an Act of Parliament, the 
Parliament alone can modify it The 
Regulations are valid. Of cou*-se, 
the House Is entitled to modify the 
Regulations. All this is hypothetical.

Shri BraJ Raj Singh; Then they will 
have to he S*id before the House.

Pandit Thakur Das Bhargava: I will 
not go into that question any further 
which is needless when the Govern-
ment have accepted the situation. 
You have been pleased to order the 
difficulty to be solved m a particular 
manner and we are quite content. If 
the Government accept these reso-
lutions, the same thing can be brought 
about by the consent of the parties, 
though the other House is out of the 
picture now in such a situation.

Mr. Speaker: Government will ac-
cept a resolution that is passed by the 
House

Pandit Thakur Das Bharptva: I beg
to point out that when these regula-
tions were placed on the Table, Gov-
ernment should have circulated a note 
to us and given reasons as to why 
it feels that in regard to these matters 
consultation with the Commission is 
not necessary.

First of alL, they have appended a 
schedule. Apparently it is difficult 
to criticise the Government in regard 
to all the items of the schedule. So 
far as items 1 to 4 are concerned, 
perhaps it is justifiable not to consult 
the Commission in regard to these, 
though nothing would have been lost 
if they were consultedj because in 
these matters it is very seldom that 
the Commission will make any re-
marks or give an opinion opposed to 
that of the Government

Anyhow, in regard to other matters, 
especially items 12, 5, 10 and 11 it is 
very difficult to justify the exceptions. 
In the first instance, as has been re-
marked by those who preceded me, 
item 12 is very objectionable. It 
means that the legislature goes out 
of the picture, and between the Gov-
ernment and the Commission they can 
do what they like. I am very much 
opposed to this, and it should be taken 
away. It is meant for the future. It 
does not relate to any present appoint-
ment. It relates to a principle the 
effect of which will be that the legis-
lature will have no say in the matter
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at all. So, I wish that Item 12 were 
taken away I hope Government will 
be pleased to take it away considering 
the fact that the Members of the 
legislature do not like their powers 
of intervention m a matter of such 
importance being taken away.

As regards item 5, I can understand 
the post of the personal secretary to 
be one in which perfect confidence 
must be there between the officer and 
the person appointed, but in regard 
to the rest, I do not feel that it is 
justified that the whole matter dealt 
with in the office must be kept so sec-
ret. After all, it is a public office and 
public work, and therefore there is no 
reason why this exemption should be 
made applicable to all the members of 
the staff.

In regard to the posts in the Secre-
tariats of the Lok Sabha and the 
Rajya Sabha, I am glad that this ex-
ception has been made, and I have 
got good reasons for it. I have been 
here in this legislature for a long 
number of years, and I can say with-
out hesitation that so far as these 
posts are concerned, we have seen that 
nothing but merit has been the crite- 
rien, and there has been no nepotism, 
nothing of the sort, so far as these 
posts are concerned. This is my own 
experience; I do not know about the 
experience of other Members, but I 
am convinced that so far as the legis-
lature is concerned, all these posts 
should not be subject to consultation 
with the Commission on the basis of 
two principles Firstly, the past prac-
tice justifies it. Secondly, we are 
anxious that the legislatures should be 
a law unto themselves in the sense 
that even our arrangements for watch 
and ward keeping the peace etc., are 
quite different; we have got control 
over them, and it is but fair that this 
department should be free from the 
inhibitions which may apply to other 
departments.

In regard to item 7, 1 should think 
that the objection taken by my hon. 
friend in regard to administrative

posts is perfectly justifiable. There is 
no reason why an administrative post 
in this department alone should be 
excepted from the purview of the 
Commission.

Similarly, I can understand exemp-
tions being made in the case of Judi-
cial l Commissioners but so far as 
District Judges and Additional Dis-
trict Judges m Union Territories are 
concerned, I feel that these are exact-
ly the posts where the Commission 
should be consulted. Similarly, in 
regard to subordinate Judges and 
Munsifs of the Union Territories of 
Manipur, Tripura and Himachal Pra-
desh as well as any service or post 
concerned with the administration of 
the North-Eastern Frontier agency, 
I feel that the expression "any service 
or post" is too general. If any speci-
fic service was mentioned, we could 
consider that, but otherwise, in regard 
to these posts, consultation must take 
place between the Commission and the 
Government.

Then I come to the notification it-
self. The notification is perhaps not 
m consonance with the spirit and 
words of the exception provided in 
the Constitution. After all, the ex-
ception reads thus

“Provided that the President as 
respects the all-India services and 
also as respects other services and 
post; in connection with the affairs 
of the Union, and the Governor, 
as respects other services and posts 
m connection with the affairs of a 
State, may make regulations 
specifying the matters in which 
either generally, or in any particu-
lar class of case or in any particu-
lar circumstances, it shall not be 
necessary for a Publie Service 
Commission to be consulted.”

So, there are three categories: gene-
ral, particular class of cases and 
particular circumstances. It does not 
relate to any particular post, or a par-
ticular individual or a particular 
appointment. Now we find that offices*
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belonging to Class I in one department 
can be transferred to a similar post 
in another department without con-
sulting the Commission. I am afraid 
that is not covered by the exception, 
and I do not think any principle is 
also involved in it. If there is a par-
ticular officer good for a particular 
department, it does not follow he is 
good for all departments. For instance, 
an engineer should not be made a civil 
surgeon. If a person is good for one 
post and he is appointed to another 
post, it is but natural that the Com-
mission should be consulted. A gene-
ral rule of this nature is not justifi-
able even according to the proviso to 
article 320(3).

In regard to paragraph 5 of the 
notification, I think almost all the dis-
ciplinary punishments have been pro-
vided here, but there might be some 
which have not come to my notice. I 
should have liked the hon. Home 
Minister who produced this document 
to have given us specifically the par- 

/ ticular disciplinary actions which he 
wanted to see were not taken to the 
Commission. He has, on the contrary, 
said the negative of it. He says 
these things will go, the others will 
not go. We do not know what the 
other things are. Will he kindly 
explain what they are? Then we will 
be able to say whether they should be 
taken to the Commission or not. The 
wording is peculiar; the other things 
should have been specifically mention-
ed here.

Shri Mathur has referred to one 
particular aspect—withholding or 
barring of promotions. Here also the 
words are “withholding of increment 
or promotion” . I do not know whe-
ther they would be included.

$  H.
I do not know why any other 

disciplinary action which can be taken 
is being excepted. As I said, it would 
have been much better if these had 
been given specifically so that we 
could express our opinion as to which 
of them should go to the Commission 
and which not.

I should think that on the whole 
this is a matter in which the entire 
public is very much interested. I 
would be glad if the hon. Home 
Minister agrees to take back these 
regulations and circulate them for 
eliciting public opinion so that the 
public also may have a say in the mat-
ter. It is a matter of very great import-
ance to the public also, not only to 
the officers. The officers are 
meant only for the benefit of the 
public, and the public do not know 
what is being done behind their back.

I would, therefore, like to avoid all 
difficulties and to avoid all legalities 
and to see that even the other House 
is given its full role which is 
prescribed by article 320 (5), it would 
be better if the hon. Minister is 
pleased to withdraw these regulations, 
because, if he is entitled to modify 
them, he is certainly entitled to with-
draw them and bring them . afresh 
before the country and before this 
House, so that public opinion may 
also have an opportunity to express 
itself in these matters.

■̂RT ^ % 5TT̂ 3̂r
w j f r  ^  ferr ^

^ t̂'TT I

5TRT ^  TT
T# 5TTT % ^
ferr wrx #

^ ^  'TT ^
r̂?-' I ^   ̂5fT w

PfT? srit'jr I  |T WTTi i
^ ^  3Tf t

?rr fd ^  ^
I  ^  JTirr I  f e

^ T?: f t  r̂r̂ fV
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*T‘ f  I ?f' JTf
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T̂ r 5T>T 3TT f  'TTfT f?TI 
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■■-Tfer 3T^T ^ra- 3f|- ^ ? m i  

5Tf5  ̂ 1, 4  ?TJT?T̂
■̂fTT̂TT f  I 3Tf f ŝrq- |

;<TRr̂  ?r>T i- 5r''Tre-
'^ ir  #' 'TaTTRf, f  ^ rf-
■)Tcf|-^r? =q^T t  I f̂ ETFT %
?T^?nT ^  ?fiT ?"■« ^  TfsFRi' ?rf%?r

%̂ R5r̂ ->frqf ̂  fg[ftTfT|i 
?rar ^  ^  tritrw g- ^ ^  ?rk 
TR -stI- ^  f?jn T̂ 3̂rr?ft 
^  fTW ft'fr,

T̂Tq- ^  ^  f  I A' ?HTIT  ̂
f  ?mT 'TRT ^  fe n
W  ^  ?tPt ^  fir^

ttt ^  3ft f ^ r  =^ ^  ?T5Rft
t  I OT?r "̂t I f̂

^   ̂^  ^ T  JPTTI :—

Judicial commissioners and
additional judicial commissioners, 
district judges and additional 
district judges in Union Terri-
tories;

w?: w jT  ?tlT f̂ 3 <T fT- m̂r f^r 
srrar qr ?rr?r w  f^qr

^  TT ^>f JTf ^  I,

^  'TT ffT ?r\TTf̂  I, ^  ?TcT ̂ T̂IT
?TT «fr I A lil T̂
JRTOT STT ^ T T  T ^ f
% i%CT, =Tra^
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e\ 5̂

5R-T f  T«T #' ̂ T  q-f T f T | ?ftT 
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I  ?ftT ffJTT^ •>?> I f?r ^
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? r ^  ^|t I  fsRT ^  fPTT̂  ^
% MT'TOĉ 't ^  ^
'T?T |> 1 ^  '•Ti'̂ 'Tr ~̂t ?fn: "̂r
^  f f lr ^  "̂t ^  ^  jfr ? ?  | fwr ? r -

?rWTJfr #' q-iTqicr, ^rt>T.ft5rr^^ 
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'*ft TT̂ T ^TTPm +' <'TT i| , f%*T 
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«FT tqffcyH  «mT V7* iTTT 
wftnrn: Srt "srr?̂  5 f r  fatfY sfftr «rt 
«rfVr«i« *wffr j r t  f w  srnr 1

«jr* 5T*$ ftft *r&rr# $ttft 5 
f% a ft *  srfW r n  m  %wtr m g i

vrftat «mr ffefr ?
ifTcTT t  ftp w n f $ %f*PT 
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<ft #  wr?fi-1 1 f%* % $tdr |

*  r m  & f o r  wr^ $ p r t
* t* 0 .........
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tion> Regulation*

The Deputy Minister of Railways
(Shri Shah Nawaz Khan): May I sub-
mit that it is entirely wrong? Any-
body who submits an application for 
service, to the Railway Service Com-
mission, is called. That is the order. 
Everybody who submits an applica-
tion must be called.

Shri Braj Raj Singh: I could give 
you cases in which people have not 
been called. They submitted applica-
tions. and they have got the acknow-
ledgement receipt of the applications 
having been received in the Public 
Service Commission, but they have 
not been called.

Pandit Thakur Das Bhargava: May 
I submit that 1 know of cases where 
even orders are changed by the high-
est of officers at the back of those 
persons against whom the orders are 
passed9 This is a matter which can-
not be proved, but it has come to 
my notice. District magistrates have 
changed orders, district judges have 
changed orders. This sort of thing 
must be avoided. It is a public mat-
ter We must have public servant in 
whom the public can confide, and not 
their near relations or those who are 
just like their domestic servants.

Shri Datar: The hon. Member should 
be careful in making allegations about 
district judges and other officers. They 
fare judicial officers.

Pandit Thakur Das Bhargava: I
can show files to the hon. Minister, if 
he wants to see them testifying what 
I have alleged. The files are there. 1 
have brought this matter to the notice 
ot court*.

Shri Datar: If there are any speci-
fic instances, let him mention them. 
It would be entirely wrong and it 
would be unfair to make such . .

Pandit Thakur Das Bhargava: It is 
not unfair at all. This has come with-
in my experience.

8hri Datar: But what is the experi-
ence? Has he got himself an experi-
ence? Or Is he hearing only some-
thing stated by others?

Pandit Thakur Das Bhargava: If
such is the experience of hon. Men—
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bers, they are entitled to place it be-
fore. the House.

Stoi Datar: But they are not en-
titled to make such allegations dis- 
pepaging especially the judiciary.

Mr. Speaker: I agree. All that the 
hon. Member says, is that in his ex-
perience, he has come across a few 
cases. I do not think he ever meant 
that the whole judicial service was 
wrong, or that all the collectors were 
wrong.

Pandit Thakor Das Bhargava: No.
Mr, Speaker: He only says that here 

and there this is the position.
Pandit Thakor Das Bhargava: This 

is a rare thing.
Mr. Speaker: All that he meant was 

that there were cases within his 
knowledge of judgments having been 
changed; possibly, they have been 
changed on reconsideration, or, as the 
other clients would suspect, on account 
of various other considerations; it 
may be either the one or the 
other. But there are cases where 
judgments have been changed, 
according to the experience of the 
hon. Member. 1 do not think it need 
be understood that he has cast a 
general aspersion on the judiciary.

Pandit Thakor Das Bhargava: This 
is not general.

Mr. Speaker: Here and there, their 
may be a few cases.

That is what he is saying.
Shri Harish Chandra Mathur: He

paid the highest tribute to the judi-
ciary only yesterday. So, why should 
the Minister be worried about it?
14 hrs.
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50? JTW scrBr̂ TT SF5R rS'HTT t  I
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KWT f̂ > «T
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|  ̂ »•
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ftp h t » r^ fr  ^ P tu r  jtt

may make regulations specifying the 
matters in which either generally, or 
in any particular class of cu e  or in 
any particular eircumstancoa, It shall 
not be necessary for a Public Sw^to* 
Commission to be consulted.
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i
Shri Datar: I am accepting that

amendment.
Shri Braj Raj Singh: At least

wisdom has dawned on Government 
Is the lion Minister accepting all my 
amendments’

Shri Datar: I am accepting his 
amendment to the effect that the 
words “Exemption from Consultation” 
be put in brackets in ( 1 ).

Mr. Speaker: That is all I thought 
it was a substantive amendment that 
was being accepted. Anyway, the 
hon. Member seems to be more than 
satisfied with that.

Shri Braj Raj Singh: No, Sir I
am not at all satisfied. I will be satis-
fied if all my amendments are 
accepted.

iparw nftv t  h *rr*f c ;r«n: % 
Tt farcm fa  3ft *rr*z*r * *rt c 

jrt ifrfirr spr»f % faif «P̂ r | ^  t o t  |r 
«frr ^  Htpr 5  fa  ^  u w  
Pwt w rr  1
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“Any service or post or class at 
posts in respect of which the 
Commission has agreed that it 
shall not be necessary for it to be 
consulted”
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t o t  % r̂f̂ RT ifrfTO-T spr ftwrr
*=rr fen amr *ftr q fm
trwf̂ TT *Tf5RT vfftTR- % P=nr 5ft sft 3TPT
«ftr v*rfm[ 4 w  *t

fo»r *pit £ £<* ^  *nm<n 1

*rer 3 A itflr «rfa* *r jpf r̂c *n£t 
,«rT|£*n fa  w pt  t o t  ^ *rk  ^  ^  

wror gt Pm*r tfftw  1 a w  ^  
■srnprr j f t m r p r  t o t  t  «ftr ? t  
y  <n% *  $ fa  firry fir** ft sittrfr
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Mr. Speaker: I would like to know 
how the provision regarding exemp-
tion of all those posts in respect of
which the Public Service Commission 
says that it need not be consulted is 
within the scope of the proviso.

Shri Datar: You are referring to
Judicial Commissioners and Additional 
Judicial Commissioners?

Mr. Speaker: I am referring to the 
general provision in ( 12 ) of the 
Schedule.

"Any service or post or class of 
posts in respect of which the 
Commission has agreed that it shall 
not be necessary for it to be 
consulted"

I would like to know whether it 
comes under the proviso or whether 
it is beyond the scope of the proviso.

Shri Datar: It comes under the pro-
viso. I shall explain the whole matter.

Mr. Speaker: If someone is taken 
for the time being in a Ministry and 
then it is said, “No, no, we do noi 
want the Commission; let the Com-
mission be scrapped”, the object of 
the Constitution itself will be frus-
trated What is contemplated under 
the proviso relates to other exemp-
tions Wherever the Public Service 
Commission comes in, it is its duty 
to discharge its functions. I have my 
own doubts regarding the validity of 
this provision.

Shri Datar: In the course of the 
debate we had today, a number of 
points were raised based more or leas 
on a misapprehension of the correct 
position regarding consultation with 
the UPSC. May I point out that the 
suggestion of an hon. Member Hurt 
the rule* which we have made ara
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enlarged rules, especially when they 
ox« compared with the earlier rules 
that we had, is not correct at all We 
had already such non-consultation re-
gulations so far as the earlier position 
before the Constitution was concerned. 
We had the rules and in some respects, 
the rules were not as they ought to 
have been in the present conditions. 
Therefore, what was done was that 
after the inauguration of the Consti-
tution, the whole position was re-
considered.

Before I proceed further with my 
reply, may I point out that in respect 
of the Schedule or the Regulations we 
have the fullest support or the con-
sent of the U.P.S.C.? We had to take 
the matter to them; we consulted 
them, not only as regards the princi-
ple but also as regards the language. 
And, that was one of the reasons why 
there has been such delay. So, if we 
start with this position, if we accept 
this position that these Regulations 
have been made not by the Govern-
ment unilaterally but with the consent 
of the U.P.S.C., much of the criticism 
that has been levelled would have 
b*;en naturally removed or would be 
found to be not well founded. This 
is the first point.

Secondly, as has been laid down in 
article 320, the Commission have to 
be generally consulted except where 
such a consultation is either inappro- 
oiiate or impracticable. Let the 
House kindly understand that and I 
would explain how this particular 
principle has to be accepted.

Certain principles have been laid 
down in article 320. For example, if 
there is to be consultation in every 
case, it might become absolutely im-
practicable, in some cases, and in 
others it mjght be inappropriate. If 
tnis point is noted by the House, then, 
hon. Members would find that what I 
have stated is quite correct and the 
exemptions are only up to the mini-
mum. not more than what are neces-
sary.

for example, the Schedule. In 
the Schedule, we have mentioned

items 1, 2, 3 and 4. So far as these 
are concerned, it was suggested by 
one of the hon. Members that even 
there we might consult the U.P.S.C. 
It is tntirely a matter of a special 
nature. You will And that in item 1 
are posts in respect of which the 
authority to appoint is specially con-
ferred on the President by the Con-
stitution. If there is an authority, 
natural1 y, it is the President who 
has to cxercise his authority; and he 
cannot Lhare his obligation with any 
other body.

Similarly also you will find that 
under items 2, 3 and 4, whenever 
posts of Chairmen or Members of 
Boards etc. created under the provi-
sions of this Act are to be filled or 
whenever any investigation or enquiry 
has to t'e conducted and Government 
have to be advised on special matters, 
naturally, consultation with the 
U.P.S.C. would not be appropriate. 
That is the reason why in item 4 we 
have DUt the posts of Diplomatic, Con-
sular ai'd other similar Indian Mis-
sions in countries abroad.

Do the hon. Members believe that 
such appointments also should be 
made only after consultation with the 
U.PJS.C? That is why I pointed out 
that in respect of some posts it would 
be inappropriate to consult any other 
body. It must be the obligation as 
well as the responsibility of the Gov-
ernment to make such appointments.

With regard to item 5, considerable 
criticism was offered regarding the 
personal staff. One of the hon. Mem-
bers was candid enough to concede 
that so far as personal posts are con-
cerned — and as Pandit Thakur Das 
Bhargava rightly pointed out—there 
are certain posts which require the 
greatest confidence and not the ordi-
nary measure of confidence. Under 
these circumstances, certain officers 
have been allowed this concession.

Ordinarily, what is done is this. The 
Private Secretary is appointed at the 
discretion of the Minister. We have 
made it clear that so far as the Per-
sonal assistant or others are concern-
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x?d, geneiolly, they should be appoint-
ed from the services already under 
Government. Still, it might be open, 
in a proper case, to a Minister or a 
Deputy Minister or to any of these 
persons 10 make special appointments 
giving leasons why so far as these 
other posts are concerned they desire 
to have a man of their own confidence.

May I point out that even in respect 
of Private Secretaries—though it is 
open to the Ministers and Deputy 
Ministers—only a few Ministers and 
Deputy Ministers have appointed Pri-
vate Secretaries from outside the 
Government cadre. The number is 
less as we go down. But, in excep-
tional cases, it might be absolutely 
essential. But, only in a very small 
number of cases is such a discretion 
exercised.

There Is also another point that 
has to be noted. So far as such 
appointments outside the encadred 
po$ts arg concerned, they are coter-
minous with the Minister or the De-
puty Minister. So, they come with 
the Ministers and go with the Minis-
ters. Under these circumstances, all 
possible care has been taken to see 
that on'v in exceptional cases, only 
when it becomes absolutely essentia! 
are such persons outside the govern-
ment services appointed Therefore, 
it would not be proper to say that 
nepotism would be there, that persons 
would be brought m only for the pur-
pose ol helping them or obliging them 
That is not the position at all. Gene-
rally we have to depend and we do 
depend upon the encadred services 
and, only in exceptional cases, m a 
very small number of cases, is any 
resort had to the exercise of the 
discretionary power.

For example, there is an Amassador. 
The Amebassador’s post is a very 
difficult and a very delicate poet. It 
requires very tactful handling of the 
situation. Naturally, the Ambassador 
v»ng to depend upon his Private Secre-
taries, upon his Star. Would it or 
would it not be proper to give him the 
advatagf- of special discretion in this

matter? That is another reason why 
item No. S has been included with tbc 
consent of the U.P.S.C.

Item 7 deals with the Atomic En-
ergy Commission. When we ax* 
dealing with such an important body 
where the largest measure of privacy 
has to be maintained, would it or 
woulcf it not be proper to have per-
sons in the fullest confidence of the 
authorities? They have to carry on 
the work on behalf of such a C on- 
mission. We have to be extremely 
careful to see that so far as this work 
of the atomic Commission is concern-
ed. The House is aware of the kind 
of work that they have to carry om. 
Therefore, it was conceded advisable 
that not merely the technical staff but 
also the administrative staff ought to 
be fully in the complete confidence 
of the officers and the persons who a n  
responsible for carrying on the work 
of the Commission.

You wili see that some times the 
work is not necessarily confined to the 
technical side. It has to pass through 
the administrative side also. There-
fore, jou  cannot make a distinction 
between the administrative side as 
such and the technical side as such. 
Both comc into operation, perhaps, 
simultaneously on a number of oc-
casions; and, sometimes, they overlap. 
Under these circumstances, it would 
b._- advisable, in the interests of the 
great work that the Atomic Energy 
C o m m i s s 'o n  itself is doing—it is an 
extremely delicate and confidential 
work—and also essential that they 
have a staff of their own complete
confidence.........

Shri Nanahlr Bharacha: There is 
nothing secret or confidential.

Shri Wrnrkh Chandra Mathur: It
is an open book.

Shri Da tar: Let us not talk on this 
matter in the way in which my hon. 
friend Shri Mathur talked.

The.’ e are very important, and, as 
I have stated, very delicate matter*
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and one has to be extremely careful
_if necessary extra careful. That is
the reason why, in this case, We have 
exempted the administrative posts 
from the purview of the U.P.S.C. There 
was considerable misapprehension 
about the appointments referred to in 
items 8 and 9. They relate to judicial 
posts. With regard to them, let the 
hon. Member understand, we have 
article ?22 of the Constitution which 
deals with the appointment of district 
judge*.

“Appointments of persons to be, 
and the posting and promotion of, 
district judges in any State shall 
be made by the Governor of the 
State in consultation with the 
High C6urt exercising juridiction 
in relation to such State.”

So, appointment of district judges 
could not be made by the UPSC. So 
far as the Territories are concerned, 
may I point out the procedure that we 
follow—a procedure that has been laid 
down for the purpose of safeguarding 
the interests. In Delhi we have the 
Punjab High Court and so this ques-
tion does not arise. In the other Ter-
ritories we have judicial Commssion- 
ers. The judicial Commissioner is 
under the rules and also in practice 
the High Court for that territory. 
When such a judicial Commissioner is 
appointed, we consult the Chief justice 
of India; we do not make arbitrary 
appointments solely at our pleasure 
We adopt a similar procedure for the 
appointment of the additional judicial 
Commissioner. Whenever any ap-
pointment of a district judge is made, 
we consult the Judicial Commissioner 
who corresponds to a High Court on 
the other States. So, in the appoint-
ment of District judges and other sub-
ordinate judges, district munsifs and 
others—whatever they may be called 
—we always consult the Judicial Com-
missioner.

I am confident that when this is 
pointed out much of the sharp criti-
cism that was addressed to us will 
have disappeared.

Now, let us see the class 3 and 4 ser-
vices and posts. The rule says: 
“Save as otherwise expressly provided
in the relevant rules................... "You
will agree that the number of classes 8 
and class 4 posts is extremely large; 
it runs into thousands and sometimes 
into lakhs also. Under these circum-
stances, consultation becomes imprac-
ticable. The House will remember 
that I pointed out two criteria: that 
it is inappropriate and the other, that 
it is impracticable. We have done this 
with the consent of the UPSC.

The House knows how the admi-
nistration in the North-East Frontier 
Agency area is being carried on and 
it is considered essential that the ap-
pointments there should be made by 
the Government. There a number 
of considerations have to be taken into 
account and so the UPSC agreed that 
there need be no consultation ao far 
as this is concerned.

Now, I shall deal with item No. 12. 
You also, Sir, have suggested that some 
light should be thrown in this connec-
tion. Often times it becomes difficult 
for the UPSC to give advice imme-
diately, when an appointment has to 
be made forthwith Therefore, in all 
such cases, with' the consent of the 
UPSC, the particular consultation will 
be dispensed with. A misapprehension 
was given expression to by some hon. 
Members that the UPSC and the Gov-
ernment might agree together and 
thereby the scope of the UPSC might 
be brought down In this connection, 
I may say that the UPSC is an impor-
tant authority That authority has 
been brought into existence by the 
Constitution for the purpose of seeing 
that there is proper recruitment and 
that the conditions of service etc. are 
properly made. Under these circum-
stances, I can understand the hon. 
Member making a criticism of Gov-
ernment's actions or omissions. But 
the UPSC is an independent body that 
is entitled to advise us and we have 
accepted the advice in a large number 
of cases. The reports of the UPSC 
during the last five or six years have 
also been debated on the floor of this
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House and we shall be placing their 
recent reports on the Table of the 
House as early as possible Generally 
our attitude has been to accept the 
advice of the UPSC and there are 
hardly five or six cases where we 
acted otherwise The number is 
brought down There are 10,000 or 
more cases in which reference had 
to be made to the UPSC In some 
years we have not at all departed 
from their advice and in some others, 
there are hardly one or two cases 
Wherever we have departed from 
their advice—the number is extremely 
small—we have done so on certain 
grounds which have to be explained 
to the House by a separate memoran-
dum, which has to be submitted to the 
House along with a copy of the re-
port. In these circumstances, the 
UPSC need not be considered a body 
regarding which criticism can be 
offered.

It is not possible to mention all the 
grounds. Sometimes a new depart-
ment has to be opened, a new appoin- 
ment has to be made Then, we con-
sult the UPSC Often times it be-
comes difficult for the UPSC also 
There are cases where the UPSC asks 
us to make an appointment because of 
certain difficulties in finding out suit-
able people They follow a particular 
procedure but they could not come 
to any conclusion about the suitability 
of a candidate, in some cases there 
are no suitable candidates at all, when 
new departments are opened and 
when a reference is made to the 
UPSC, in some cases, they ask us to 
make our own appointments because 
they are not in a position to advise 
us for a variety of reasons including 
the non-availability of suitable can-
didates It is only under such ex-
ceptional circumstances that this re-
siduary rule has been used It does 
not depend upon the pleasure of the 
Government because consultation is 
made and if the UPSC also agreed 
that in the particular case there need 
be no consultation, then naturally we 
make the appointment Therefore, I

would ask the hon Members not to 
see anything of a suspicious nature in 
rule No, 12 I point this out against 
the background of our conduct We 
accept the advice of the UPSC what-
ever that might be Only in excep-
tional cases—in five or six cases, 
during the last five or six years—have 
we' departed from the advice but we 
have also placed very strong and un-
answerable reasons for this. Both 
the Houses have agreed that there 
were exceptional cases Therefore, 
you will find that what we have stated 
as a residuary rule depends upon the 
agreement of the UPSC and that 
agreement is in these terms that to 
far as certain service or class of post* 
is concerned, there need be no con-
sultation at all So, Parliament is not 
m any way surrendering its right nor 
does the UPSC do so There should 
be no question of any agreement 
other than legitimate, between the 
UPSC and the Government

I would make a reference to the 
schedule itself

Shri Braj Raj Singh: What about
the constitutionality of item No 12r

Shri Datar: Even now it is there.
I think there is no difficulty Take 
for instance this point All class S 
and class 4 service posts have been 
exempted Why should they be ex-
empted at all7 Under the Constitu-
tion as it is, we shall have to consult 
the UPSC but as I have said it be-
comes impracticable to consult them 
and it becomes difficult for them to go 
on answering all these references

Therefore, I may point out that the 
proviso to article 320(3) is very clear 
It says

"Provided that the President as 
respects the all-India services 
and also as respects other services 
and posts in connection with the 
affairs of the Union, and the Gov-
ernor, as respects other service* 
and posts in connection with the 
affairs of a State, may mike re*
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which......... ”
air. Speaker: My difficulty Is this.

There are two things here. It is not 
that anybody doubts the integrity of 

Public Service Commission. But 
when they say that it is not possible 
for them to get through and that 
the Government itself may do so— 
that may be from the practical point 
of view—if it is opposed to the Con-
stitution I am sure the hon. Minister 
will agree that the Public Service 
Commission, even if it should be wil-
ling in particular matters, ought not 
ta act against the Constitution. When 
the Public Service Commission can 
absolve itself trym this, what are the 
things which can be exempted. There 
It is said: “and poets in connection 
with the affairs of a State may make 
regulations specifying the matters in
which___” It is not the poets, it is
•matters’ with respect to which the 
posts arise. We can specify the mat-
ters. We can say matters relating to 
atomic energy where secrecy is re-
quired. Let us see further. It is further 
said: “maters in which either general-
ly, or in any particular class of case 
or in any particular circumstances. ” 
After the word “matters” you can 
have a bracket “ (in which either 
generally, or in any particular class 
of cases)” What I mean to say is, 
that particular class of cases must 
relate to a matter, and any particu-
lar circumstance also must relate to 
a matter. Therefore, what can be 
exempted is only particular matters 
and in relation to a particular matter 
any particular class of cases. You can-
not exempt a particular class of cases 
first. You can exempt a particular 
matter like atomic energy and then 
a particular class of cases relating to 
that Even in the case of atomic 
energy, it is all right if it is useful 
for defence purposes. If it is not 
useful for defence purposes and it is 
only useful for legitimate commer-
cial purposes, that need not be ex-
empted. Therefore, to me it does not 
Appear that posts can be exempted. 
Matters can be exempted and then 
ports in relation to those matters.

mission (Contutta- 
tion) Regulations

If that is not the case, what will 
happen is that it may not be possi-
ble for this House to express its opi-
nion at all in respect of these rules 
and regulations. There will be a sort 
of a blank agreement between the 
Government on the one side and the 
Public Service Commission on the 
other. I am sure hon. Members are 
not making any accusations against 
Government or the Public Service 
Commission. But it would appear 
that the power of the House' to find 
out whether a thing is right or wrong 
is taken away once for all, and there-
after it becomes a business practi-
cally between the Government on the 
one side and the Public Service 
Commission on the other. I think to 
that way Parliament goas out o f 
the picture. Today we might exempt 
atomic energy, but tomorrow we may 
find that atomic energy is only used1 
for civil purposes and therefore no- 
secrecy is required. We may then- 
like to bring it under the jurisdic-
tion of the Public Service Com-
mission.

My difficulty is, firstly, from the 
constitutional point of view and, 
secondly, I feel that it will be a earte- 
blanche and the power of Parliament 
will be taken away.

Shri Datar: Surely, Sir, I shall
examine the constitutional aspect of 
this case. But I may add for your 
information that it is very difficult 
to make a distinction between matters 
and the actual cases. The words 
here are very clear: “m which either 
generally, or m any particular class 
of cases” . I would like to deal with 
the earlier expression "generally” . 
Is it not open to make a general 
exception or exemption?

Mr. Speaker: There must be a
matter flitst There is the Sputnik 
or some such other thing with respect 
to which knowledge has to be with* 
held.

Shri Datar: About the other point. 
Sir, you were very kind to state ■teat
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•Government motives are not suspect u  P s c  agrees that we need not go
ed nor was anything sai ag ^  ^  we immediately start the
V.P.S.C. work.

Mr. Speaker: I am sure no hon.
Member who took part in the debate 
or has tabled a resolution ever wants 
to cast any aspersion by saying that 
there has been any conspiracy.

Shri Datar: But arguments were
used by some hon. Members which 
lend weight to a supposition that 
possibly they fear.. . .  (Interruption.)

Mr. Speaker: Let us assume that in 
their anxiety they quoted some cases 
where there was some abuse.

Shri Datar: To use an uncharitable 
expression, I would say, they wanted 
to see that there is no collusion be-
tween the Government and the 
U.P.S.C.

Mr. Speaker: As I said, they are 
actually anxious to maintain the power 
of the House. From what they said 
I could gather two things. Let us 
not give power of exemption. U.P.S.C. 
shall be consulted in exceptional mat-
ters. But exception ought not to be 
the rule. They are very anxious to 
see that this House does not lose its 
hold upon any matter of exemption 
that may be coming up from time to 
time. If an arrangement is made, 
however good the arrangement may 
be, when it comes before the House 
the House may or may not agree.

Shri Datar: I shall have the matter 
fully examined from the constitutional 
point of view.

Shri Harish Chandra Mathur: Sir,
the provision is already there in the 
Constitution. You can do so in con-
sultation with the U.P.S.C. That 
power is already there in the Consti-
tution. Why do you want it here?

Mr. Speaker: He says that he will 
get the matter examined.

Shri Datar: We want these powers 
^because it is not necessary in every

Mr. Speaker: As it stands even Class 
III and Class IV cannot be exempted. 
It does not appear under any pro vi-
sion that Class III and Class IV as a 
whole can be exempted. They also 
come under the U.P.S.C. That is ra-
ther a practical difficulty.

Shri Datar: Coining back to -the
Notification, my hon. friend, Shri 
Mathur made a reference to sub-
clause (c) of clause 3. He said that 
it should not apply to Central Service 
Class II. So far as this is concerned, 
it is a question of selection from <tae 
class to the other class or promotion. 
Let it be understood very clearly that 
so far as the functions tit the U.P.S.C. 
are concerned they have made it very 
clear in article 320. In article 920 it 
is Baid:

•‘(a) on all matters relating to 
methods of recruitment to civil 
services and for civil posts.

(b) on the principles to be fol-
lowed in making appointments to 
civil services and posts and in 
making promotions and trans-
fers . . . .  ”

So far as recruitment is concerned, it 
is always the duty of Government to 
seek the advice of the U.P.S.C. With 
regard to transfers or promotions, it is 
a matter within the jurisdiction of 
Government itself. It is open to Gov-
ernment to make proper transfers. 
The U.P.S.C. need not be consulted in 
that respect. Even their transfers are 
not subject to any revision. But the 
principles that have to be followed are 
to be taken into account. That is why 
the phraseology used in article 320 is 
different so far as recruitment is con-
cerned. "Even in respect of promotions 
we follow the policy of making them 
on the suggestion of what are 
known as “Departmental Promotion 
Committees”. There, generally, as you 
are aware, a member of the Union Pub-
lic Service Commission is invited and 
he presides over them and then we
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■have their advice and generally we 
follow their advice. So far as trans-
fers and promotions are concerned, it 
is not a matter which is directly gov-
erned by the Constitution, but recruit-
ment is directly governed and when 
once a recruitment has been made, 
say, in the case of Class II officers, you 
will find that there cannot be an ap-
pointment in that class except with 
the consent of the Union Public Ser-
vice Commission or according to the 
methods laid down by them. Then, 
if we have once the consultation of 
the U.P.S.C. and an appointment based 
thereon, then, it would not be practi-
cable to expect the Government to go 
to the U.P.S.C. even for selection. The 
selection is entirely an independent 
■matter in which the Government ought 
to have the largest measure of discre-
tion because they know a number of 
matters. Therefore, there can be no 
doubt that all appointments or trans-
fers would be made only if the per-
son is suitable to the post. For ex-
ample, an engineer will not be appoint- 
«d to a post which is more administra-
tive than technical. So, to that ex-
tent, I would request the hon. Mem-
bers to trust the Government, because, 
the Government must have powers to 
make proper transfers in proper cases, 
and that is a matter which is not with-
in the jurisdiction of the U.P S C., 
though we follow the general princi-
ple laid down by them so far as such 
transfers are concerned.

In respect of sub-clause (c), may I 
point out what is stated there? It i* 
stated:

“who is already a member of the
Central Service Class II”.

So, when he is already a member of 
the Central Service Class II, after the 
consultation of the U.P.S.C., and when 
a further procedure has to be follow-
ed for selecting him, then, it is not 
necessary at all. It would' not be pro-
per, when once we have a consulta-
tion with the U.PJS.C., to consult them 
further; it would be impracticable; it 
would be inconvenient; it would be

harassing to the U.P.S.C. to flood them 
with numerous cases of transfer or of 
selection.

I believe I have replied to all the 
points and I have nothing more to 
add.

Shri Harish Chandra Mathur: Now
that it has been drafted as a resolu-
tion, I think I have a right and the 
opportunity to reply. I think when a 
Member opened the speech on the 
resolution, he has the right tp reply.

Pandit Thakor Das Bhargava: May
I put one or two questions?

Mr. Speaker: So tar as the resolu-
tions are concerned, there are three 
resolutions. Am 1 to allow every hon. 
Member who has tabled an amend-
ment, to speak now? I have read the 
amendments and there is no meaning 
in again replying. But if one or two 
questions to clear a doubt are to be 
put, I will allow one or two questions.

Pandit Thakur Das Bhargava: 1
would respectfully refer the hon. 
Minister to article 234. There, there 
is the question of appointment of 
judicial officers other than district 
judges, etc., and as far as that is con- 
cerned, there is the provision that the 
Governor shall appoint them in con-
sultation with the State Public Ser-
vice Commission and the High Court. 
In regard to clause 9 of the Schedule, 
the hon. Minister will be pleased to 
see that he has referred to subordi-
nate judges, munsiffs, etc. Now, in 
the Union territories such as Manipur, 
Tripura and Himachal Pradesh, there 
is no State Public Service Commission. 
Also, there is no Governor as such. 
In that case, where is the question 
of a district judge coming in? Only 
there is the question of subordinate 
judges and munsiffs etc., though in 
regard to district judges, he has been 
pleased to point out the provisions in 
article 233, which stands by itself. I 
should think that when there is no 
State Public Service Commission and 
no Governor in regard to these three 
Union territories, it is desirable that
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all the appointments are made in con-
sultation with the Union Public Ser-
vice Commission. This is one point to 
which I respectfully invite the atten-
tion of the hon. Minister.

Mr. Speaker: Does not the Union 
Public Service Commission have Juris-
diction over those States?

Pandit Thakar Das Bharrara: it is
stated “no State Public Service Com-
mission’'..

Mr. Speaker: There are territories
under the Union.

Pandit Thakur Das Bhargava: There-
fore, who will be consulted. Will the 
Government themselves directly ap-
point?

Mr. Speaker: As Parliament has got 
jurisdiction over certain subjects in all 
States, likewise, in respect of the 
States—there are fourteen States—the 
jurisdiction of the U.P.S.C. is there in 
relation to certain things. So far as 
the States mentioned by the hon. Mem-
ber are concerned, they are Union 
territories, and therefore, he enquires 
whether the Union Public Service 
Commission should not have jurisdic-
tion over them.

Pandit Thakur Das Bhargava: In ac-
cordance with the principle given in 
article 234, it is very desirable that 
the Union Public Service Commis-
sion

Mr. Speaker: They are not States;
they are only territories belonging to 
the Union; territories of the Union

Pandit Thakur Das Bhargava: So, it
is all the more desirable.

Shri Datar: It was stated that the 
district judges’ appointments were 
made directly and exempted from the 
U.P.S.C. I pointed out that analogy in 
relation to article 233 which deals 
with the States and with the appoint-
ment of district judges is made by the

mission (Consulta-
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Governor in consultation with the 
High Court. I have pointed out only 
that analogy. It does not apply to the 
Union territories at all.

Pandit Thakur Das Bhargava: I am
only submitting that, because there is 
a provision here in regard to subordi-
nate posts in the States which do not 
have a body which can be consulted. 
In that case, it is only the Union Pub-
lic Service Commission which can be 
consulted. There ig no corresponding 
body in those territories. Therefore, 
it is desirable that you consult the 
Union Public Service Commission in 
regard to such appointments.

My second point to which I would 
respectfully call the attention of the 
hon. Minister is this. In article 320 
(3) (b), the words are:

*‘On the principles to be follow-
ed in making appointments to 
civil services and posts and in 
making promotions and transfers 
from one service to another and on 
the suitability . . . . ’* etc.

Now, I may submit that, for instance, 
you cannot appoint an engineer as a 
civil surgeon, when you make a trans-
fer from one service to another. In 
these Regulations, you say that the 
Public Service Commission need not 
be consulted if you make a transfer 
from one place to another of the same 
man, we do not say that you should 
ask for the opinion of the Union Pub-
lic Service Commission, but in regard 
to appointments in which a person is 
already in service, as in clause (i), if 
the person has to be transferred from 
one department to another, then the 
opinion of the Union Public Service 
Commission has to be sought: the
Commission has to be consulted.

Shri Datar: Only the principles have 
to be settled; not that the Commission 
has to be consulted. That is why I 
drew a distinction and a difference 
between the phraseology in article 3S0 
(3) (a) and (b) on all matters relating 
to methods of recruitment.
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Mr. Speaker: I did not want to take 
part in this, but the hon. Minister will 
K in d ly  read the last two lines. It is 
not only the principles; the principles 
are set out in the earlier portion and 
“on the suitability of candidates for 
such appointments,” etc. come later.

Shri Datar: The word “principles” 
applies to “suitability” ; not the “suit-
ability of candidates”.

Mr. Speaker: Otherwise, the Pub-
lic Service Commission has no right 
to appoint except under this.

Shri Datar: With due apology -----

Mr. Speaker: Under what article or 
right does the Public Service Com-
mission make the appointment?

Shri Datar: Let us read the sent-
ence:

“On the principles to be fol-
lowed” . . . .  firstly, in making ap-
pointments, etc., and secorfSly, on 
the desirability or suitablity of 
candidates for such appointments, 
promotions or transfers.
Mr. Speaker: The one relates to the 

principles and the other to individual 
appointments.

Shri Datar: No, Sir.

Mr. Speaker: “On the principles to 
be followed in making appointments 
to civil services and posts and in 
making promotions and transfers 
from one service to another” . Thtt 
is one thing. And then, “on the 
suitability of candidates for such ap-
pointments, promotions or transfers”.

Shri Datar: This clause deals only 
with the question of principle: “on 
the principles to be followed” , and “on 
the suitability of candidates for such 
appointments,” etc.

Mr. Speaker: Yes, “to be followed 
in making appointments" etc. The 
word “principles’* occurs in the earlier 
portion and the actual “appointment"

mission (Consulta-
tion) Regulations 

occurs in the latter portion. That is 
my reading.

Shri Datar: May I point out the
practice? All along we did not con-
sult them, as far as the actual trans-
fers are concerned.

Mr. Speaker: The interpretation of 
Pandit Thakur Oas Bhargava seems to 
be quite right for this reason that 
“suitability of candidates for such ap-
pointments, promotions or transfers” 
is one thing, and making promotions 
in the same service and “transfers 
from one service to another” is an-
other thing. Therefore, so far as the 
promotion in the same service is 
concerned, the Public Service Com-
mission has to be consulted. So far 
as the transfer from one service to 
the other is concerned, it has to be 
consulted; it might be that it has not 
been done, but strictly, looking at this, 
I think it has to be done.

Shri Datar: It might be difficult and
impracticable. Suppose we have to 
transfer a man. . . .

Pandit Thakur Das Bhargava: Only 
impracticable for you.

Shri Datar: What is impracticable 
cannot be brought into question.

Mr. Speaker: Normally, we have
also seen that a Defence Secretary, 
who was appointed as Defence Sec-
retary, suddenly becomes Secretary of 
the Agriculture Ministry, and later on 
he is posted to the Finance Ministry 
and is also posted to some other Cor 
poration. Now, that seems to on 
against the spirit o f the Constitution. 
That is what Pandit Thakur Das 
Bhargava says. All right. If the hon- 
Minister does not agree, he will con-
sult. I will now put the amendments to 
the vote.

Shri Braj Raj Singh: Article 234 
says:

“Appointments of person* other
than district judges to the judicial
service of a State shall be made
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mission (Consulta-
tion) Regulation*

| it  Jladfli re:

[Shri Braj Raj Singh] 
by the Governor of the State in 
accordance with reference made by 
hirp in that behalf after consulta-
tion with State Public Service 
Commission and with the High 
Court exercising jurisdiction in 
relation to such State."

There is no State Public Service 
Commission in the Union territories. 
So, the Union Public Service 
Commission must be consulted. This 
is a mandatory provision. The hon. 
Minister has said that it is not 
necessary to consult the UPSC in this 
respect My point is that since the 
State Public Service Commission is 
not there in the Union territories, so 
the UPSC shall come into operation 
in the Union territories So, in regard 
to the recruitment of munsiffs and 
other posts, article 234 shall be 
imperative.

Mr. Speaker: That is why he wants 
exemption and has included it in the 
schedule. Knowing full well that 
article 234 does not apply and that the 
UPSC has jurisdiction, he has come 
here invoking the aid of the proviso 
to have this portion exempted.

Shri Braj Raj Singh: That means
amendment of the Constitution.

Mr. Speaker: It does not come under 
the proviso and he wants an exemp-
tion. Hon. Members might or might 
not accept it. Which of these motions 
shall I put to the vote of the House.

Shri Braj Raj Singh: Motion No. 6.
Mr. 8peaker: I shall put motion

No. 5 standing in the name of Shri 
Braj Raj Singh, omitting the second 
paragraph of the motion saying, “This 
House recommends to Rajya Sabha 
that Rajya Sabha do concur in the 
said resolution."

The question is:

"ttik  House resolves that in 
fM M uwe 'of clause (5) 'of article

S20 of the Constitution the follow-
ing amendment be made in Regu-
lation No. 1 of the Union Public 
Service Commission (Consultation)- 
Regulations, 1998, laid on the 
Table on the 11th September, 1MB 
namely: —
before “Consultation" insert 

"Exemption from"
The motion was adopted.

Shri Harlsh Chandra Mathar: Ex-
cept motion No. 1, 1 press the other 
motions.

Pandit Thakor Das Bhargava: They 
are treated as resolutions, but there 
was no occasion for us to table am-
endments to these resolutions. If you 
do not mind, I would like to suggest 
that, ‘except the Personal Secretary, 
other members of the staff should not 
be so exempted,’ may be put to the 
House by way of amendment.

Wr. Speaker: He could have tabled 
it earlier. I will put motion No. 2 
without the second part:

The question is:
“This House resolves that in pur-

suance of clause (5) of article 
320 of the Constitution, the 
following amendment be made 
in the Schedule to the Union 
Public Service Commission 
(Consultation) Regulations, 
1958, laid on the Table on the 
11th September, 1058, name-
ir ;—

omit item No. (5)."

The motion was negatived.

Shri Braj Raj Singh: My motion
No. 8 may be put

Mr. Speaker: The question is:

"This House resolves that in 
pursuance of clause (S) of article 
MO of the Constitution, the follow* 
Mg amendment be made id the- 
Schedule to the Union Publio Sfctv. 
▼ice Commission (Consultatiatt>



nam«]y:—

-omit item No. (8).”

The motion was negatived.
Shri Harfab Chandra Mathar: Motion 

No. 4 regarding item No. (12) may be 
put.

Mr. Speaker: It is a general one re-
lating to the agreement between Gov-
ernment and the Public Service Com-
mission. The hon. Minister has said 
ha will examine and if it is constitu-
tional, he would have it; otherwise he 
would not In view of this, I do not 
think the hon. Member will press it.

Shri Harish Chandra Mathar: My
mind is quite clear about it

Mr. 8peaker: I take it that the other 
notions are not being pressed.

The motions were, by leave, 
withdravm

Mr. Speaker: One motion has been 
carried. I need not put the original 
rules, because these are not amend-
ments. but they are treated as reso-
lutions.

The House will now proceed with 
the next item on the agenda.

DUctution re; Inge- 3$4-. 
eurtty of life tn 
Railway* Travel 

135(ill) and 1 «  of the Bombay 
Police Act, 1991, for contravention 
of the orders issued by the Dist-
rict Magistrate, Belgaum, under 
section 37(3) of the said Act and 
was convicted by me for the said 
charge and sentenced to undergo 
one month’s rigorous imprisonment 
and to pay a fine of Rs. 100, in 
default to suffer rigorous impri-
sonment for 15 days under sec-
tion 149 of the Bombay Police 
Act. He was also held guilty under 
section 135(iii) of the Bombay 
Police Act and was sentenced 
to pay a fine of Rs. 50/-, in default 
to suffer simple imprisonment for
15 days. The conviction was 
accorded on the 8th November, 
1958 and the prisoner was 
forwarded in custody to the 
Central Prison, Belgaum for 
undergoing his sentence He was 
given Class I."

Shri BraJ Raj Singh (Firozabad)r 
When was the conviction made?

Mr. Speaker: Conviction was made 
on the 8th November. Parliament 
was not in session then. The House 
met only yesterday and today it has- 
been brought up.

14.58 hrs.

3%  Conviction of a, 18 NOVEMBS& 1956 
Member

Regulations, 1958, laid 00 the 
table on the 11th September, 1958,

14.58 hrs.

CONVICTION OF A MEMBER

Mr. Speaker: I have to inform the 
House that I have received the fol-
lowing communication dated the 15th 
November, 1958, from the Judicial 
Magistrate, First Class, Belgaum 
City:—

“I have the honour to inform 
you that Shri Balasaheb Pstil, 
Member, Lok Sabha, was arrested 
by the Police Sub-Inspector, Bel* 
gaum eity, an the 3rd November. 
1968, at 17.00 hrs. at Belgaum 
for offences under sections

DISCUSSION RE: INSECURITY OF 
LIFE IN RAILWAY TRAVEL—contd.

Mr. Speaker: The House will now
resume further discussion on the 
insecurity of and danger to life and 
property in Railway travel and pro-
tection of Railway staff against Police 
and other officials who
violate Railway rules raised by 
Pandit Dwarka Nath Tiwari on the 
27th September, 1958. Pandit D. N. 
Tiwari may continue his speech.

Shri BraJ Raj Singh What is the 
time allotted?

Mr. Speaker: Two hours.
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sfinr (^n ftsr) :
«r® w  *n£fa*r, y ^  ft»rt % if  'rtfxvt, 
r^ fa v f  *frc *r*<f 'ft tfw r  ^it 
$  «ftr *sr f W  Ssr #  *r»r «rr ^r«ro 

jrirr $  i sfrrt % f a f f  *  tr$ ? r ^  $r 
»ptt | ft? *?ff 5  Jmrr w i t  *«rr*? fc 
«ftr %tk % i w  hwp*t h  frrê r art
*Tfhff $> TPPiTTcT *TT T̂T̂ r̂ cJT f  I
W  t o t  srarw  tft *fr,
$rPK?r r r c  ?t v  wr # r r  *$?r 
«f%rar w  n f £ i

14 £9 la*.

[Mr. Deputy-Sph^akkr in the Chair}

Sft trsp 5pR v  t t t t  #  »jst iT5 g ^ rr  
»if fa  xrWhr, h

tftxwtn  t t  ?rr«i h  irsrT 
»nrr i anr ^ sft*r m i  Sr on r|  3 , 
•flft ^  *rr fe r r  »mr w k  t t  
%sr ^=rr i

$?TTT ifcT OT $,
f̂r ?«t **r? £—

“A sensational dacoity in the 
running Oudh-Tirhut Mail was 
committed on Friday last in the 
night between Katihar Rly. 
Station and Thana Bihpur when 
dacoits armed with daggers forced 
a passenger to surrender all his 
belongings including cash and 
later walked out of the train when 
it steamed in Thana Bihpur."

TrFTT $  jftn  T ^ ft  «PT "P HTHR
% *ra «frt f a r  ^ R 1 «THT 
«K  ’ CPI *fr I P̂T 3ftO VTTo f r o  v t  

n "> *rf, cfr
«wr*r fw r  f v  * -fto %n*o <fto

« r c t  act» «nr v t  « v c  
w a v ' *  « * r v m f t  v  i «m m n: 
1% i

IS hr#.

5?  «rw v  ? m  * *  w t t

“Track Tampered for looting 
Samastipur, September 10.

The Government railway police, 
who conducted investigation into 
the cause of the accident of the 
ill-fated 2 Down Mail train, has 
come to the conclusion, it is 
reliably understood, that the track 
was tampered with for derailing 
and looting the properties.”

STT5 Ssfcft IT* eft* *£B|T
5t%2T :

“Armed men enter tram 
Passengers robed

Katihar, September 16.

Armed men entered a compart-
ment of a running mail train 
between Katihar and Bihpur 
stations on the Katihar-Barauni 
section of the North Eastern Rail-
way on Friday night and forced 
passengers to surrender whatever 
cash or valuables they were 
carrying on the point of dagger."

h  x h  qw re 3  ffrJH #*pt *mr 
<r*r frr ŜTPTT ^ T T  g :

"Odds St Ends

Train robberies in North Bihar 
are on the increase. They are 
inconveniencing the public great-
ly. There are reports that 
robberies are committed with 
impunity. But we note that 
robbers have a sense of humour. 
The PTI reports that train robbers 
recently relieved the ofBcer-in- 
charge of the Katihar police 
station of his suit-case, containing 
about one thousand rupees. The 
public are not dixpoMd to shad 
tears for the loss of the polk* 
officer



3*7 O b t M in im  liSOWBKBPR lMe Inrntcvfitv vf Uft In
Railway Travel

WMT JWTT $—

“Student* attack train:
Two railway employees hurt.

Gorakhpur, October 10.

A, railway officer and a dinning 
car bearer were injured when a 
■crowd of nearly one thousand
students attacked the One Up 
Lucknow-bound train this 
morning and pelted stones and 
brickbats at Bhantapar Rani
station on the Sawan-Gorakhpur 
section of the N. E. Railway, 
according to a message received at 
the headquarters of the N. 2. 
Railway here."

fo  1 v m

^  v t  wh i^k  —
'‘Train accident at Bihpur

Katihar, Oct. 3*.

The brake van of a Katihar- 
boun goods train on Katihar 
Bara uni section of the North 
Xastern Railway capsized and two 
other wagons derailed in the
small hours of Wednesday night 
at Thana Bihpur railway station, 
•40 miles from here, when an 
engine engaged in marshalling 
-operations knocked the rear of the 
brake van by accident, accor-
ding to a report received here."

‘Thefts from N.E.R. on 
increase.

Samastipur, November 2.

Thefts and pilferage of goods in 
transit in the N. E. Railway seem 
1q have greatly increased and the 
R, P. F, appears to be of no 
utility in checking or detecting 
the fast increasing menace. In 
Samastipur Sub-division alone 
claims tor damages to the tune of 
mor* than Rs. 2 lakhs have been

filed against the railways during 
the last 6 months of which a claim 
of about R*- 80,000 has been made 
by one company alone.”

^  *r«TTOT #  JRTTOT »T*rr I  ft?

“Four railway policemen held: 
Theft charge

The railway police has arrested 
four members of the Railway 
Protection Force, including one 
Sub-Inspector, Ajit Kumar, on a 
charge of stealing goods from 
running trains.”

This is on the North Eastern Railway.

qv «frr wzvtt vr frnnrrr rv avrr
*—

■“Passengers Stone train—75 hurt 
Fabeabad, September 22.

Seventyflve persons were 
injured, six of them seriously, 
when the Mughalsarai Lucknow 
passenger train yesterday was 
stopped by some passengers a few 
miles ahead of Bilharghat station 
and stones were thrown at squads 
at special ticket-checking staff and 
the train. Five ticket collectors 
and one policeman, who received 
severe injuries, were admitted to 
the district hospital at Faizabad."
Mr. Deputy Speaker: Does he

propose to read all the cases?

Pandit D. N. Tiwary: Only a few
cases.

The Minister of Railways (Shri 
JTagjivan Ram): Are all these cases
covered by the motion?

Pandit D. N. Tiwary: These are
some of the cases. What I wanted to 
show is that the incidents like thefts, 
robberies and insecurity to safe travel 
by passengers are increasing. That 
I wanted to impress upon the House 
and the railway authorites.

3ttl(Ai) LSD—e.
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«TTo ftwrrtt]
f w w  ^  < fa  W  VS ***** *f

fnwr 3 sr*T*r '(H r̂mr f , *ft irt w
*  i»fr arrar | ft> ir? VHRTT HT 
wrir vr |, tfk  $  firq; terrcft- 
«H I  I ^  $ fa  Pro *£? %
strcft $, *t ^ j r t  5t*rr
f* TT f^€r <T7̂  VKVPT H I
«H**t ftr m  #  m*r *  *»$ *ft 
HTfitt f  ftr tfTT >P5Ffr4 <r* « »WTfTT 
<tom & smtfcr grf «nm ? ^ *  f
iftr ̂  irs»r JTrftasfr t, ifpfi %
«WW 5(K <T *TT *P*>T 
VT $HTT TWIT îff $ I =̂T# tr<r- 
W^Rf?PT *t it?  Hhpn P̂TT ftr W1 

ARTRff STTt <TT
*ro «*ra/>t $ <ftr ^  irt
<l?tf T O  m  ^ Hfflf 5TRT T̂f̂ rr | 
«me %*r*r *? w h ^ w  faf^Fsr, 

=t ^  T̂cff vt *ptt % 
«f * *  »HT t?* flflpTT % favr H 

mpr vr 3ttt pr *rr ft?—

"So far as I am aware, no such 
circular has been sent, but all 
steps are being taken to see that 
Offenders are brought to book as 
early as possible. This is largely 
a question at law and order, 
which belongs to the States.”

Stata. Our limitations are there. 
Ttois line posse* through forest*.*

*J w f  ^«i*n*W^R vt PSTwW 
*5T»rr ̂ ti^tt jj i A 

I  ftr vt
fcnr f m r ? ? f l w  wrl^f Pp ftar it if  
% w  T fir  ^  yrmrm vt Tfar wnc t 
ŵr v t f  jv m r r  *Vf wrmft wrmr 

?rt t o  vr % q^rr vui 
?tm | fan ^fr %r «f!TT«r % n W *
% % ft vt ’pra-pr ’T ^ * r r » ^ -  
vf vnw m m * *  *ttx w -  
mvfhe f  i ffr %w*r

%  ^ 5 T t c  w r t  n  « T T ^  I 3 W  

«r m fw  m m  % «Ft ^  *jT5pr
f %  srcr %  m v  « r t ? i t  < r t #  %  #  ^ r  

ftrtc arm , vt fircfr sr̂ rrr Ŝt 
5jWY»n t  xrix v r  fer » m  ?f> anr ?rv
# ■rpsEf ’nflr *n#n i

% sRTarr ^rf t t pt t  <m%
<KT ^  I  # wvnx ^

=fl̂  5jr^»r i w*rt y fi^ fe rz î f lrfa fra  

tfVr irr-f^r % 4#srife #  
ffr̂ ft ?ft Ht»r ffrtt ani? m  »w# 

>? JTT H f W  %  ' R R K T  ^ 5 T  *T » F #

i $f%*r*nr?ft <rtr ^ t t t  £
=r?f ^ • f ’ft t o *  % ^r^?r ^ r t  «rm 
e m it  i

W  <rr ?*fNrr jrt j t
«r?[T ^ —

"How is it a question of law and 
order in a running train?”

<tt fafofcr n anrrw %% 
fq  f%—

“Because these dacoits pall the 
duin and run into the forest 
which is in fee territory at the

A * irfr q ra ftft?  fZ Z $ Z  m»IT Tr 

u>5c ^Bp <rr fv  Pro m  ^ fVnsft 
*TTO f? , fv?T?ft Y * fw  f f ,  fTRTfr 
ftv fm  ?wpfriTT 5^ «rrer
w m  5  i ^  brt ^ ^ fr

vrmW f<  f ,  ^  «rw# ^  ^  
t w  ?!fr % tffw  v i i t  ?r^ it apt 
^  f  ^rwt % qm w r  | ftr 
Tfanf?r#
W*<fm  % u  *pW |C i ttxY  t  
f t  f  * «rW ^  *rtr ?&*« re
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*»W $* > t m  «f * *rfcr j {  «ftt 
«rr t*  *flhf ff f  1 Tiŵ tar tfMr 

# «r$  UX* *  * X 5t  U X * *
U *X  *v g (, tex*
U * *  ^  Xt } f  1 ^
* * ?  ^  | ,  < F rtS t * f w t  ^ » o o ,
Wfa \ o»o  tn: «jg^ ^ t fpr ^rrr *n$ 
f  ftf fcswrfjr-fipi affffipft ^  aft 
^ f u n p p f t  a n  * $  %, w t  T t n t  t « 

w v r  s^fNrr n ? ft?n t  fa  ^
< t  H U R T  $ ? T c ft f  « f l 7  H T P T  fT T ^ n

«ry?r i m m  $ 1 #*nvrm j f r  ?tt<™* 
« r r # t  v t  s f t  * n r f a r  $  *r$ f a P u $  

%?T*J • *TfVH5*rVt^«RT^;t
I f  P W I T T  *P!># $ I A *̂ *17 
f*F forf a ^  3T$*r $ t * r  fafa-
f? r  % erwreww 5 *n i r p  
f a f l r c s r  ^  v  S R s n r m s r  n  f r r e n f t t f t  
«?rar $  ^r% sfH fafafciH ^r ^rr ipr
JTT 3 ft  5TT rrtrg XTTTT *  f a f H * £ T  f  

B T O t  w m  tftr  *T T *l t  ^
1̂ 4 ^ fi v l ^?n VT| ^

« r  « f r c  « p t f  r m n  P w r r a f  f a  «r 

< 1  r e i t f  f n r  $ t  H s n f t  f  1 * w t  4  ^ r t f t  

p i  n  « f t r ? f t  %  f * * *  >? ^ f h :  * f r *  **  

qpr *w $ f f l  ^ if 'fi?
< r n j  t f t  *  * r > r  * r m  1 u f  * t < t  H ^ t  f  

ftp  j ^ s f t  *  a f t  |  * f t  s s

f f T i J  ^ t  T W S l t f  ? t t f t  3 ft  # # R l  * > ^ 1 4 -

* « ;  X  3 * r * r t  * f t  w *  s n r c r  T 5 T  f t  »n rT  f  1 

*RT T ’' f  »T V T  « K * T T O - ,

* t f  ^ t T  f a * 4  » f  3TT *$ % ,

% m w r v  * t  h  q r  ^ r r  t »-

%*fwi ^  1 ^ m fo m l  f ,  ^ 
f ^ w n r  v t f  ^  ¥ t f  o t r  5 t * n  ^ t ^ r  1 

y f V t  ^ i f t  f t s f T  V f i ? ' ?  1

w  f^ n m r w m fi i

i t o  m o  f t w t r t t  T T f f r r  f f r  ?fr 

A  «m*T T r̂ y 1

avTmw «r^tw : «n«i# <ft «nft ?rv 
x| wmvr | ft? iflr rr^n
P w th  , tto tt  trft ŵ rrm ^ 1

<jr*n jto  ^to fitarnft ttw t nft 
w n  mm t t  wmaE*TT, «nft ijw  ?ftr 
<tn^T |  1

tm%  «mr s ftiw T  ^  f  
>ok R n if t  ’P ift f®  m ft jf
*  w«r f  1 ^rr 3»wt «tR?R
f ,  5tT? % # 5ft»T *m i ¥PT «pt# f , 
WT «R g®Rf9RR ^  ft^T f  JfT JT̂ t,
5*  **  ^ f t  ?̂r <tt^ srm rr a rrr  arm  
=*rrf̂ tT 1 *3% srrf frsftst^ TTsfte roPT  

^  % «nr<ft »rrft % HT«r 3n^ f   ̂WJpft 
^ 5̂  W X  *TT̂ t «? *ft 3TT# £ w nr 

^pf ’ ft t̂# t  ^  ^  T̂T̂ RT 5̂TT?ft
|  eft 3T^ft ^ % I

f% fen % am  aFT f t r o  5p=T«r
f m, s»n* * iw  fem ft ^ m r *  ix r
jv t  «tt, n rr fw tfe  eft ^

n  ^  f^ = H  T t ^[H55 nfPr
fw r 1 vr^ t %r ^  fa« w  1

*r% |  Pp aft ^r# «td«iH ^ r  

% *fm 5t^ t   ̂ ^ *r*pft * r %n#
A  ^ .. •v .. _ x. f  . _ _ _  A  ^  - _________________ *%g , fiid'H "tf m**t 5TTcTT ̂  Ml< 3*T,(>T
^t H^RT ftcft t  ?T? t̂
T|[?ft ? I g^Ft ̂ tf «rc«n *^t fftrfT ̂
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“In the last two years four aocfc 
incidents have occurred at that 
very place. May I know what 
steps have been taken by Govern-
ment to prevent such incidents?"

fft wm arpw {  fa  faff «5fWT qf, 
« f t  «p: iftr fan-faflr *rtfWt ^
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Tf i t o t *  jnfTOt ? fr o  %

f t  I

Shri Tinpiwani (Madurai): Mr.
Deputy-Speaker, Sir, I rise to support 
the previous speaker when he said 
that it is essential the responsibility 
of the Railway Ministry to give pro-
tection to the life and property of the 
travellers and also protection to the 
railway staff and also to any of the 
allied Central Government staff. He 
has given many instances of thefts, 
many instances of attacks on railway 
passengers. I remember, during the 
last session, in reply to Starred Ques-
tion No. 1358, on the 18th September,
1958, the hon. Minister was pleased to 
state that certain measures have been 
taken to prevent these occurrences. 
So far as passengers were concerned, 
it was stated that five measures had 
been taken: passenger trains will be 
escorted regularly by railway police; 
safety devices will be increased con-
siderably; a special kind of light will 
be included in the brake van; guards 
and T. Ts. will be asked to pay special 
attention to the travellers if they are 
ladies; women compartments will be 
in the middle of the train. So far as 
goods and articles were concerned, 
we were told that there will be fre-
quent drives against such thefts and 
prosecutions under section 122 of the 
Railway Act, that an attempt will be 
made for co-ordinating with the Dis-
trict police, that many plain-clothed 
men 'Will set up to detect these men, 
that valuable commodities will be
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cavorted, that armed police will go to 
vulnerable places and that there was 
also a certain patent locking of 
wagons, etc. It is all very good to tajr 
that these measures will be taken. 
But, even after the announcement of 
this, I am sorry to say that these inci-
dents are on the increase.

I would like to classify them under 
three or four categories. First are 
incidents where there is threat to the 
safety of passengers. For example, 
when an Express train left Calcutta, 
the alarm chain was pulled and the 
train was stopped and a third-class 
compartment was looted. This hap-
pened about 50 miles from Calcutta. 
That is, I believe, the Mokameh 
Express and that was a subject on 
which some information was given. 
Recently, between Lucknow and 
Mogulsarai, a passenger train was 
■toned. The reason given was that 
some of these passengers were not 
given tickets, that the train was over-
crowded and the angry passengers 
pelted stones. The result was 70 pas-
sengers received serious injuries.

A d'fferent type of offence also hap-
pens To that, I will come later on. 
In this connection, what I would like 
to say is, where such things have hap-
pened in the past, those areas must 
be alerted. Another suggestion which 
1 would like to make is this. There 
are certain Express trains which 
travel in a particular area after m d- 
night. The hon. Deputy Minister 
Shri S. V. Ramaswamy also will bear 
joe out that three immportant Express 
trains leaving Madras, pass, after mid-
night Vriddhachalam and they reach 
Tiruchirappalli before 3 o’clock or 
4 o'clock. This is a very opportune 
time for people who can pilfer, people 
Who can indulge in thefts. Such small 
thefts are very much on the increase. 
3hat particular area can be alerted. 
I f the Railway administration is vigi-
lant enough, they will be able to find 
out such areas and these instances of 
thefts can be minimised. On thia 
particular point I do not propoee to 
werelqp much further.

The second point is, wfaera the sett* 
way employee himself wants to do his 
duty, I think it is the important duty 
of the Railway administration to give 
him the maximum protection. 1 
remember the particular question % 
raised in the House how enough pro-
tection was not given to the Assistant 
Station-master who was doing hie 
duty in Madras. In the Kodambak- 
kam station, on the 8th October, four 
persons, in broad daylight at about 
1 p .m ., surrounded the Station-master 
and knifed him and there was no pro-
tection at all. There was no watch 
and ward and there was no railway 
police also. The Deputy Minister said 
that the four persons were running 
amuck and we cannot be bothered ts 
give protection to all these way sids 
stations. Surely, I think, it is tha 
responsibility of the admin stration ts 
give protection to these conscientious 
employees. What has been done te 
this particular employee, I would like 
to know.

Another instance is, where aa
employee wants to do his duty, exter-
nal pressure is brought upon that
particular employee for having done 
his duty. Many instances I can giva. 
1 will give only one instance. In tha 
Southern Railway, there was a Tickat 
Collector who was a very conscien-
tious man. He will not allow any ona 
without seeing his pass or ticket. This 
happened in a station, Sankaridurg 
near Salem. The poor man who
refused to show his t'cket or pass 
happened to be an important peraoa 
locally and what happened is, be Is 
facing trial under various sections of 
the Indian Penal Code. I would like 
the hon. Minister to check the posi-
tion. I understand that certain Mem-
bers of Parliament also took up this 
issue for prosecuting the poor railway 
employee who was doing his duty.

Another instance, I can mention. It 
was brought to my notice four months 
ago. Here it is not an important 
person, but it was the police. This 
particular Inspector wanted a pollee



officer who w u  travelling to show 
Ilia ticket Of course, it was too much. 
The 'police officer immediately protest-
ed pnd he is also facing prosecution.
Ii is in the Olavakot division. The 
name I can give and the details I can 
.give to the hon. Minister. It was 
iaife&d in this House also how a 
particular Inspector or Ticket Exa- 
JBlfifer, for having checked up a 
Police Inspector who was travelling 
without ticket in the First Class, was 
subsequently assaulted. He was pro-
secuted and he was put in the lock-
up and even bail was refused. I 
remember that was also brought up. 
What I would like to mention here 
Is, let not the police take it into their 
kead that because they Happen to be 
police officials, they have got perfect 
liberty to harass these employees. I 
have mentioned three instances. Many 
more, 1 can give. Protection also must 
be given to these honest employees 
Who are doing their duty, from hsrasa- 
flaent from the police officials.

The next type is this. There have 
been several recommendations and the 
hon. Minister of course knows these 
recommendations. So far as night 
patrol duty is concerned, I believe 
there was a recommendation in the 
Xnquiry Commission regarding die 
Ariyalur accident that two watchmen 
should be sent in groups, not a 
single watchman. I do not know 
whether it is being followed today. 
1  know,—it was a very pathetic case 
also—in October or so, one Class IV 
■employee, on night patrol duty, 
reminded me of this particular recom- 
aaendation of the Ariyalur Enquiry 
Commission—a month later, the report 
was that he was knocked down by a 
sight train. Whether he was knocked 
down by a night train or whether he 
Was brutally murdered, God only 
knows. The worker who raised this 
is Chlmuonayan of Tirumangalam. 
After a month, he is not there to tell 
me what has happened. This recom-
mendation also must be taken up 
seriously. I believe this has been 
raised by all the trade unions. Very 
recently, even when the Southern 
"Railway Labour Union met in their
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Executive in Golden Bock on the lat 
and 2nd of this month, they suggested 
that this recommendation must be 
taken 19  seriously.

Another instance is this. There are 
certain persons who break the laW 
and cross railway lines. When the 
person who crosses the railway lines 
happens to be an influential person, 
the night patrol man or watchman 
gets into difficulties. I can mention 
an instance in Podanur. This happen-
ed four months ago. Two night patrol 
men suspected a particular individual. 
So they stopped him. Nothing much 
happened. The next day the railway 
sub-inspector sent for the two watch-
men and they were kept in custody, 
and they were told not to interfere 
with that individual. I am told «  
case is now pending against these two 
men before the sub-magistrate’s court.
I do not know who is going to defend 
them.

Then there is the third aspect. 
There are also other employees who 
are very much associated with the 
railways. The RMS are involved in 
accidents. The RMS Employee* 
Union, their all-Indian federation, haa 
been demanding that proper RMS 
vans should be provided. This baa 
been a continuous demand in the 
Southern Railway. Particularly from 
Madras to Madura in the Trivandrum 
Express they wanted the T-9 service 
should be extended. They wanted a 
bigger, more convenient and comfort* 
able mail van, and that mail should 
not be placed in places other than the 
mail van. What is it we find?

On March 12 in Tundla the RMS 
guard, the RMS peon and porter were 
found brutally murdered, and to this 
day we do not know what were the 
defects m this mail van which allow-
ed the murderers to get into the com-
partment. To this day we do not 
know what has happened. The only 
thing that we know is that six men 
have been arrested. It may be that 
one or two of them are also postal 
or railway employees. The case ia 
pending, but what we would like te

19 NOV1MBKR 19U
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know is whether there was any detect 
in thi* van, whether It was a proper 
RMS van, or whether it waa a rickety 
van which could not be locked from 
inside so that persons could get Inside 
and murder the RMS men. This is 
a point on which we are not getting 
any clear reply.

Shri Jagjivan Bam: That you will 
get after the case is over.

Shri Tangamanl: This morning it
eame up, and the hon. Minister of 
Transport and Communications said 
that the matter was under investiga-
tion. The matter as to how these 
people were murdered may be under 
investigation, but as to how the per-
sons were able to get into the van, 
whether there was any defect in the 
van, needs no investigation. I hope 
the hon. Railway Minister will be able 
to throw some light on that.

There is also another point which I 
consider to be important. Thefts have 
been on the increase after indepen-
dence. In the pre-war period thefts 
took place mostly within the com-
pound of the station. Thefts by way 
of breaking the wagons started during 
the war period, and hence it was dur-
ing the war period there were orders 
to shoot persons at sight. In this 
connection, I would like to mention 
certain suggestions which were given 
to me by a railway employee who has 
put in 44 years of service. This is 
what he says.

After independence thefts have 
reached such a pitch that neither the 
railway police nor the railway protec-
tion force is in a position to check 
them. Crores of rupees are paid to 
the owners of property stolen. Thefts 
cannot be detected because there are 
certain other internal conditions which 
have to be set right There is also 
a deliberate attempt to suppress evi-
dence. Where the case happens to be 
oC railway property—and I mentioned 
p̂ertain circumstances of what happen-

ed in November, 1986 and November,

1957 in the Fwratnbur Workshop*— 
honest persons who try to catch tha 
thieves are transferred to distant 
places as inefficient men.

Now, the Home Ministry has started 
a vigilance organisation in the rail-
ways since the last two years. Eve*T 
unit has got a committee consisting at 
a vigilance officer, an assistant, 20 to 
25 inspectors and one sepoy under i t  
These are to investigate bribery cases 
or thefts of various kinds. This 
department has. now fallen a prey to 
what it was going to remedy.

So, this officer suggests, that the 
vigilance officer should be a Superin-
tendent of Police. Under him there 
should be three inspectors, five retir-
ed station masters, three permanent 
way inspectors, nine retired police 
inspectors. The officer must be invest-
ed with the power of dismissal or 
discharge of the defaulter. Retired 
officers should be taken because they 
alone will dare to arrest gazetted offi-
cers since they do not go back to the 
parent service. Their period may be 
two years, or it may be revised. This 
is a serious suggestion by a railway 
employee, and I commend this to the 
Minister for what it is worth.

Lastly, the hon. Minister will agree 
with me that not only the public but 
the employees also must be taken into 
confidence. We cannot take the 
employees into confidence by Just 
discharging them without even assign* 
ing reasons. Of late, the application 
of rule 148 of the State Railway 
Establishment Code is very much on 
the increase. Even men who have put 
in 23, 29 or 30 years of service are 
dismissed without any enquiry. I will 
mention three instances. Driver K. 
Raju of VUlupuram. Station Master 
K. R. Thyagarajan of Cuddalore uxA 
Station Master N. R. Venkataramn 
of Trichy who have pat in more than 
20 years service have been <t1swi1sa>* 
without any enquiry under rule 14* 
o f the State Railway EstablMnaen* 
Code.
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In paragraph 1S5 ot their Mtb 
report the Estimate* Committee have 
recommended thus:

"The Committee are glad to 
learn tram the recent budget 
speech ot the Railway Minister 
that a scheme will be drawn up 
to associate workers in the mana-
gement and the running at the 
Railway workshops and that a 
proposal is being considered tor 
sending a team including repre-
sentatives of workers to other 
countries, where such participation 
of workers in management has 
been tried. The Committee re-
commended that these proposals 
should be pursued vigorously.”

And this is what the Railway Ministry 
says:

“This is being done now by the 
Ministry ot Labour and Employ-
ment, and this item is being 
transferred to that Ministry."

The reply of the Labour Ministry is 
still awaited by the Committee.

What I would like to say is this. 
There is now the Staff Council. Elec-
tion takes place and it is functioning. 
At each level, at least at the division-
al level and at various key brandies 
tf we can have these staff councils.. . .

Shri Jagjtvan Bam: What has it
got to do with the present motion?

Shri Tangamanl: If the hon. Minis-
ter would bear with me, I can tell 
him also how certain thefts can be 
detected. Certain officers who are to 
detect thefts know such a thing is 
going to happen. Such things will be 
divulged to the Ministry if the workers 
are taken into confidence. Such 
things are also happening. In certain 
areas the workers freely talk about 
mamnl.

Shri lagjtraa Baas: 1 will always 
welcome any information from them.

Shri Tangaauuil: I will convey this 
to them. So, this workers’ participa-
tion in industry and consulting them 
at different levels will not only give 
confidence to the employees; it will 
give confidence to the travelling pub-
lic also and those who are entrusting 
their goods to the custody of these 
workers.

So, my submission will be that those 
steps which they propose to take as 
mentioned during the last session 
must be taken seriously. Secondly, 
the areas where such thefts take place 
must be earmarked and special atten-
tion paid to them. Thirdly, the rail-
way employees must be given full 
protection not only from certain 
cantankerous superiors but also from, 
the railway police. Fourthly, the 
railway employees must be given pro* 
tection from certain political forces 
and certain important individuals. 
Lastly, at different levels railway 
employees should be associated in the 
management and also in the adminis-
tration. The co-ordination between 
the railways and Poets and Telegraphs 
must also be taken up much more 
seriously particularly for the safety 
of the RMS employees.

Shri B. Daa Gupta (Purulia): With 
an apology to the hon. Railway Min-
ister.

An Hen. Member: Why start with 
an apology?

Shri B. Das Gupta: I may just
begin with an M.P.’s story.

Shri V. P. Nayar (Quilon): Every
M.P. has a story to tell.

Shri B. Das Gupta: A letter was
published in the Amrita Bazar Patrika 
on the 11th November by Mr. Prafulla 
Chandra Bhanj Deo, M.P. I think he 
is a Member of the Rajya Sabha. I 
am reading the relevant portion from 
his letter:

"On the 4th November night
while travelling from Banaras



385 Dtomt*on W  l$NOVBMB*K 1888 Itu*eurity <rf Ut* tm 3U
Railway frowst

[Shri B. D u  Gupta] 
station to Howrah by the Banans 
Sxpress, I was robbed in my first 
class compartment of property 
and money worth one hundred 
and fifty. My wallet contained 
Bs. 70 and my gold Parker foun-
tain pen was worth Rs. 80. Both 
these articles were under my 
pillow at night and the contents 
of my wallet and my gold foun-
tain pen were gone in the morning 
with the culprit The culprit was 
a dark thin Bengali passenger 
who told me he was a 
of a sadhu.”

An Boo. Member: Member of the 
:Sadhu SamajT

Shri K. Das Gopta: That is not the 
most important thing.

That he had lost Rs. 150 worth at 
money and fountain pen is not a very 
important factor. The most important 
thing is what 1 am coming to 
,presently.

"He got into my four-seater 
compartment at Moghalsarai and 
told me he was travelling to 
Jhajha, as he was in Railway 
service. This fellow got off at 
4 a .m . somewhere as the train was 
stopping frequently at odd places. 
The chains for stopping the train 
were not functioning pro-
perly. .

And it is the assertion of an M.P. 
that the chains in the Banaras 
Express were not functioning pro-
perly.

“ . . . either and in most of the 
third class compartments there 
was no chain at all.”

.And mind you, it was not a local pas-
senger train, but an express train from 
'Sknaras to Calcutta.

Slui Jagjfvan Bam: Many chains
Jure been sealed.

Shri B. Das Gupta: This is thf con-
dition of the alarm chains in <ta
trains.

. . .  as the train was stopping 
for a short time at regular station 
but for long periods at deserted 
places where there was no station, 
it was impossible for us to get 
off anywhere to be able to make 
our report or point out suspicious 
persons to anyone.

Two other gentlemen got into 
our compartment after mid-
night... One of the two gentle* 
men occupying the upper berth 
was Mr. Gyanoo Singh, Pan ebay at 
Officer of Dumka, Santhal Par- 
ganas. Seeing me completely 
stranded he very kindly lent me 
Rs. 10. At Jasidih station, we 
tried to contact . . .”

—Now, we are coming to the police.

" . . .  the GRP. Much time was 
wasted as no one seemed to be 
at his post, and the TTC’s did not 
bother themselves much about our 
troubles or difficulties. It was 
learnt, the Sub-Inspector, GRP, 
Jasidih was fast asleep at this 
tune and Mr. Gyanoo Singh's 
repeated requests to subordinate 
police officers to wake him up 
were quite fruitless

I would request the Railway Min-
ister to wake up these officers and 
ask them to be alert about pa—ea 
gers' distress and complaints.

"Mr. Gyanoo Singh’s repeated 
requests to subordinate police 
officers to wake him up were Quite
fruitless”.

So, the one was a Government o® - 
cer, a well-placed panchayat officer, 
and the other was an M.P., and the— 
two together could not wake up the 
railway officer in order that they may 
file their complaint before him.

Shri V. P. Nayar: Be was dokm 
Kumbhakama ter*.
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Shri B. D u Gapta: Then, he goes 
OKMaqi

Meanwhile, the train darted to 
-move. Mr. Gyanoo Singh tried to 
pull the wire substituted for the 
usual chain in a third class com- 
partment, close to us, but it would 
toot work.”.
’ /

■Just see the condition of the railways. 
Shri V. P. tyyar: Ohl what a tra-

jwdyi
Bkri B. Das Gupta: And this has

been written by no less a person than 
Mr. Prolulla Chandra Bhanj Deo, 
Member of Rajya Sabha.

“He kindly helped me to get 
into this third class compartment 
in the moving train and advised 
me to report to the GRP at 
Madhupur, the next station. At 
Madhupur station there was great 
confusion. The GRP police was 
contacted there with great diffi-
culty. I was given a small piece 
of paper to make my report, 
standing in front of my compart-
ment on the platform. They (the 
GRP) took the leather bag with 
the papers—left by the thief in 
my compartment—but gave me 
no receipt for this. As the train 
was gathering speed also, there 
was no time for me to ask for a 
receipt for this from the GRP. 
This is how First Class passengers 
have to travel in independent 
India” .

1 do not require any explanation, 
nor do I require any reward for 
passing this on to the boo. Minister. 
This is the condition in our railways. 
I would submit that theft, robbery 
and such other incidents should be 
wiped off completely from the rail-
ways. But I know that that is not 
possible. While there are dacoits and 
there are robbers and thieves in our 
country generally, such incidents will 
be taking place, but the point here is 
that theee Incidents are occurring 
mart and more because of the fact

that the persons who are in charge ot 
security,—whether they be the GRP 
or the railway constables or the rail-
way officers,—are practically asleep. 
They are not mindful of their busi-
ness. That is the difficulty.

It is not possible to guard a whole 
railway by Protection Force or by the 
police. It is not possible to guard the 
whole track. I admit that But if it 
is possible to wake them up, if it is 
possible to make them mindful of 
their duties more and more, then 1 
thmk these incidents will occur less 
and less. And that is the point which 
I would request the hon. Minister to 
give his attention to. I feel that if 
proper steps are taken in the proper 
way, these incidents can be checked.

As regards their negligence, I would 
say this. It is a fact that the GRP or 
the Government Railway Police are 
under the States, and the Railway 
Minister puts forward the excuse that 
they are controlled by the State Gov-
ernments. That is true. But there is 
also the Railway Protection Force. 2 
have got personal knowledge about 
their working. I have seen a goods 
train running and how that train was 
looted. The miscreants Just discon-
nected the vacuum connection, and the 
train stopped. There were two trucks, 
one on either side of this train. The 
Railway Protection Force with their 
guns were standing about a hundred 
or two hundred yards from the train, 
and the goods train was being ran-
sacked like anything, and the trucks 
were being loaded, and the miscreants 
were just going scot-free. These are 
facts. This is how the Railway Pro-
tection Force are discharging their 
duty. If such be the condition, how 
can such incidents be checked? I 
hope the Railway Minister will k’ndly 
take note of it, and will enquire into 
it and give exemplary punishment to 
the sleeping GRP or ask the State 
Government to give exemplary 
punishment to the sleeping inspector 
or whoever he m'ght be. If that is 
done in right earnest, and also when-
ever any such Incident is brought to
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the notice of the railway authorities, 
to the notice of the Bailway Minister 
or to the subordinate railway autho-
rities, if it is properly enquired into, 
then I think the situation could be 
remedied to a great extent. I say 
this because I have brought many 
such instances to the notice at the 
railway authorities, both the State 
authorities and the Chairman of the 
Railway Board. But I regret that 
nothing has been done.

lS it  hm

(S h u t B a b m a n  m  the Chair]

As regards officers who work 
honestly in the railways, I can cite 
instances. But time is short and I 
will just cite one instance. In Mari 
Junction in Adra District of South- 
Eastern Railway, last year, a ticket 
collector arrested a passenger who was 
without ticket. The railway constable 
was standing by. The railway con-
stable asked the ticket collector to 
let him go, but the ticket collector 
refused, saying 1 will not let him go. 
I will hand him over to the police. 
Thai let him be released or let him 
go to jail*. The constable got some 
money from that man and when the 
ticket collector refused, he assaulted 
him. He beat him right and left; the 
man was sent to hospital. There was 
a great commotion over this incident 
I do not know what action the State 
authorities have taken against the 
constable. A dutiful officer who wants 
to do his duty is faced by such 
behaviour on the part of the railway 
police.

I can cite scores of other instances 
where dutiful railway officers—class 
m  and class II officers—'have been 
suspended for doing their duties. I 
have brought several instances to the 
notice of the railway authorities. If 
the hon. Minister wants, I can give 
him many such instances with docu-
mentary evidence and proof. Recent-
ly an ASM was suspended. If you 
go into the record at that officer, you

will find that he increased railway, 
revenue by stopping corruption and 
theft But what waa the result? He 
was suspended on certain fLbttiy 
grounds. I have already brought tibia 
case to the notice of the Geaaval 
Manager and the Railway Board. But 
he is still under suspension, though 
1 have been assured that justice will 
be done.

Railway employees who are treated 
in this way are afraid to come to.ua 
because if they approach us, they will 
be censored by the higher authorities. 
That is the tragedy of the whole thing.' 
In most of the cases, we also do not 
dare to approach the railway autho-
rities because if they are suspended 
or punished for this offence, we can-
not give any protection to them. If 
we refer it to the hon. Minister, he 
will refer it to the Railway Board, 
who will refer to the General Manager 
who in turn will refer it to authorities 
under him. Then a report will come 
in that hierarchical order, and there 
will be no remedy.

I think we should take cognisance 
of this. Wherever any such instances 
are brought to the notice of the rail-
way authorities, immediate steps 
should be taken and severe punish-
ment given. The offenders should be 
tried summarily and punished severe-
ly. Only by this there can be a 
remedy.

There is another point, as regards 
the railway staff on the wayalde 
stations.

Mr. Chairman: The hon. Member
should confine himself to the matter 
under discussion, that is, how to stop 
dacoities, thefts and dther things, 
instead of going into all other matters.

Shri Tangasaaai: The question at 
the railway staff and their security is 
also part of the discussion.

Shri BL Dos Gapte: The subject far 
discussion is:

“insecurity of and 
life and property

danger to 
in railway
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travel and protection of railway
stall against police and other offi-
cial* who violate railway
TOlCB---- *.

1 think officials include railway offi-
cials also.

Shri l a d l m  Baa: Then it means 
promotions and everything!
' 8 W  B. D u  Qaptai There are many 

wayside stations; there are stations in 
•out of the way places. The Station 
Masters and other staff at such sta-
tions do not have any protection. 
I know that sometime* they are 
robbed. Dacoities take place. The 
dacoits surround them. They are 
practically at the mercy of robbers 
and dacoits. I suggest that in those 
places the railway authorities should 
.arrange to supply arms to those offi-
cials. I do not think there is any 
harm in supplying them with 
■revolvers to protect themselves.

As regards the RMS staff who 
travel in trains, they may also be 
supplied with revolvers to protect 
themselves, because they run the same 
risk. Why should they not be armed 
while they are on duty?

The main thing is that the whole 
administration—whether railway or 
non-railway—is corroded. Even if we 
try, it will be very difficult to control 
the administration. The administra-
tion is getting out of their hands. The 
whole machinery is getting out of 
their hands. But if Government can 
feel the seriousness of the situation 
now—it is not too late; there is still 
time—if they can remodel the admi-
nistration, if they can reorient the 
administration, if they can control the 
administration, then there will be a 
chance to remedy all these things. 
Otherwise, I fear the history of 
Pakistan and the history of Sudan 
may be repeated in India, If you do 
not take this as warning from my 
humble self.

Mr. Chairman: There is just one 
botur to go. The hon. Minister will 
take half an hour. I propose to give

Insecurity of life in yga. 
Raiheay JVovsJ 

chance to two hen. Members. I hope 
each will take 19 minutes.

Fiattt D. N. Tiwary: My reply wift 
take some time.

Mr. Chairman: There is no nghi of 
reply. There is no resolution before 
the House.

Shri D. C. Sham . (Gurdaspur): 
Hon. Members who preceded me have 
drawn a very alarming picture of the 
law and order situation so far as it 
affects the railways. One hon. Mem-
ber more out of imagination than out 
of a sense of reality went so far as to 
say that the whole administration was 
corroded and that we should take a 
warning from the ominous things 
which have happened in certain other 
countries and certain other regions. I 
think this was nothing but a case at 
imagination running riot It was a 
case of going very much outside the 
pale of the discussion of this problem. 
To say that everything is all right 
with the railways so far as the secu-
rity of passengers and the railway 
staff is concerned, so far as the pro-
tection of the railway property or the 
property of the customers of the rail-
way is concerned, is, I think, not to 
the point There are many things 
which need to be looked into and 
tightened up. Many controls should 
be geared up. All these things are 
necessary and I think Pandit Tiwary 
was well within his rights to draw the 
attention of the administration to 
those things. That there are murders 
committed on the running trains and 
in the station premises, no one can 
deny; that there are robberies and 
dacoities both on the running trains 
and in the station premises, no one 
can deny and we are all ashamed to 
admit their existence. There are 
thefts in the passenger trains and 
goods trains. But the question is this. 
Is the law and order situation that 
prevails in the railways worse than 
the law and order situation that pre-
vails elsewhere? That is the question 
to be taken Into account

ia NoraupBSR i t »
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To begin with, I would admit that 
any kind ot criminal activity, be it 
minor or major, any kind ot anti-
social activity, be it a murder, rob-
bery or dacoity or thefts, shows 
social 111-health It also shows, it I 
can put it like that, administrative 
incompetence and the inadequacy at 
tile resources to cope with the situa-
tion that prevails and also the lack 
ot proper vigilance. All those things 
are there I do not deny them. But 
<m the floor of this House, I was once 
told by the hon. Home Minister that 
so far as the law and order situation 
in this country was concerned, 
it could compare favourably with 
any country of the world 
The law and order situation in this 
country was much better than any 
Country in the world, though there are 
break-downs of the law and order 
situation bo far as the railways are 
concerned While I plead urgently, 
most emphatically and roost insistent-
ly for the tightening up ot the super-
vision and all that kind of thing, I 
would say that the railways did not 
have as poor a record as my alarmist 
friends have made it out The M Ps 
are robbed But other people are also 
robbed Then why should not the 
MPs be robbed? If thefts take place 
to the houses of other persons, I do 
aot see any reason why thefts should 
not take place m the houses of the 
MPs

An Ho b . Member; You be robbed

Shri D. C. Sharma: It does not
mean that, if an M P is robbed, the 
whole universe has come to an end 
I am sorry for anybody who is 
robbed, whether he is an M.P. or any-
body else I feel sorry for it; I feel 
sorry for myself if I am robbed. But, 
if an M P is robbed and lose* Rt. 120 
because he was travelling in the 
company of a man who described him-
self as a disciple of a sadhu I do 
not know whether I should admire 
'fee wits ot the M.P or the wits of the

oota who described himself a 
disciple of a sadhu. We are 'all 
persons who are occasionally objects 
at such mishaps. But to tar the rail-
way administration with this kind at 
a brush because a murder has taken, 
place somewhere.. .

Pandit D. N. Tiwary: I protest;
there is no tarring. We have ahnjHy 
drawn the attention of the railway 
administration to these acta £6r 
tightening up at the machinery.

Shri 0 . C. Sharma: You do not in-
terpret it literally. It is a phrase 
which does not mean perhaps as muidh 
as its literal meaning.

So, to tar the railway administration 
with this kind of a brush, I think, la 
not justified All the same, I h»»e 
said and say again that something 
should be done and I have some cons-
tructive suggestions as to what should 
be done regarding this.

In the first place, I would ask the 
hon Minister to see to it that the GRP 
becomes an independent body, con-
trolled entirely by the railways I 
do not know how this can be done but 
I think the ingenuity of the Rail-
way Minister can be depended upon 
to do something so that GRP does not 
serve under two masters All the ills 
that have been pointed out on the 
floor of this House show that the 
GRP is serving two masters at one 
and the same time and therefore, it 
is not as vigilant about its work in 
the railways as it should be There-
fore, the first thing that should be 
done is that the GRP should be 
brought entirely under the control of 
the railway administration. If the 
railway administration can have a 
railway protection force for doing 
various things, I do not see the 
reason why this body cannot be con-
stituted to look after the welfare Mad 
the security of the passengers and 
others.

My second suggestion is this. We 
have recently instituted a mobile tat*.
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•S' friend over there w m  referring 
to the out of the way station*. 1 
•qate from * place which could be 
described m situated near an out of 
fee tray station. I know sometime* on 
■utt branch line thefts have occurred 
and those thefts have done some kind 
of harm and put fear Into the heart* 
dt the railway employee. Our au- 
Ptaritiea should have some mobile 
«nits of police so that these units can 
(ravel along those routes and railway 
Kites which are in a way removed 
from the centre of the railway admi- 
aiatration and from the centre of 
•xfoan life. We have such a mobile 
police unit in Delhi.

The third thine is that it should be 
made compulsory for the railway staff 
to be instructed in the use of rifles 
and they should be given sane train-
ing. Unless that is done, this will go 
o r  all the time. Only this morning, 
I read that in Delhi they are going 
to have this rifle training. They have 
divided Delhi into certain zones and 
they will give rifle training to any 
person who is certified as a fit person 
by an MP or a member of the Cor-
poration or by some body else. If 
rifle training is necessary for the citi- 
aens of Delhi, it is also necessary for 
the railway employees who are work-
ing in so many places. Therefore, I 
would ask the hon. Minister to work 
out some scheme, by means of which 
rifle training Is made as wide-spread 
amongst the railway workers as 
possible.

Sir, while 1 feel worried about the 
murders that take place, about the 
thefts that take place, about the 
robberies that take place—as a citizen 
of India I feel as much worried 
about them as my hon. friend Pandit 
Tiwary or any other Member—I am 
sot going to say that all these thefts 
that take place, whether it be railway 
goods or goods belonging to passen- 
p n , are on account of collusion bet-
ween the railway employees and the 
anti-social elements. I am not going 
to make such a sweeping generalisa- 
fim. AU the same, I would say that 
sometimw they are the result of that 
kind of collusion. It Is not something

new that I am saying; 1 think the 
Inquiry Committee over which 
Acharya Kripalani presided also had 
something to say on that subject 
Therefore, while you have to keep a 
watch over the anti-social elements in 
the country you have also to keep a 
watch over your own employees so 
far as goods trains, godowns and other 
things are concerned. I do not say 
that you should keep a watch over 
them like the police, but what I say 
is that the Railways should have a 
very intensive programme of social 
education.

I know that social education is done 
by the Railways. They have the 
microphones and megaphones for 
announcing the arrival and departure 
of trains, even though it is very diffi-
cult for an ordinary passenger to 
follow the announcements. Only a 
lucky few can follow those announce-
ments; but even then it is good, it is 
a step in the right direction. There-
fore, I would say that the Railway 
Administration should take in hand 
social education of its employees, 
especially those who deal with these 
things. If the right kind of educa-
tion is undertaken, other things will 
become better than before I am a 
great believer in education. I think 
where the police fails, where other 
agencies fail, education can succeed. 
We need education of these gentle-
men as much as that of anybody else.

Sir, I feel unhappy to read all these 
statistics. I am sure the Railway 
Minister will look into all these things 
But the most important thing is to 
give the people, the passengers and 
the railway employees some kind of 
a new attitude as has been done in 
China so that these anti-social activi-
ties will become a thing of the past.

Shri Boae (Dhanbad): Sir, there 
has been a good deal of discussion 
over this subject It cannot be denied 
that there is something wrong in the 
Railways in regard to these matters. 
If I remember aright, there was a 
different system in the Railways pre-
vious to the Protection Force: there 
was the Watch and Ward Then, as
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a result of discussion in this House 
this Protection fore* m i  Introduced. 

‘Therefore, I do not think that the 
Railway authorities are sleeping over 
it; they are also constantly thinking 
over this matter. 1 also fed, as my 
hon. friend Shri Sharma has just now 
said, anti-social elements have very 
much increased in number.

I have only one or two suggestions 
to make. I find that the G.R.P. and 
tiie Protection Force have got no 
legal responsibility in regard to their 
duties. If a package is stolen from a 
station the poor clerk there is caught 
hold of and not the man who was 
actually guarding the package at the 
station. 'Hiere is no fencing at 
stations. Sometimes no lock and key 
is provided to keep things in safety. 
i  think this responsibility should be 
attached to the G.R.P. and the Pro-
tection Force; otherwise they go Scot- 
free even though they are responsible 
for guarding the goods at stations

Regarding passengers travelling in 
trains, I think it is very difficult to 
protect every passenger all over India 
in every compartment of every run-
ning train. I myself had an experien-
ce. I was travelling in a first- 
class compartment I found a man 
trying to snatch away a packet be-
longing to another man in the com-
partment

Shri Jagjivan Ram: A gentleman7

Shri Bose: He looked like a gentle-
man. I immediately got up and I 
did not sleep for another two or 
three stations Both of us were 
sitting like that for some time He 
was getting down at every station— 
probably looking up his companion 
and talking to him—and coming back 
I could not bolt the door of the com-
partment. TTiea-efore, what I say is, 
it is very difficult for the Protection 
Force to protect every passenger. But 
you can provide proper fencings and 
lock and key for safety of goods at 
all big stations, and thereby save the 
railway employees from unnecessary

troubles. I had occasion to diacusa 
these things recently with sans rail
way employees. They said that arti
cles remain on the platforms without 
any proper fencing. The guards an 
there to watch over those things to* 
the whole night, but if something is 
lost the next morning the poor clerk 
is held responsible and the guard goes 
Scot-free. Therefore, the law must Imp 
so amended that the people who guard 
the things are held responsible. As 
Shri Sharma said, the GJLP. and the 
Protection Force are now under tbs 
State Governments. If they can be 
brought under the Railway Adminis
tration, it would be much better. I 
understand that only the local SP. cas 
appear before the courts for prosecu-
tion purposes. The Railway Police 
also should have the right to present 
their cases before courts. It is not 
very difficult to make the necessary 
changes in the legislation.

I feel that responsibility, legal res-
ponsibility should be attached to these 
people in the Protection Force and 
the G.RP. If there is no such res-
ponsibility they simply come and go 
away, they do not care for the station 
master or other staff. Now the res-
ponsibility remains with the railway 
employees. That is a real flaw in the 
whole Administration. Of course, as 
I said, there are also more anti-social 
elements now and, therefore, we shall 
have to be more careful and watch-
ful

The Deputy Minister of Railway* 
(Shri Shahnawaa Khan): Mr. Chair- 
aoan, Sir, I am very grateful to the 
hon. Mover of the motion and other 
Members who have taken part in this 
discussion which has served to focts> 
the attention of this House and 
through this House of the whole coun-
try on this very important problem 
of law and order on the railways; 
and the thefts, murders, all thess 
things, which disturb the mind of the 
public. We ourselves in the Railway 
Ministry have been much concerned
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whenever there is any such incident 
which disturbs the Railway Minis-
try. We might say we have been 
concerned more than other people 
because it happens either in running 
trains or in railway premises and this 
problem has been agitating and seri-
ously exercising the mind of the 
Railway Minister and his Ministry. 1 
might add that we have taken what-
ever steps were possible to collaborate 
and to secure the co-operation of the 
State Governments in curbing crime 
wherever and whenever it comes to 
our notice. Whenever they feel the 
necessity for it, the Chief Security 
Officers of all the railways meet the 
Inspectors-General of Police of the 
States and the General Managers 
contact the Chief Ministers of States 
and they all try to meet the situation

Recently, only on the 7th of this 
month, the hon. Railway Minister met 
the Chief Ministers of all the States 
where this question was also discus-
sed and whatever preventive steps 
could be taken were fully discussed, 
and I am very glad to tell the House 
that we were assured by all the Chief 
Ministers that they would extend 
their fullest co-operation to us in try-
ing to curb arime on the railways

Nevertheless, I cannot refrain from 
stating that there was too much ex-
aggeration, and I might add, an 
alarmist view was taken of the whole 
situation. 1 am very glad that our 
hon. friend Shri D. C Sharma has 
made my task very much easier.

Shri Tangamanl: He came to your 
rescue.

Shri Shahnawas Khan: He took a 
very rational and balanced view and 
he has made my task much lighter. 
Whatever happens on the railways. . . .

Pandit D. N. Tiwary: May I inter-
vene ? One wrong impression has 
been given, and that is by the speech 
of Shri D. C. Sharma. This occasion 
was not taken for criticizing the rail-
way administration. It was only an 
occasion to focus the attention of the 
2 a i(A i) LSD .— 7.

railway administration and of the 
Home Ministers of the States to re-
medy these defects. This view, that 
they have taken an alarmist view, is 
totally wrong. They have never 
taken an alarmist view. We wanted 
to put our heads together and find 
out ways and means to check this 
trouble.

If my speech was understood in 
anyway like that, I am very sorry 
that I must telJ the hon. Minister of 
Railways that perhaps he did not give 
that much attention to it which it 
deserved.

Shri Tangamani: The alarm signal
had to be given !

Shri B. Das Gupta: The small things 
gather up and make big ones. As our 
hon. Prime Minister has been say-
ing, the small things together make 
a big thing.

Shri Shahnawaz Khan: I submit
that whatever happens on the rail-
ways cannot be completely isolated 
from whatever else is happening 
around us all over the country, and I 
would like to read from the recent 
report published by the Ministry of 
Home Affairs, reviewing the crime 
position in India in 1956, as compared 
to the year 1955 This is what they 
say:

“All heads of crimes excepting 
counterfeiting showed increases. 
The most noticeable increase took 
place in offences against property 
and in murders. The increase has 
spread practically all over India”.

This is what the Ministry ot Horae 
Affairs have stated in their report

In the year 1956, there were 10,025 
murders throughout the country, and 
in the same year, the number 
of murders on railways was 29; it is 
28 compared to 10,025. I might say 
that every day, the railways carry 38 
lakh passengers. So, it is by no 
means a very alarming picture.
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Shri Tamawwni: Murder in a
railway train is not alarming’  Has 
it to be taken just as murders else-
where?

Shri Shahnawaz Khan: Neverthe-
less, as I said in the very beginning, 
even if there is one murder, that is a 
matter for very grave concern, and 
we do take a very serious view of 
it, and it will be our constant en-
deavour to try and minimize crimes to 
the extent that is possible

Hie hon Members who spoke today 
on this motion talked about crimes 
m passenger trains and in railway 
premises, thefts in goods trams either 
while they are at the stations or 
while they are running Also, they 
spoke about the safety of the railway 
staff They also spoke about the 
duties of the GRP, that is, the Gov-
ernment Railway Police, and of the 
RPF There a little confusion—I 
should say, m understanding the 
duties which are assigned to thest 
Forces Under the existing arrange-
ments under the Constitution, the 
responsibility for looking after the 
passenger trains and for looking after 
the safety of passengers travelling in 
trains and on the railway pr< rmses 
is that of the GRP which is conti ollc d 
by various States through which oui 
railways run This GRP 1 again 
divided into two parts one portion is 
known as the Crime Police, and the 
other is the Order Police The duties 
of the Crime Police are to dctu t 
crime and to bring the culprits tn 
book and to prosecute them in \ incus 
courts The Order Police has to main-
tain order on the railway premises and 
to control traffic The State Gov-
ernments pay for the Crime Police, 
but for the Order Police I fnight say 
that annually we are paying some-
thing like Rs 80 lakhs or perhaps a 
little more

Shri Drnppa (Bangalore) Why 
don’t you have your own force then’

Shri Shahnawaz Khan: Beside this 
GRP, there was another force known 
as the RPP—Railway Protection 
Police. During the war time, looting

of wagons, murders and dacoltiea in-
creased and it was decided to organise 
this force known as the RPP. Their 
duty was to escort various trains. 
When we reorganised the Railway 
Protection Force, we took over the 
duties of escorting goods trains from 
the RPP, but, the duty of escorting 
passenger trains still rests with the 
G R P , which is controlled by State 
Governments

As has been pointed out, the Rail-
way Protection 'Force had to be re-
organised m order to cope effectively 
and efficienctly with the increasing 
icsponsibility which they were ex-
pected to shoulder Their jurisdiction 
is very limited and this thing was 
fully discussed in this House Their 
mam duties are to rendei protection 
to the railway property in railway 
premises

Shri Raghubir SahaJ (Budaun): 
The hon Deputy Minister may tell us 
whether he is completely satisfied 
with the present arrangements of the 
G R P and R PF

Shr) Shahnawaz Khan: We have not 
experienced any serious difficulties »o 
far As I will be explaining a little 
later, the increase in crime is by no 
means on such an alarming scale as to 
vanant an> major changes

I vi as talking about the Railway 
Protection Force It has been orga-
nised only to ensure better pro-
tection to property belonging to the 
railway or entrusted to them as 
carriers and this force has been given 
ccrtain very limited powers of search 
and arrest for that purpose; but it 
has no powers or duties as such in 
respect of thefts and robberies against 
passengers and employees This force 
has no powers of investigation, which 
is within the scope of police duties of 
the State So, the RPF has been 
reorganised and I have no hesitation 
in saying that it has now been trans-
formed into an efficient and well- 
disciplined force But their duties are 
slightly different from what hoc
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Members seem to imagine. It was 
previously known as the Watch and 
Ward___

Pandit D. N. Tiwary: What is the 
use of spending so much money on 
the RPF If it does not protect the 
passengers?

Shri Shahnawas Khan: The RPF
was reorganised and at present its 
strength is about 43,000 and odd 
throughout India. We are spending 
nearly Rs. 6 crores—Ks. 5.69 crores 
to be exact—over the RPF.

I am very glad to tell the House 
that there has been a distinct reduc-
tion, in the number of thefts of rail-
way property. I will give the figures 
later on. There has also been an im-
provement in the number of compen-
sation claims that we have had to pay.
I know that cases of thefts in collu-
sion with members of the RPF some-
times do occur; I do not deny it. 
Every person out of the 43,000 men 
who serve on the RPF is not an angel 
or saint or one who does nothing 
wrong; far from it. Cases do occur. 
An odd employee may collaborate 
with outside thieves in stealing rail-
way property. It will happen in every 
organisation, in even the best discip-
lined forces.

Shri Rajendra Singh (Chapra): 
Why talk only of the employees? 
Even the officers are collaborating 
with the thieves.

Shri Shahnawaz Khan: That is a
new point. The hon. Member did not 
speak when the motion was under 
discussion. I think the idea has 
■truck him rather late.

An odd case might occur here or 
there. But, on the whole, I can assure 
this House that the Railway Protec-
tion Force is functioning well and it 
is improving day by day. And it will 
be our endeavour to try to improve 
matters as much as we can.

An hon. Member here has suggested 
that the railways should take over 
the Government Railway Police. That

appears to be the main suggestion. 
There are constitutional difficulties in 
the way. Also, the crime taking 
place within the railway premises 
cannot be isolated from the conditions 
existing in that particular area. It 
is common knowledge that breaking 
of vans, for instance, takes place in a 
particular locality where certain type 
of conditions exist. So, we have tried 
to liquidate these gangs which live in 
various areas in very close collabora-
tion with the State police, whose res-
ponsibility it is to carry out investi-
gation and prosecute people. It is for 
this reason that we cannot take over 
the responsibility which at present de-
volves on the Government Railway 
Police But the Railway Protection 
Force is always there to give support 
to the Government Railway Police 
whenever it is required. Only re-
cently, one of my hon. friends was 
talking about a running train dacoity. 
It took place, I think, somewhere near 
Mughalsarai—Bharthana is the name 
of the station. Some people got into 
the compartment. On the way they 
looted the passengers. As they were 
trying to get away the Railway Pro-
tection Force arrived on the spot and 
they caught them red-handed and 
arrested them on the spot. They have 
also had to shoot a number of people 
who were breaking wagons. I am 
sorry that we cannot take over the 
duties of the Government Railway 
Police under the existing conditions.

Some hon. Member—I think it was 
Pandit Tiwary—talked about the 
molestation of women in running 
trains and all that. Some cases have 
happened But, as I will quote from 
the figures a little later, cases are very 
few. There is nothing to be alarmed 
about and in fact there is nothing 
worth mentioning. Of course, women 
travelling in trains are open to all 
these dangers, but this is no more than 
the danger of risk which a young 
girl going to school all by herself in-
curs.

My hon. friend, Shri Tangamani, 
read out my reply to a question; th*
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[Shri Shahnawaz Khan] 
steps that we had taken to ensure the 
safety of passengers and particularly 
of women passengers. Their compart-
ments are put in the centre of the 
train, the guard and other railway 
employees have instructions to go and 
watch that compartment at every 
station and the latches or the catches 
inside their compartments are kept in 
order. These are the normal precau-
tions that we are taking.

He also said that the strength of 
the Railway Protection Force and the 
GRP was not enough. 1 have already 
given the figure. We pay a little less 
than a crore of rupees for the G. R 
Police and spend a little less than 
Rs. 6 crores on the Railway Protection 
Force. I do not know whether our 
Railway revenues would permit more 
than this.

Shri Tangamani talked about the 
protection that should be given to 
R.M.S. employees. Of course, every 
person travelling in a train must be 
protected and specially persons who 
travel m R.M.S vans The case is sub- 
judice and at present, I would not like 
to say very much about it. But he 
would remember that m one of my 
replies, I had given out that amongst 
the persons who travelled in that 
R M S van were some postal employees 
and one beautiful woman also

Shri T. B Vittal Itao (Khammam): 
In the RM S van’

Shri Shahnawaz Khan: It was not as
if they had forced their way into the 
compartment They were probably 
welcomed in the compartment. But 1 
would not s.aj' anything more about it.

Pandit D. N. Tiwary: Parliament
can sanction one or two crores more 
for the safety of the passengers.

Shri Shahnawaz Khan: Even if we 
were to increase our Force three-
fold or four-fold, it would not be 
possible to ensure absolute protection 
for every passenger who is travelling 
How can you watch every person’s 
wallet or foundation pen in a com-
partment?

Shri B. Das Gupta: If they are not 
asleep then something can be done.

Shri Bose: The difficulty arises when 
the G R.P. do not co-operate with the 
Railway officials in big stations That 
is the most important point. They are 
under the State Government and rail-
way officers do not obey their orders.

Shri Shahnawaz Khan: As I said, 
there may be some instances where 
they have not co-operated very well 
with each other, but on the whole the 
arrangement is working satisfactorily. 
Apart from a few odd cases that hap-
pened here and there, there is no 
serious situation that has developed.

Shri Tangamani: T h i s  is the first
time that \*e are hearing about it. Last 
time what we were told was that there 
were three men in the RM S van—one 
was the main guaid, the other was a 
peon and the thud was a porter who 
had no buvness to be there.

Shri Shahnawaz Khan: The fourth
was d woman

Shri Tangamani: Only when the list 
of arrested persons was given, we came 
to know that one of them happened to 
be a woman That is my recollection 
of the reply It is for the first time 
that we hear that one of the persons 
in the RM S van was a woman.

An Hon. Member: A beautiful
woman

Shri Shahnawaz Khan: Before I sit
down, I would like to give a few 
figures about looting and dacoities is 
running passenger trains.

19SS i95<> 1 9 5 7  1958
(.Upto 

August)
Western Railway 19 31 37 16
Central Railway 10 1 1  7 20
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in the Central Railway.
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1955 *95«
North Eastern 

Railway 
Northern Rail-

way
13

1957 i« 8  (Upto 
August) 

9 2

17 rs 13
Southern Railway: Nil during all

these years. Similarly in other Rail-
ways, it is 4 or 5 or two. As I said, 
the situation is not so serious or 
alarming ag it has been made out. I 
might add that during these years, 
there has been a very substantial 
increase in the number of passengers 
that are travelling and the goods that 
are carried.

About molestation of ladies in 
compartments, on the Western Rail-
way, from 1955 to 1958, for four years, 
there has been a total of four cases. 
On the Central Railway, there has 
been only one case during the last 
four years. The North Eastern Rail-
way has been very good: no case at 
all. On the Northern Railway, there 
have been seven cases. On the 
Southern Railway, no case. On the 
Eastern Railway, only one case. On 
the South-Eastern Railway, there 
have been two cases. On all the 
Railways, during these four years, 
there has been a total of 15 such 
cases which, 1 am sure, the whole 
House will agree, is nothing to be 
alarmed about.

Shri Mahanty (Dhenkanal): May 1 
seek a clarification from the hon. 
Minister?

Mr. Chairman: Let him finish.
Shri Shahnawaz Khan: If the

House is interested m knowing the 
number of murders, I would give.

Some Hon. Members: Sure.
Shri Shalwawa* Khan:

19SS «956 1957 1958
(Upto 

August)
Northern Railway 14 13 23
Southern Rail-

way 1 1 Nodc
Eastern Railway 8 Nil 5

17

3
3

ItutMurUu <4 Ht* in 
Railway Travtl

V96193$ 1»S7 *»53(Upto
Central Railway 7 1 9 4
Western Railway 10 10 8 10
South Eastern

Railway 2 2 5 1
North Eastern

Railway 4 2 3 3

These are the total number of
murders that were committed on the
Railways.
The number of thefts of goods ir. 
transit Is also showing improvement. 
There is definitely a downward
trend. I might quote some of the
figures.

No. of eases of theft of good* 
in transit 

Southern Railway
6i?
479 a big decrease 
453 further improvement.

Western Railway
927 
784
776
North-Eastern Railway

708 
5 <6 
626

*955
1956
>957

>955
1956
1957

1955
1956
1957

Here, of course, in the year 1957 there 
has been a slight increase.

1955
1956
1957

South-Eastern
MS7
2,864
J.833

Railway

There is a very distinct improvement 
tn 1957 over the figure of 1956.

The area which now com-
prises the North-East 
Frontier Rlv.

1955
1956
1957

1955
1956 
X9S7

207
171

195

Central Railway

1,402
1.057

890
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Northern Railway

i«>55 464
1956  5 16
1957 587

Eastern Railway

*<»CS 2,784
1956 2,149
1957 3.141

On the Eastern Railway the position 
is not very satisfactory It has always 
been rather unsatisfastory, but we are 
taking steps to improve the position

Shri Tangamanl: What is the com-
parative value of the goods stolen 
and the claims paid’  Any increase 
or decrease’

Shri Shahnawaz Khan- I could 
give the figures it it would not tire 
the House

Mr, Chairman: He wants to know
the claims position

Shri Rami Reddy (Cuddapah) Is 
the list read out just now about the 
number of thefts complained of or 
detected’

Shri Shahnawaz Khan: About the 
claims that have been paid by the 
railways during the last five years 
the figures are as follows

Year R.
1953-54 2,89 22,804
1954-55 2, 55*45.116
1955-56 2,56,48 204
1956-57 3,32,79,455
1957-58 3,o4,oo,ooo

An Hon. Member: That is a
improvement'

Shri Shahnawaz Khan: Compared to 
the preceding year, there is a distinct 
improvement—in 1957-58 over 1956-57

These are some of the figures which 
go to prove that although some crimes 
and thefts do take place, they are not 
of a very alarming nature

In the end, I would like to thank my 
hon friend. Pandit D N. Tiwary, for

very kindly focussing the attention of 
this House on this important problem. 
For that, I am very grateful to him.

Shri Tangamanl: What about pro-
tecting those railway employees who 
are doing their duty? That was also 
part of the discussion which was raised.

Shri V. P Nayar: "They will get all 
the protection".

Shri Shahnawas Khan: Some of the 
railway employees have been molested 
and sometimes assaulted, but that is a 
thing which we have to take up with 
the local police And wherever it has 
happened, we have taken up those 
cases very strongly with the police and 
the State Government The incident 
that happened at Sealdah recently, 
where two T T E ’s were arrested by a 
police officer—not by the same officer, 
but arrested by some other police 
officer—for having charged a police 
officer who was travelling m a higher 
compartment—was referred to some 
time back on the floor of this House, 
and that question actually agitated the 
mincb, of hon Members of this House 
We took up that question with the 
State police, but we could not proceed 
very far because that case is sub- 
)ud'ce The railway officials have also 
gone to the court, and the police have 
albo filed a suit m the court In cases 
which are sub-judice, we cannot do 
veiy much

In cases where railway employees 
have given up their lives in perform-
ing their duties—and there have been 
cases where railway employees have 
been killed while performing their 
duties—we try and support their 
families as much as we can, and we 
have been trying to provide suitable 
jobs to their dependants if they have 
any Apart from taking these matters 
up very strongly with the local Gov-
ernments, there is very little else that 
we can do

Shri Tangamanl: What about the 
Kodambakkam station master?

Shri Jatfivan Ran: That case is
sub-judtce.



Piodit D. N. Tlwary: May I know 
whether there is any constitutional 
difficulty in extending the scope of the 
Railway Protection Force for the safety 
of the passengers and the protection 
of the running trains, not goods trains, 
but passenger trains, and if not, why 
the Railway Protection Force are not 
given to escort and protect the pas-
senger trains?

Shri Shahnawaz Khan: There are 
serious practical difficulties in taking 
over the duties which are at present 
being done by the Government Rail-
way Police.

I have said that in important trains, 
particularly in the areas which are 
known to be notorious, and areas 
which are bad from the law and order 
point of view. . . .

Shri JagJJvan Ram: My hon. friend 
comes from such an area.

Shri Shahnawaz Khan: .. .the pas-
senger trains are escorted by the Rail-
way Protection Force. I might also add 
that in areas where the law and order 
problem is not very satisfactory, some-
times, we do send our Railway Pro-
tection Force also to the various 
stations. . . .

Pandit D. N. Tiwary: If you send 
them sometimes, (hat means that there 
is no practical difficulty. The difficulty 
is one of adjustment only.

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): We have
no powers of investigation That 
depends on the G R.P.

Shn Shahnawaz Khan: It happens 
sometimes that when a dacoity takes 
place at a station, and the station staff 
are nervous, we then either arrange for
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the G.R.P. force to be stationed there, 
or we send our own Railway Protec-
tion Force to go and patrol the areas 
in order to give them confidence.

Shri Dasappa: Why not re-examine 
the whole position of the inter-
relationship between the Reserve 
Police and the Railway Protection 
Force in consultation with the Home 
Ministry so that there may be a better 
integrated force which will look after 
all the aspects of the case?

Shri Shahnawaz Khan: This question 
has been examined in co-operation 
with the Ministry of Home Affairs, the 
present one is the most practical solu-
tion that has been found.

Shri Achar (Mangalore): With
regard to murders, may I know whe-
ther the Minister has got figures as to 
whether any of them ended in convic-
tions, or whether any cases dropped 
out without any detection? Did all of 
the cases end in conviction, or some 
were dropped without detection? Has 
the Minister got any figures in regard 
to these?

17 hrs.

Shri Shahnawaz Khan: That is a
very big job. As I said, prosecutions 
are launched by the local police and 
we do not collect those figures. I 
might say that there are quite a num-
ber of cases that go undetected.

Mr. Chairman: The discussion is
now concluded.
17.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, the 
19th November, 1958.
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ORAL ANSWERS TO
QUESTIONS .

S.Q. Subject
No.

53. Use ofPeeicillin
34. Slaughter House In Delhi
35. Damage to Crops by 

Heavy Rains .
37. Specialists in Construc-

tion Work.
38. "Kacha” Irrigation Wells 

in West Bengal
39. Medical Students
40. Murder in R.M.S. Van
41. Water Supply in Delhi
43, Fish Production
43. Development of Dum Dum 

Airport
44. TuAgabhadra High level 

Canal Scheme

WRITTEN ANSWERS TO
QUESTIONS

S.Q.

36. Shortage of Doctors in 
Witlingdon Hospital

45. Indian Council of Agri-
cultural Research

46. Seed Forms
47. Indian A gricultural 

search Institute

307—42
COM7MM*

207— 10  
2 10 - 1 1

211—16

2 17 - 18

218—21 
221—as 
225—27 
227—3* 
23a—37

237—39

239—42

242-^84

242

242-43
243

Re-

D is-48. Water and Sewage 
posal in Calcutta

49* Bilingual Teleprinter
50. Delegation to Tokyo
5* . V isit India Year
52. Bhakra Dam  Project
53. Sambalpur-Titalgarh R ail

way L in e
54. Posts for P . &  T .  Volun

teers
55 . Bhakra Dam
56. Dispensaries for P . & T .  

Staff . . . .
57- Ships from Japan
58. Automatic Telephone 

Exchanges
59* Uniform s for Posts and 

Telegraph Em ployees
60. Hostels for Children of 

R ailw ay Employees
6 1 . All India Institute o f * 

Hygiene and Public Health. 
Calcutta.

243-44

244
244-45

245
245-46

246

24 6

247
247-48

248
248-49

249

249

250

3*t

W R I T T E N  A N S W E R S  TO  
Q U E S T IO N S — cotlM.

V.S.Q.
No.

Subject

62.
40.
41.

42.

43-

44-

45-

46.
47.

48.

49-
50.

5 J-
52-

53.

54-
55-

56.

57-
58.

59-
60.
6 1.

6 2 .
63.

64. 

6s.

66.

67.

C.H.S. Scheme*
Road Accidents in Delhi ■ 
Foreign Exchange Earned 
from Foreign Tourists 
Canals in Himachal Pra-
desh . . . .  
Hiirachal Pradesh Trans- 
port Department 
Himachal Pradesh Trans-

port Department 
Electrification of Rail-
ways
New Lines
P. & T. Employees suffer-
ing from T. B.
Protection of Wild Life 
in Madhya Pradesh 
Sccond Banihal Tunnel 
Staff in Ministry of Rail-
ways . . .
Telegraph Equipment 
Passengers in U.P. Trains 
from Burdwan Station 
Tourists Visit to Konark, 
Chilta and Puri 
Railway Lines in Orissa 
I.oans to Agriculturists in 
Orissa
Reserved Quota for 
Scheduled Castes and 
Scheduled Tribes 
Poultry Farms 
Ayurvedic Dispensaries 
in Delhi 
Bhakra Dam 
Vairsadhara Project 
Chitaranjan Locomotive 
Works 
Claims
Telegraph Wires and 
Telephone Equipment 
Compensation for Rail-
way Accidents 
Foreat Survey in Hima-

chal Pradesh 
Roads in Himachal Pradesh 
Cattle Shows in Himachal 
Pradesh

68. U .N .I.C .E .F .
69. Punctuality Week 

Railways
on

4 *4

C o l u m n s

251 
2 5 1-5 2

252 

2 5 -5 3

253-54

*54

254-55 
255

255-56

256-57
257

257-58
258

258

259
259-60

260-61

261
262

262-63
263 
2*3

2 6 3 6 4
264-65

26J-66

267

267
267

268

268-69

269-70



WHITTEN ANSWBR3 TO 
QUESTIONS—contd.

V.S.Q. Subject
No.
yo. Doubling of Beswad*- 

Gudur Section
7 1 .  A ll India Institute of 

M edical Science*.
72. Tourist Bureaus. .
7 3 . Procurem ent o f Foodgrains 

in Punjab
74. Im port o f Foodgrains from 

4 J .S  .A . under P . L .  480
75. Leprosy in Orissa
76. Non-Officials in  Com 

m unity Development and 
N .E .S . Blocks

77. Accidents on Indian R a il
ways

78. A warding o f Trophies
79. W ater Supply in Delhi .
80. Hydro-Electric Potentiali

ties o f Kerala
8 1. R ed  C ro n  Society, India
82. Inclusion o f D elhi in North

ern R ice Zone
83. A ll India Institute .of 

M edical Sciences
84. Replacement o f Cycle 

Rickshaws by Scooter 
Rickshaw*
Sonepur Bridge 
Benefit to Grade I Clerks

nnrf*T N ew  Deal
S ta ff  in the M irm r y  of 
Transport and Communi
cations .

88. M edical Staff in M anipur
89. T ravel Agencies
90. Paseengen in A ir  con

ditioned train
9 1 .  T hefts and D scoities on 

R ailw ays.
92. Porters.

PAPERS LAID ON T H E  
TABLE

T h e  following papers were 
laid cn  d ie T ab le :

1 . A copy of the Second An-
nual Report of the All India In 
stitute of Medical Sciences for 
the year 1957-5* (From ist 
August, 1957 to 31st March, 
1958) under Section lyof the 
AU India Institute o f Medical 
Sciences Act, 1956 

231 (AI) L.SJD.—8.

PAPERS LAID ON THE 
TABLE—contd.

85.
86.
87.

C o l u m n s

270

370-71
2 7 1

271-7*

272
273

273

274
274
275

275-76
276-77

*77

277-7*

278
279

279

279-80
280 

281

281-82

z i z
283-84

284-85

41*

Go l u mw s
2 . A copy of Notification No. 

G.S.R. 032 dated the 26th 
July. 1058. under section 58 
of the Delhi Development Act,
1957 making certain amendment 
to the Delhi Development Au-
thority Rules. 1958.

3. A  copy o f the Administra
tion Reort o f D elhi Road Trans
port Authority for the year
1955-56.

4. A  copy o f each o f the follow 
ing Notifications under sub
section (3) o f Section 13 3  o f  the 
M otor Vehicles A ct, 1939, 
making certain amendnients to 
the D elhi M otor Vehicles Rules, 
1940 :

(1) Notification No. 12/130/56- 
M T/H om e dated the 3rd 
Septem ber, 1958 published 
in D elh i Gazette.

(it') Notification N o. 12/154/ 
56-M T/Hom e dated the 
3rd September, 1958 pub
lished i» D elhi Gazette.

5. A  copy o f the Report o f the 
Ad Hoc Committee on Slaugh
ter Houses and M eat Inspection 
Piactices.

R E P O R T  O F E S T IM A T E S  
C O M M IT T E E  P R E S E N T E D — 

Twenty-ninth Report was 
presented.

S T A T E M E N T  B Y  M IN IS T E R —  
T he M inister of Health (Shri 

Karmarkar) made a statement 
correcting reply given on the 
18th September 1958 to a sup
plementary by Shri Tangamani 
on Starred Question No. 1360 
regarding Contributory Health 
Service Scheme

R E P O R T  O F T H E  B U S IN E S S  
A D V ISO R Y  C O M M IT T E E  
A D O PT E D —

Thirty-first Report was 
adopted.

B I L L  P A SSE D
Further discussion on the 

motion to consider the Tea 
(Alteration in Duties o f Cus
toms and Excise) B ill concluded. 
T h e  motion was adopted. After 
clause-by-dause consideration 
the B ill was passed.

287—98
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M O T IO N S  R E ; N O T IF IC A - 
T IO > ' O F T H E  U N IO N  
P U B L IC  SE R V IC E  C O M -
M IS S IO N  (C O N S U L T A T IO N ) 
R E G U L A T IO N S  . . 299— 363

Further discussion on the 
motions regarding modification 
o f the Union Public Service
Commission (Consultation) 
Regulations, 1958, moved on
the 27th September, 1958, was 
resumed. T h e M inister o f
State in the M inistry o f Home
Affairs (Shri Datar) replied to
the debate.

T he following motion moved 
by Shri Braj Raj Singh was 
adopted :

“ This House resolves that in 
pursuance of clause (5) o f 
article 320 of the Consti-
tution the following amend-
ment be made in Regulation 

' N o. I of the Union Pjiblic 
Service Commission (Con-
sultation) Regulations, 1958, 
laid on the Table on the n th  
September, 1958, namely :—

before “ Consultation” 
“ Exemption from” .

insert

T w o motions, one moved 
by Shri Braj Raj Singh and the 
other by Shri Harish Chandra

M athur, were negatived. A ll 
the other motions were not pres-
sed and the discussion was con-
cluded.

C O N V IC T IO N  O F  A  M E M B E R  263— 64

T h e Speaker informed the 
Lok Sabha ttiat he had received 
a communication, dated the 
15-11-58 regarding conviction
of Shri Balasaheb Patil, M em -
ber, Lok Sabha, at Belgaum
C ity  on 8-11-58 under sections 
135 (in), 149 and 37(3) o f the
Bombay Police A ct, 1951.

D IS C U S S IO N  R E : IN S E C U -
R IT Y  O F L IF E  l i t .  R A IL -
W A Y S T R A V E L  . . 364— 412

Further discussion on In-
security of L ife  in Railway T ra-
vel was resumed. T h e Deputy 
Minister o f Railways (Shri 
Shahnawaz Khan) replied to 
the debate and the discussion 
was concludcd.

A G E N D A  F O R  W E D N E SD A Y  
19TH  N O V E M B E R , 1958—

Consideration and passing o f  
the Poisons (Amendment) Bill,
1958 and also consideration of 
the motion to refer the Indian 
Electricity (Amendment) Bill,
1958 to a Joint Committee.




